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LEGISLA'rIVE ASSEMJM:..V. 

Monday, 26th Jan!tary, 1931. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Sir E:ugh Golding Cocke, Kt., M.L.A. (Bombay~ European), 

QUESTIONS AND ANSWERS . 

. ADMINISTRATION OF THE INDIAN MUSEUM, CALCUTTA. 

1. *1Ir. S. C. Mitra: (a) Will Government please refer to the answer 
to my starred question No. 2 (2) (a) in th~ Legislative Assembly on the 
14th July, 1930, statipl5 that the Indian Museum is a "grant-in-aid institu-
tion" as distinct from •• Government" institution and reconcile the same with 
the Preamble to Act XXII of 1876 and the statement made by the 
latf Sir Asutosh Mookerjee in the Introduction to the Centenary memorial 
volume entitled "The Indian Museum: 1814-1914" issued by the Trustees 
to which I have been referred by the Honourable Member, that "We h~ve 
now arrived at the stage at which the Museum ceased to be the property 
of the Asiatic Society of Bengal and was ~ransformed into an I mperia1 
I n8titution" (page 7)? . 

(b) Has any grant-in-aid institution been built entirely at the cost of 
Government and its total expenditure for maintenance defrayed by Govern-
ment from general revenues? If so, what are their names? 

(c) What is the difference between a "grant-in-aid" and a "grant. for 
total expenditure"? 

(d) Do detailed transactions of a grant-in-aid institution appear in the 
budget estimates of the Central Government? If so, under what rule? 

(e) Will Government please lay on the table the civil estimates of the 
Central Government for 1914-15, 1915-16 and 1916-17? Do they show 
whether the Indian Museum had been classed as a "grant-in-aid institu-
tion" ? 

(f) Will Government please state the names of grant-in-aid institutbns 
-not contributing to Government the cost of their establishment-the 
monthly pay bill of which is audited and paid by the Treasury Officer 
from the general revenues? 

(g) Will Government please stafle whether any grant made to a grant-
in-aid institution from the general revenues by the Central Government 
becomes transformed into the funds of that institution (lr remain~ un-
altered as general revenues? . 

( 131 ) A 
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(h) Is any ~ant;;.in!aid institution required bylaw to submit to the 
Governor General in Council an annual report on the administration of that 
institution? If so, under what nne? 

(1) Will Government please state whether the expenditure of a grant-
in-aid institution is met from its funds or from the general revenues? 

(j) Do Government, beyond giving a grant-in.aid to a. grant-in-aid insti-
tution, undertake any financial responsibility for the upkeep of that institu-
tion? If so, under what rule? 

(k) Will Government please say whether the Indian Museum is a. 
Government institution? 

The Honourable Khan Bahadur JIian Sir I'all-i-H~: (a) The Pre-
,amble tc. Act 22 of 1876 refers inter alia to the erection, at the (!xpense 
of the Government of India, of a suitable building in Calcutta for the 
Indian Museum. The mere fact that the cost of the building is met from 
Government funds is not enough to make it a. Government institution. 
I Sf.;fl no inconsistency which needs to be reconciled. As reg~s t~~ 
passage quoted by the Honourable Member from the Centenary Memo-
rial Yolume entitled "The. Indian Museum, 1814 to 1914", it would 
hardlJ be fair for me to interpret the sense in which the words "Imperial 
Institution" were used by the author. 

(b) Information is not readily available, and I do not think the labour 
involved in collecting it will be commensurate with the value to be 
derived from it. 

(c) A grant-in-aid does not necessarily imply that the grant is made 
only tn meet a part of the expenditure. 

(r1) It is not clear what exactly is meant by the word "transactions". 
I mav, however, mention for the information of the Honourable Member 
that "t,hel'e is no bar to showing in the budget estimates the details of 
the purposes for which a grant is sanctioned by Government. 

(6) Copies of these estimates are placed in the Library of the House. 
The f:xpenditure on the Zoological and Anthropological Section, Art Sec 
tion and Archreological Section is all shown under "Central M useUID" . 
The budget estimate for the Office of the Trustees appears to have been 
sho~ separately for the first time in the estimates of 1917-18. 

(f) I am unable to answer this question, as the significance of the 
word f.' "not contributing to Government the cost of their establishment" 
is not understood. 

(g) and (h). A grant of this nature is at the disposal of the instit;u-
tion to which it is made. It is, however, open to Government to lay 
down &ny conditions on which a grant shall be made. In particular. 
Governm"nt may require that an annual report on the working of the 
institution shall be submitted to them. 

(i) and (j). A private institution has to make its own arrangements 
for meeting its expenditure. A grant may be made by Governmen~ 
either towards the general expenses of the institution or for a particular 
purpose. It may be fixed in amount, or it may take the form of an 
undertaking to meet a portion or whole of the expenditure. 

(kJ No. The Honourable Member's attention is invited to the reply 
given to part (a) of part 2 of his question No. 2 on the 14th July, 1930. 
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JIr. B. Daa: Do I understand it, Sir, that in the opinion of the Hon· 
Durable Member the Indian Museum is not a Government institution, and 
is it not a fact that 99 per cent. of its income is derived from Govern-
ment aid? 

The Honourable Khan Babadw IliaD Sir J'ul-i-H1188in: Surely, the 
assumption that the Honourable Member wishes to make may be correct. 

ADMINISTRATION OF THE INDIAN MUSEUM, C.ALCUTTA.. 

2. *lIr. S. O. Kim: (a) Will Government please refer to my starred 
question No.3 (1) (a) in the Legisla.tive Assembly on the 14th July, 1930, 
and the answer that there is no objection to the Trustees creating a new 
a.ppointment, or altering the salary of an existing one, without the prior. 
approval of Government, provided that they bear full responsibility for the 
financial consequences of their action, and reconcile the same with section 
.g (b) of the Indian Museum Act X of 1910 specifying that, "No new office 
shall be created a.nd no salaries of officers shall be altered without the 
previous sanction of the Governor General in Council"? 

(b) Will Government please refer to part (b) of the answer to my starred 
question No. 474, dated the 5th March, 1930, in the Legislative Assembly 
stating. that the charge on account of the cost of establishment of the 
Trustees of the Indian Museum falls on the Government of India. and not 
')n the Trustees of the Indian Museum, and reconcile the same with the . 
statement referred to above "provided that they bear full responsibility for 
the financial consequences of their action"? 

(c) Has any dual responsibility been contemplated in the Act X vf 191M 
If so, under what section? 

The HODourable Khan Babadw Kian Sir J'azl-i-H1188in: (a) The 
answer given on the 14th July, 1930, to the Honourable Member's 
question No. 3 (1) (a) related to the ministerial establishment employed 
und~~r the Trustees of the Museum. Such establishment is classed as 
,. servhnts " and not as "officers" for purposes of section 9 of the Indian 
Museum Act, X of 1910. . 

(b) The Government of India make a fixed annual grant to meet the 
pay of the office establishment of the Trustees and petty expenditure. 
The Trustees may alter the salary of the incumbent of 1.10 ministerial 
post under them, but Government are not bound on thai; account to 
enhance their contribution. 

(c) No. 

SERVICE IN THE INDIAN MUSEUM, CALCUTTA.. 

3. *Mr. S. O. Mitra: Will Government please refer to my starred 
question Ro. 3 (2), dated the 14th July, 1930, in the Assembly and 
state :-(a) who determined the conditions of service in the Indian Museum, 
whether the Trustees or the Government of India; (b) whether service, 
the conditions of which are determined by Government, is Government 
service; and (c) whether service in the Indian Museum under the Trustees 
is Government service? 

The . HODourable Xhan Bahadur llian Sir J'ul-I-Husain: (a) Tne 
conditions of service as regards salaries, allowances, pensions and lea.ve are 
determined by section 13 of the Indian Museum Act X of 1910. 

A.2 
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: (6) It is impossible to give an answer of general application to thi~ 
question. The answer will depend upon the' circumstances in which 
Gc.vernment have fixed or have had tl.. hand in fixing the conditions of 
serVIce. 
c - (0) -N/). 

SERVICE IN THE INDIAN MUSEUM, CALCUTTA. 

4. *lIr. S. C. Mitra: Will Government please state whether the late 
Read Clerk of the Trustees of the Indian Museum was a public servant 
and whether Ii clerk of any grant-ill. aid institution is a public servant? If 
_so, under what rule? Can a public servant, who is not a Government 
servant, get his monthly pay paid and audited by the Treasury Officer from 
the general revenues for work done in a grant-in-aid institution, which 
does !lot contribute anything to Government for the cost of its establish-
ment? If so, under what rule? 

The Honourable :Khan Bahadur llian Sir FUl-i-Husain: Under 
Section 13 of the Indian Museum Act, 1910, he was deemed to be 8 
public', Sf·rvant within the meaning of the Indian Penal Code. He did not 
dra~·.r his pay from general revenues. It is open to Government to pre-
scribe as a condition of a grant-in-aid that the expenditure will be sub-
ject to audit in such Inanner as it cbnsiders fit. 

CLERICAL ESTABLISHMENT OF THE INDIAN MUSEUM, CALCUTTA. 

5. *lIr. S. C. Mitra: (a) Will Government please refer to my starred 
question No.5 of the 14th July, 1930, in the Assembly and explain the 
answer that "The reply to parts (e), (f) and (g) of question No. 77 in the 
:Council of State asked on the 25th September, 1929, r(;lferred to matters 
relating to the Indian Museum, Calcutta, .dealt with in that question, and 
did not imply that the clerk concerned was a. "non-gazetted Government 
servant' ",? . Will Government please state what the reply referred to above 
did imply? 

(b) Will Government lay on the table the Annual Return of Establish-
ment . of the Trustees of the Indian Museum for 1928-29 and show the 
names of the non-gazetted Government servants omitted from the return 
of the previous year and the reason therefor? 

(c) Do any privat'e employers or any grant-in-aid institutions, who do 
not contribute to Government the cost of their establishment, submit a 
detailed annual return of establishment in accordance with article 62 of 
the Civil Account Code showing their staff as "non-gazetted Govern'lnent 
8ervant" ? If so, under what rule? 

The Honourable Khan Bahadur Mian Sit Ful-i-Husain ; 
(a) The reply to parts (e), (f) and (g) of question No. 77 in the Council of 
State referred to the submission of a detailed statement of the permanent 
establishment in the office of the Trustees of the Indian Museum and to 
the omission of the name of the Trustees' clerk from the annual returns 
for'I928-29. It was not admitted by Government that the clerk was Q 

Government servant. I, however, recognise that this should have been 
made clear in liris'J'er to 'part (f) of the question. 
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(b) I shall be glad to show the Honourable Member a. coPy of the 
~JQual return referred to by him. The post of the Trustees' clerk wail 
1lhown as vacant in this return, as the last incumbent was discharged on 
the 22nd August, 1927. I should, however, like to make it clear that the 
clerk wa,s not a. Government servant. 

(c) I am not clear what the Honourable Member means by the words 
.. wi!(, do not contribute to Government the cost of their establishment". 
'rhe statement prescribed in article 62 of the Civil Account Code is required 
to be furnished by a private employer or a grant-in-aid institution in 
reE-pec~, ,cf the establishment, the claims to pension for which are sub· 
mitted to an audit officer of 'Government for verification' of services and 
report. It would be a mistake to show the staff as non-gazetted Govern-
ment servants. 

DrSMISSAL OF THE HEAD CLERK OF THE TRUSTEES' OFFICE, INDIAN 
MUSEUM, CALCUTTA.' 

6 . • )(1'. S. O. Mitta: (a) What is the difference between discharge 
and dismissal? ' 

(b) Is discharge a disciplinary measure? Will Government please state 
whether any charges of inefficiency or misbehaviour were proved against the 
lnte Head Clerk of the Indian Museum 'Trustees' Office? If so, what? 

«(;) What are the conditions laid down in the Civil Service Regulations 
for the discharge, as distinct from dismissal, of a public servant, whose 
conditions of service are governed by the Civil Service Regulations? 

The . Honourable Khan Bahadur JIian Sir J'azl-i-Husain: (a) Discharge 
means termination of a person's employment, and is not regarded 
as a penalty, while dismissal is a disciplinary measure which ordinarily dis-
qualifies a public servant from future employment under Government. 

(b) No. The second part does not arise. 
(c) Each case has its own peculiar features which have to be taken 

into eonsideration in determining whether a servant should be discharged 
or dismissed. T~ conditions for the grant of a compensation pension 
to a Government servant discharged in certain circumstances will be found 
in section II of chapter XVIII of the Civil Service Regulations. 

PAY OF.THE HEAP CLERK, TRUSTEES' OFFICE, INDIAN MUSEUM, C~UTTA. 

· .. 7, "'J[r. S.· C.MiUa: . (a)' What wa;s the pay of the late Head Clerk 
'of ·the Trustees' of the Indian Museum shown inihe Estimates for Demand 
for the Central Govenunent for 1926"27 and 1927-28? - . 

(b) Did the Trustees write to the Government of India that they con-
sidered the sCE,le .of pay of Rs. 12o.-1().,.-350for their Head Clerk to be the 
irreducible. minimum and that their prestige would certainTy suffer if they 
wert! to reduce their clerk's pay? .' 

{c}I£ so, under what circumstances had the· Trustees of the Indian 
Museum to reduce their clerk's pay, which thev considered derogatory to 
lpeir prestige? v 

(d) Can the substantive pay of a public servant be reduced without 
any allegation of ine'ffiCiency or misbehaviour? . Ifso,- under what· article 
of the Civil Service Regulations? 
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The Honourable Khan Bahadur Ilian Sir J'azl-i-HusaiD : (a) The 
Estimates and Demands for Grants for expenditure of the Central 
Government for the years 1926-27 and 1927-28 do not show the 
details of the pay of the establishment employed in the office of the 
Trustees of the Indian Museum. 

(b) Government are not prepared to disclose the nature of the com· 
munications that they received from the Trustees in regard to their Head 
Clerk's pay. 

(c) So far as Government are aware, the decision of the Trustees to 
w:thdraw the i~crease in the clerk's pay was based on financial consi-
derations. 

(d) Government cannot regard the very general issue raised in the 
first part of this question as in any w~y germane to the case of the late 
Heal Clerk of the Trustees of the Indian Museum, whose position und~r 
section 13 of the Indian Museum Act read with the Civil Service Regula-
tions has been exhaustively reviewed in the judgment of the learned Judge 
who decided t~e suit brought by the late Head Clerk against the Trustees. 

PAY OJ!' THE HEAD CLERK, TRUSTEES' OFFICE, INDIAN MUSEUM, CA.LCUTTA. 

8. *Jlr. S. O. Ilitra: (a) Will Government please state whether the 
holder of a post, the pay of which is changed, has the option of retaining 
his old pay in accordance with article 158 of the Civil Service Regulations? 

(b) Did the Head Clerk of the Trustees of the Indian Museum exercise 
the option of retaining his old scale of pay of Rs. 120-10-350 when the 
pay of. the office was altered to Rs. 75-5-175 by the Trustees of the 
Indian Museum? 

tv) Is it a fact that the Head Clerk was debarred by the Trustees from 
the privilege of exercising the option of retaining his old scale of pay of 
Re. 120-10-350? If so, why? 

(d) Will Government please state the names of the members of the 
Board of Trustees of the Indian Museum in 1927 when their Head Clerk 
was discharged? 

(e) Will Government please refer to the answer to part (0) of my starred 
question No. 5 in the Assembly on the 14th July, 1930, and lay on the 
table the letter of the clerk refusing to retire on compensatory pension 
referred to in the answer? 

The Honourable Khan Bahadur Ilian Sir J'azl-i-Husa.iD: (a) Under 
article 158, Civil Service Regulations, the incumbent of an appointment, 
the pay of which is changed, may at his option retain his old pay until 
the date on which he has earned his next or any subsequent increment 
on the old pay, or until he vacates his appointment. 

(b) and (c). Article 158, Civil Service Regulations, does. ·not apply in 
cases where an appointment is abolished within the meaning of Chapter 
XVIII of those Regulations. It was after the Head Clerk had declined 
the compensation offered by the Trustees in terms of. that chapter that he 
'was discharged. 

(d) A complete list of the names is contained in the Annual Report of 
the Tnlstees of the Indian Museum for the year 1927-28, a copy of which 
is available in the Library of the House. 
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(e) I am sorry I am unable to comply with the Honourable Member's 
request. The clerk was not a Government servant and if the letter 
referreri to in this part of the question exists, it must be in the office or 
~he authority under whom he was employed. 

lIr. B. Daa: With reference to the reply given by the Honourable 
Member to part (d) of the question, will the Honourable Member kindly 
read the question and then reply 1 The question was, which of the mem-
bers of the Board of Trustees of the Museum took part in and voted for 
the dismissal of the Head Clerk; and Mr. Mitra did not want merely a 
list of members of the Board of Trustees. 

The Honourable Khan Bahadur JIian Sir rul-I-Husain: If the 
Honourable Member had wanted to see the proceedings of the Board of 
Trustees, then he ouglit to have framed his question accordingly. 

Mr. B. Das: The question implies that Mr. Mitra wanted the names of 
the Board of Trustees who voted for the dismissal of the Head Clerk. 

The Honourable Khan Bahadur lllan Sir I'asl-i-Husain: I am 
sure the House will realise that the questions are so detailed and are so 
many that there is hardly any room for implications of question also to be 
answerea. 

lIr. S. C. Kitra: Am I not entitled to expect the Honourable Member 
tn I'ead the question before he answers it? 

ADMINISTRATION OF THE INDIAN MUSEUM, CALCUTTA, 

9. *lIr. S. C. llitra: Will Government please state: 
(d) If it is a fact that the Trustees ot the Indian Museum submitted 

for sanction of the Government of India in May 1925 a state-
ment for reappropriating a sum of Rs. 600 from the head 
'contingencies' to meet the increased expenditure involved in 
the adoption of the revised scale of pay for their Head Clerk 
for the financial year 1925·26? 

(b) Whether the Government of India accorded their sanction 
thereto? 

(0) Whether it was then pointed out to the Trustees of the Indian 
Museum that they were competent to reappropriate from one 
head to another within the sanctioned grant and the sanction 
of the Government of India was therefore not necessary? 

(d) Under what section of the Act X of 1910 are the Trus£eesem-
powered to sanction reappropriation from one head to another 
within the sanctioned budgeted grant? 

(e) Whether the answer given to my starred question No.2 (3) (d) in 
the Assembly dated the 14th July, 1930, that the Trustees 
are empowered to reappropriate from ene head to another 
within the sanctioned grant is correct? 

The Honourable Khan Bahadur IIian Sir PUI-I-Husain: (a) Yes. 
Ch) Yes. 
(:0) No. 



'13S LEGISLATIVE ASSEMBLY. 

(d) The matter is not regulated by Act X of 1910. 
(e) Yes. 

[26TH JAN. 1931. 

CONTRIBUTION TO PENSIONS BY THE TRUSTEES Ol!' THE INDIAN MUSEUM, 
CALCUTTA. 

10 .. *Mr. S. C. :Mitra: Will Government please state whether Colonel 
. Alcock held an appointment under the Trustees of the Indian Museum 
as Superintendent of the Natural History Section? If so, for how many 
years? When was he pensioned off and how much pension is he getting? 
Have the Trustees contributed anything towards the cost of his pension 
for service under them in the Indian Museum? 

The Honourable Ithan Babadur :Mian Sir Fazl-i-Husain: Lieutenant-
Colonel ~lcock was appointed as Officer-in-charge of the Natural History 
Section of the Indian Museum in May, 1893. He also held the post of 
Superintendent of the Indian Museum, from which he retired on pension 
in 1907. Information as regards the amount of pension drawn by him 
at present is not readily available. The Trustees made no contribution 
towards the cOst of Colonel Alcock's pension. 

Mr. S. O. :Mitra: Will the Honourable Member explain how, if the 
Indian Museum is not a Government institution, Lieutenant-Colonel 
Alcock's pension could be paid from the Government funds? 

The Honourable Khan Bahadur Kian Sir Ful-i-Husain: I am 
sure that a reference to' the judgment alluded to -in a previou~ part of one 
of my numerous answers to one of the Honourable Member's questions, if 
carefully perused, will help towards answering that question. 

Mr. S. O. Kitra: Does my Honourable friend require every Member to 
read tte judgments of all courts, whereas is he not entitled to know from 
the Honourable Member what the position is from the Government point 
of view? 

The Honourable Xban Bahadur :Mian Sir Fazl-i-Husain: I am 
not quite sure on that point. . 

Mr. B. Das: May I enquire from the Honourable the Finance Member 
whether officers that serve in a private institution like the Indian Museum 
~an draw their whole pension from the Government? 

The Honourable Sir' George Schuster: I must have notice of that 
(luestion. 

PENSION OF THE ESTABLISHMENT OF THE INDIAN MUSEUM, CALCUTTA. 
l1.*.r. S.· C. ~a; (a)- Is it a fact that in 1930, 55 'years after the 

Museum was established, at the suggestion of the Government of India, 
a fund was created for meeting the cost of pension of the establishment 
of the Trustees of the Indian Museum? 

(b) Will Government please state whether the charge of establishment 
of the Trustees of the Indian, Museum, which falls on the Government of 

, India, excludes the cost of pension? If so, under what rule ? 
(c) Will Government please state the names of the non-gazetted and 

gazetted establishment 'of the Trustees of the Indian Museum, Zoological 
and Anthropological Section, who were transferred to the Zoological 
Survey of India in 1916 when t·he Trustees' office was separated with their' 
respective posts in the Zoological Survey of India? 
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(d) Will Government please lay on the table the service book of the 
·Correspondence Clerk of the Zoological Survey of India and state the 
entries made in his service book in 1916 and 1917? 

(e) Will Government please refer to the answer to my starred question 
No.3 (5) (a) in the ASli8mbly on the 14tbJuly,: 1930, stating that the Heaa 
Clerk of t,he Trustees of the Indian Museum held no substantive and per-
manent appointment ina Government Department before his services 
were transferred to the office of the Trustees of the Indian Museum and 
say whether the answer is correct? 

The Honourable lQ1an Bahadur Kian Sir l'azl-i-Husain: (a) So far 
as the Government of India ani aware, the proposal to establish such a 
fund is still under consideration. 

(b) The Trustees of the Indian Museum receive from the Government 
cf India a fixed grant, which is utilised for meeting the cost of establish-
ment and petty expenditure. In fixing this grant, the expenditure to b~ 
incurred in the grant of pensions was not taken into account. 

(Ie) A statement showing the names ot officers and of other members 
of the establishment who were employed in the Zoological and Anthropo~ 
logical Section of the Indian Museum but who were subsequently trans-
ferred to the Zoological Survey of India, is placed on the table. 

(d) I regret I am unable to comply with the request of the Honour-
nble Memher, 8S the service book of an employee is regarded as a confi-
dential document. 

(e) I am sorry the answer was not correct. 

Officer8 in the Zoological and A.nthropologicaZ Section oj the Indian MU8eum tranBjef'red to 
the_ Zoologicul Survey oj India in 1916. 

Names. Designationtin Zoological Survey of India. 
1. Dr. N. Annandale 
2. Dr. S. W. Kemp 
3. Dr. B. L. Chowdhury 
4. Dr. F. H. Gravely 

.i> irecttlf . 
Superintendent. 
_4.sf!istant Superintendent. 
Assistant Superintendent. 

Eatabli8hment in the Zoological and A nthropological Section· oj the I tldian· M tueum 
rtran8Jerred to the Zoo?ogical Survey of India in 1916. 

Names. 
1. C. O. Bateman • 
2. J. B. Richardson 
3. R. A. Hodgart 
4. E. C. Dormieux 
5. J. W. Counter 
6. J. N. Bagchi 
7. B. C. Batabyal 
8. Atiur Rahman • 
9. M. M. Dutt 

10. Nowbut Ram . 
11. Abdul Sobhan .. 
12. A. C. Chawdhury 
13. D. N. Bagchi • 
14. A. Martin . 
15. Abdur Rahim 
16. Abdul Jalil 
17. Phaku ·Ram . 
IS. Ram Luggan 
19. Hari Har . 
20. Sukhi Chand 
21. Gopi. • 
22. Phaguni 

Designation in Zoological Survey of India. 
• Librarian and Publication Clerk. 
· Entomological Assistant. 
· Zoological Collector. 
• Gallery Assistant. 
· Gallery Assistant. 
• Head Clerk and Accountant. 
· Correspondence Clerk. 
· Registration Clerk. 
• Gallery Assist,ant. 
• Compositor. 
· Second Comp6sitor. 
• Artist. 
• Artist. 
· Head Taxidermist. 
• Assistant Taxidermist. 
· Taxidermist. 

Insect Setter. 
· InRect Setter. 
. Collection Tender. 
• Collection Tender. 
• Collection Tender. 
· Collection Tender. 
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Kr. S. C. Mitra: Part (e) of the question. 'Does the Honourable Mem-
ber mean to say that the answer given by the Government was not correct.? 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: That is what 
I have stated. 

'i 
Kr. S. C. Mitra: You said that the answer was not correct? 
The Honourable Khan Bahadur Kian Sir Ful-i-Husain: Quite. 

REINSTATEMENT OF THE HEAD CLERK OF THE TRUSTEES' OFFICE, 
INDIAN MUSEUM, .CALCUTrA. 

12. *)(r. S. C. Mitra: Will Government please state (a) whether the 
late Head Clerk of the Trustees' Office, Indian Museum, after his transfer 
drew his pay as Head Clerk of the Trustees' Office from the general 
revenues or from the fund of the Trustees? (b) Whether his pay was 
audited and paid by the Pay and Accounts Offi.cer, Miscellaneous Central 
Departments, Calcutta, from the specific grant made by the Government 
of India for the purpose? (c) whether he ceased to be on Government 
service as Head Clerk of the Trustees' Office, while drawing his pay from 
the general revenues? If so, why and under what rule? (d) whether 
Government are prepared to consider his memorial for reinstatement? 

The Honourable Khan Bahadur Kian Sir Ful-i-Husain: (a) From the 
funds at the' disposal of the Trustees. 

(b) ms pay, like that of the rest of the staff, was drawn by pay bills 
presented to the Pay and Accounts Officer, Miscellaneous Departments, 
Calcutta, against a portion of the Government grant which was allowed 
by the Trustees to remain with that officer. 

(c) As Head Clerk of the Trustees' Office he was not a Government 
serVant and did not draw his pay from the general revenues. 

(d) A petition has been received from him and is under the consideration 
of Government. 

RATE OF INTEREST OF THE RECENT GOVERNMENT OF INDIA STERLING 
LOANS. 

13. *Dr. Ziauddin Ahmad: (a) What are the amounts of loans which 
the Government of India raised in London in the year 1930 and at what 
rates of interest? 

(b) Under whose advice were these loans issued? Was the question 
of raising loans in England discussed by the Executive Council? What 
was its decision? 

(c) Who fixed the rates of interest of these loans? What are the reasons-
for fixing such a high ra~e of interest as six per cent. ? 

(d) Was any attempt made to raise the amount in India? What 
attempts were made and with what results·? 

(e) What are the prices of 5f per cent. (1933) and 6 per cent. (1933-35) 
loans, which the Government raised in London? 

(f) Do Government propose in future to consult the Assembly before 
raising a loan outside India? 

(g) What was the price of 5\ per cent. 1932 loan at the time, the 
Government of India offered 6 per cent.? 
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(h) What is the amount of loss to Indian tax-payers on account of the 
increase in the rate of interest from 5! to 6 per cent. ? 

The Honourable Sir George Schuster: (a) The following loans were 
raised in London in 1930: 

(i) 6 per cent. 1932-33 Bonds for £6,000,000 issued at 99. 
(ii) 6 per cent. 1933-35 Bonds for £7,000,000 issued at 00. 
(iii) 6 per cent. 1935-37 Bonds for £12,000,000 issued at par. 

(b) The loans were issued by the Secretary of State after consultation 
with the Government of India. 

(c) The rates of interest were fixed. by the E;'ecretary of State a.f~er 
consultation with the Government of IndIa. The rate of Interest at whIch 
a sterling loan is floated has to be regulated by India's credit o~ ~he 
London market. Unfortunately Indian credit has been affected by polItICal 
uncertainties. 

(d) In July last Government offered for subscription in India 6 per 
cent. 1933-36 bonds at par and placed no limit on the amount of subscrip-
tions they would accept. The total amount subscribed was 29,71 lakhs. 
The public in India, therefore, had ample opportunity to subscribe to a 
rupee loan issued on approximately the same terms as the recent sterling 
loans and the response was not sufficiently large to provide necessary funds 
without additional borrowing outside India. 

(e) The prices of the 51 per cent. 1932, and the 6 per cent. 1933-35 
sterling loans on the 31st December, 1930, were £1001 and £102! respec-
tively giving redemption yields of 4.723 and 5.367 per' cent. 

<n This would not be . practicable. As in' other countries, the execu-
tive must settle the details of Government borrowings. . 

(g) The price of the 51 per cent. 1932 sterling loan, at the time when 
the first of the above loans was issued, was £98i; that is 
to say, the redemption yield having regard to the fact that the loan was 
due to be paid off on January 1, 1932 was 6·174 per cent. 

(h) The Honourable Member can calculate what! per cent. means on 
the amounts raised, but I cannot admit that this represents a loss or that 
Qny arrangement was made which was not justified by the conditions. 

. Kr. B. Das: May I inquire if the Congress statement about the repudia-
tIOn of loans had any effect over external loans in the London ma·rket? 

. The Honourable Sir George Schuster: That is a subject on whicli I 
have frequently expressed an opinion in this House. I am afraid there 
is no doubt that that statement had an effect on the credit of the Govern.-
ment of India in London. I purposely did not allude to it in my answer. 
I used the more general term that the position of Indian credit was affected 
by political uncertainties . 

. Kr. B. Das: Was it not a fact that the London loan was subscribed 
almost immediately after it was floated in the London market? 

The Honourable Sir George Schuster: It is a fact that the London 
loan was taken up I;'t onCe and I am very glad to say tliat it was a fact. 
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PRIcE OF THE BUBJIUH OIL COMl'ANY'S PETROL. 

14. ·Dr. Z~uddin Ahmad: (a) What is the cost of productioD of 
petrol per gallon in the Burmah Oil Company? I~ 

(b) What is the price of B. O. C. petrol per gallon (i) in Rangoon, (ii) 
in London, (iii) in New York? 

(c) At what price do Government purchase the (Eo O. C.) petrol? 
(d) Who regulates the prices of petrol? 
(e) What is the export duty on petrol? 
(j) What is the import duty on petrol? On what principle is the 

import duty levied? . 
The Honourable Sir George Rainy: (a) The Government have no 

information. 
(b) Prices of B. O. C. petrol in Rangoon, inclusive of the excise. duty 

of six annas per gallon, are fourteen annas per gallon ex-pump and fifteen 
annas per gaHon ex-tin. B. O. C. petrol is not marketed in London or New 
'York. 

(c) The prices at which Government purchase petrol vary .with the 
localities in which supplies are required and the method of packing. The 
iollowing are the prices' at which the Indian Stores Department purchases 
at present: 

(i) F. O. R. at suppliers' installatio:a in Rangoon, fourteen annas 
and six pies per Imperial gallon in returnable 2 gallon cans. 

(ii) F. O. ~. at suppliers' installation, Bombay, Calcutta and Madras 
or delivered free at these plaees, one rupee and one anna per 
Imperial gallon in returnable 2 . gallon cans or in returnable 
40/50 gallon casks. 

(iii) F. O. R. at suppliers' installation, Bombay, Calcutta and 
Madras in buyer's containers or in bulk: fifteen ann as per 
Imperial gallon 

(iv) For deliveries made at Karachi, six pies per Imperial gallon is 
charged over and above the prices mentioned in (ii) and (iii) 
above. . 

(d) The oil companies .. 
. (e) Nil . 

. (I) The import duty on petrol is six annas per Imperial gallon and is 
levied for revenue purposes. Of this duty two annas is credited to 'a 
sp~c!al fund fr<?m which disbursements are inade for expenditure on road 
develop~ent . 

. Dr. ZiauddiD Ahmad: When the B. O. C. and other 'companies send 
theIr balance sheets to Government, is it not possible for . Government to 
calculate the cost per gallon of petrol '} 

The Hono~able Sir Geo~ge Rainy: I am afraid not.' I have had a good 
deal of .experience at Otle t~me or another of the calculation of costs and 
certainly fr()m publish~d accoQnts. or balance si).eets you equId not ~ve 
at . an. accu~at~ figl!re. ~lso, I 1!nderstand that in the case of· petroleum 
products, whIle It lrught not be difficult to find out wna.tthe avetagecost 
ot' all product was, it is extremely difficult t.o say how the costs should be 
allocated, so as to determine the cost of a particular product. 
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- DIv,lDENDPAlD BY THE BURMAH OIL COMPANY IN' 1930. 
15. *Dr. Ziauddin Ahmad: What is the amount of dividend which 

:~e BUrmah Oil Company paid last year? 

The ':Honourable Sir George RaiD,: According to the reports of the 
twentJ.eighth . annual meeting of the Co~pany, for w~ich I w0uld ref~r 
the H<>nourableMember to the commerCIal and financIal newspapers, the 
dividend paid wss 30 per cent. 

Dr. Ziauddin Ahmad: Is it not a very high dividend? 
The Honourable Sir George Rainy: I think the Honourable Member 

is in as good a position as myself to answer that question. 

PROPORTION OF S1IA1l.ES IN THE BURMAH OIL COMPANY OWNED BY 
INDIANS. 

16. *Dr. 2:iauddin . .a\hlQad: What was the proportion of shares owned. 
by bona fide (not domiciled) Indians to the total capital of the Burmah Oil 
Company-

{i) at the time of paying last dividend? 
(ii) at the time the company was first started? 

The HonOurable Sir George Rainy: The Government of India have no 
information. 

RESTORATION OF THE STIPENDS OF MEMBERS OF THE CARNATIC FAMILY. 

17. *MaulVi Sayyid Murtuza Saheb Bahadur: (a) Will Government be 
pleased to state whether they have given effect to the Resolution passed by 
the Assembly in January, 1930, recommendfug the restoration of the 
stipends of the members of the Carnatic Family, who took part in the 
Khilafat movement, with retrospective effect? 

(b) If no effect has yet been given, will they kindly state the reason 
therefor? . 

(e) Will Government kindly place on the table of the House the 
correspondence that has passed between the Government of India and the 
Government of Madras on this subject? 

!tIr. J. G. Acheson: (a) and (b). The Resolution passed by the House 
in January. 1930, relates to the case of two Carnatic stipendiaries,tiz., 
Messrs. Muhammad Abdul Ahau Sahib and Muhammad Abdul LI'.tif 
F'arookhi. Orders have been issued to give effect to it so far r.s~he case of 
Muhammad Abdul Abad Sahib is concerned. The case of Mr. Farookhi 
is under correspondence with the Madras Government and Mr. Farookhi 
and it is hoped will be settled before long. 

(c) It is not' in the public interest to place on the table of tlie House 
the correspondence that has passed between' the Government of India and 
the Government of Madras, on the subject. 

:Mr. S. C. Mitra: This question was before the Government at the 
be~inning of the last Simla. Session. How long will Government take to 
arl'lve at a. decision in regard to Mr. Farookhi? 
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lIr. 1. G. Acheson: My personal acquaintance with this case is neces· 
sarily very short and I am not in a position to answer that question. 

lIr. B. Das: The Honourable Member's predecessor, the gentleman for 
whom the Honourable Member is acting, assured this House that Gov-
ernment would take action immediately and restore the pensions. 

JIr. I. G. Acheson: It is a fact that the permanent Foreign Secretary 
accepted the Resolution on behalf of Government and I know he is taking 
a great personal interest in attaining the object of the Resolution. 

RESTORATION OJ!' THE STIPENDS OJ!' MEMBERS OJ!' THE CARNATIC FAMILY. 

18. • ... ulvi Muhammad Shafee Daoodi: With reference to the reply 
to the supplementary question of Mr. M. K. Acharya to my starred question 
No. 64, asked in the Assembly on the 14th July, 1930, will Government be 
pleased to state if they are now prepared to give effect to the Resolution 
passed by the Assembly in January, 1930, regarding the restoration of 
stipends, with retrospective effect, to members of the Csmatic family who 
took part in the Khilafat movement? 

JIr. I. G. Acheson: I would refer the Honourable Member to my reply 
to a queEtion on the same subject by the Honourable Maulvi Sp-yyid 
Murtuza :S'aheb Bahadur. . 

ABOLITION OF THE CREW SYSTEM OF TICKET CHECKING ON m EAST 
INDIAN RAILWAY • 

• 19. ·Dr. Ziauddin Ahmad: (a) Have Government decided whether 
the crew system in the East Indian Railway is to be abolished? 

(b) If so, will the men now working in the crew department be discharged 
from their service? Are Government contemplating to appoint them as 
station ticket collectors, relieving clerks, travelling ticket collectors and 
guards in preference to outsiders? 

(c) Are Government contemplating to introduce any new system for 
checking tickets in place of the present crew system? If so, what is the 
new system? Has it been tried on the East Indian Railway or in any 
other Government line? 

(d) What are the reasons which led Government to conclude that the 
crew system failed? 

(e) Do Government propose to appoint a special officer to look after 
i,he interests of crewmen, and to secure parallel posts for them in the same 
or other sections of the East Indian Railway? 

Mr. A. A. L. Parsons: (a) A final decision has not yet been made. 
(b) If a change in the system of checking passengers' tickets is decided 

on, it is proposed to employ under the new system such of the existing 
crew staff as it is decided to retain. The East Indian Railway Administra-
tion will no doubt employ members of the existing crew staff in preference 
to outsiders. 

(c) The present proposal, in the event of the crew system being 
abolished, is to have passengers' tickets checked by Travelling Ticket 
Examiners of whom one or two would be posted to each train. This system 
is at present employed on those Diyisions of the East Indian Railway where 
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the crew system has not been introduced an~ on ~he majority.of Railways, 
although it is not usual to have a Travelling TIcket Exammer on each 
train. 

(d) The principal reason that has led to. a rec~nsideratio~ of the crew 
system is the difficulty that has been expenenced In preventmg passengers 
without tickets from entraining. 

(e) Government ~ave received n<;> informati~n indicating that the ap-
pointment of a speCial officer for this purpose IS called for. 

Dr. ZiauddiD.Ahmad: Will Government please lay on the table the 
Report and all the papers connected with the inquiry into the question of 
the abolition of the crew system? 

Mr. A. A. L. P&rBODS: I am afraid I must have notice of that question. 
Sir. 

DECLINE' IN EXPORTS FROM INDIA. 

20. *Dr. ZiauddiD Ahmad: (i}What was the amount of export-
(a) From April to September, 1929, 
(b) From April to 'September, 1930? 

(li) What' is the loss in income-tax on account of the decrease in 
export trade? 

The Honourable Sir George Schuster: (i) (<1) Rs. 160·46 crores. 
(b) Rs. 125·13 crores. 
(ii) There is no means'of estimating the reduction in income-tax due to 

the fall in the value of exports during 1930. In any case profits made on 
€Xports during 1930 could only be assessed for income-tax in the year 
1981-32. 

, 
PuRcHASE' BY GOVERNliENT. OF. THE. BENGAL AND NORTH WESTERN 

RAILWAY, 

21. ·Dr.~ Ziauddin Ahmad: (a) What steps have Government taken 
::;ince the last Session of 'the Assembly for the purchase of the bengal 
and North-Western R~ilwa'y? 

(b) What is the price of its share? 
The Honourable Sir Gaorge Rainy: (a) Government have been in com-

munication with the Secretary of State and the Governments of the United 
Provinces and Biha!;" and Orissa on the subject, and I propose to move 
during the present IS'ession for the appointment of a Committee of Members 
of the AsseOlbly to ~xam~ne the matter in all its aspects. 

(b) The ordinary stock of the Company was quoted about the middle of 
December at 273t. 

~AILWAY PROJECTS UNDER CONSIDERATION. 

22. *Dr.· Ziauddin .Ahmad: Wliat are the scheme., inVOlving a 
capital expenditure of Rs. 50,000 or more, which are before the Railway 
Board for consideration? 

Kr. A. A. L. P&l'Sons: I presume the Honourable Member wishes to 
know the schemes costing over Rs: 50,000 which the' Railway Board pro-
pose should be taken up. in 1931-32, I. lay a statement of such schemes 
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on the table. There are, of Courie, other schemes under examination, 
though there is little prospect Of their early· inception, and I should explain 
that schemes costing under one lakh do not ordinarily come to t.he Rflilway 
Boord. 

SCHEMES COSTING OVER RS. 50,000 IN 1931.32. 

A811/Jm.BBngal Railway. 

(1) Electrification-Badarpur. 
(2) Regrading Lumding-Manipur Road 

Bengal and N mh· W fl8tern Rauway. 

(3) Remodelling goods yard, Samastipur • 
(4) Improving accommodation in old type staff quarters 

Bengal.Nagpur Railway. 

(6) Doubling line Kharagpur-Bhadrak (Only two sections 
of this doubling estimated to cost 13'50 lakhs is 

. proposed for early inception) 
(6) Cr()88ing stations between Akaltara-Naila, Champa-

Baraduar, Baraduar-Sakti and Jamga.Dahgora. 
Bhatapara-Nipania. Bhatapara-Hatibandh, 
Dilbai-Drug. Drug.Muripur, Muripur-Rajnand-
gaon, Silyari-Mandhar 

(7) Tender Shop at Kharagpur 
(8) Conversion of mill wright shop into Locomotive shop 

stores (building and equipment) at Kharagpur . 
(9) Development of Bokaro Joint Colliery 

Bom~, Baroda and Central India Railway. 

(10) Bandikui remodelling M. G. yard 
(11) Renewal of girders on the Narbadda Bridge 
(12) Strengthening bridges Kalakund Khandwa 
(13) Strengthening Ravine Viaduct . 
(14) Strengthening Rutlam-Mhow Bridges 

Burma Railways. 

(15) Providing additional reception lines and extension to 
loop lines at certain stations from Pyinmana to 

Anticipated 
eost. 

Re. 

Lakhs. 

1·01 
2·25 

163'73 

2'130-
40-36 
12·00 

1-61 
4-50 

Thazi, Yemethin District 2· 50 
(16) Re.roofing Tool Room, New Electric Shops and New 

Office for production staff offices • - . 1· 25 
(17)" Replacement of machinery for . Locomotive Work-

shops 0'93 
(18) Flat and approach girders for crossing rolling stock 

(Martban MouImein South). • 1 ·70 
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Eastern Bengal Railway. 

(19) Fulchhari-Pennanent acquisition of land. 
(20) Kanchrapara improved water supply 
(21) Naihati extra marshalling facilities in lieu of proposed 

Belgurriah yard • 
(22) Kanchrapara new hospital 
(23) Renewal of weak masonry bridges-
(24) Renewal of small spans 

East Indian Railway. 
(25) Lucknow Division---Junction arrangements required 

of the Lucknow-Sultanpur·Zaferabad Railway 
(26) Water supply 12* rising made from Monghyr to Jamal-

pur 
(27) Dinapur Division-Drinldng water supply at Moghal-

sarai station and colony 
(28) Howrah Division-Dankuni-Provision of up and down 

passing sidings and raised platfonns 
(29) Moradabad Division-Provision of hospital and dis-

pensary for European and Indian staff with nurses' 
quarters 

(30) Asansol Division-Improved water supply at Asansol • 
(31) Moradabad Division-Improving drainage in the 

Colony 
(32) Rebuilding weak masonry bridges 
(33) Strengthening Barakar bridge down track 
(34) Renewal of foot·over bridges at Lnckeeserrai, Buktiarpur. 

Mokameh, Dinapore, Buxar and Arrah . 
(35) Machinery plant and equipment for mechanic'sl work. 

shops 
(36) Mechanical plant on divisions 
(3i) Colliery equipment . 

Great Indian Peninsula Railway. 

(38) !tarsi Agra Relaying 
(39) Pucca Drains-Bhusaval Nagpur 
(40) Strengthening and renewal of girders of Betwa and 

Betwa Nala Bridge 
(41) Strengthening and renewal of girders of Keotan 

Bridge 
(42) Strengthening and renewal of girders of Bina Bridge • 

Madras and Southern Mahratta Railway. 

(43) 1'ondiarpet Oil Depot Siding 
(44) Watering arrangements at Ongole 
(45) Ticket checking arrangements at Bangalore city. 
(46) Additional Machinery at Hubli. 

North·Western Railway (Commercial). 

(47) New Bay and 80· ton cranes in Boiler Shop, Moghalpura. 
(48) Renewing and strengthening of girders on the Delhi 

Ambala Kalka 'S~1;ion • 

147 

Anticipated 
cost. 

Rs. 
Lakhs. 

2·32 
1·00 

5·00 
}·OO 
1'40 
0·60 

2·00 

2·69 

2·00 

}·26 

2·09 
}·oo 

1·30 
1·25 
2·80 

}·50 

5·H) 
2·80 
0·63 

31·33 
5'68 

5·22 

3·10 
.4·73 

1·16 
1·24 
1·20 
2·35 

• 
2'~5 

8·22 
B 
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Anticipated 
North· Western Railway (Strategic). cost. 

Rs. 
Lakhs. 

(49) Renewing and strengthening weak girders spans between 
Sibi and Kolpur . 3 . 00 

RohiUcund and Kumaon Railway (Luc/cnow·Bareilly Section). 

(50) Interlocking main line stations. 2 ·10 

South Indian Railway. 

(51) Remodelling Dindigul Junction 2·93 
(52) Additional accommodation at Kumbaconam 2·00 
(53) Podanur Mettupalaiyam section girder renewals 0·53 
(54) Katpadi Branch-strengthening bridges, Cheyar, 

Palar and overbridges, M. & S. M. Railway.. 4·54 

CONSTRUCTION OF A. RAILWAY FROM BANSDm ROAD TO MANIYAB GHAT. 

23. *Dr. Ziauddln Ahmad: (a) Was it ever proposed to build a 
branch line from Bansdih Road to Maniyar Ghat in Bengal and North-
Western Railway? 

(b) What opinions did the District Board of BaHia and the Collector of 
BaHia express on the necessity. of constructing this line?_ 

(c) Is it not a fact that the proposed line was intended to pass through 
the following towns: 

(i) Maniyar, which is ~ big trading centre and a big Mela i~ held 
here called Ektijia; 

(ii) Nankagam, famous for its shrine where thousands of people 
assemble every year; 

(iii) Sikandarpur, which is one of the greatest trading centres and 
it exports oil seeds, perfumery and sugar; 

(iv) Nawanag~r? 
(d) What was the length of the proposed line and what was the esti-

, mated cost? 
(e) What are the reasons for not commencing the construction work? 
(f) Are Government prepared to consider the proposal again? 
Mr. A. A. L. Parsons: (a) A survey was made in 1907-OS for a line from 

Bansdih Road to Maniyar Ghat. 
(II) Government -are not aware of the opinions expressed at that time 

by the District Board and the Collector of BaHia. 
(a) 'J11r~ f,urveyed line terminated at Maniyar, but a reconnaissanc~ was 

also made in the direction of Sikandarpur and N awanagar and on !io 
Bilthal'a noad. Government are not aware of the existence of. tlie town of 
-I am sorry I am not aware of its exact pronunciation-Nankagam which 
is not shown in the survey of India maps or mentioned in the local 
gazetteE'r. 

~d) The line surveyed was 14i miles long and the estimated cost in 
1908 was TIs. 5,32,460. 

(e) The traffic prospects of the line did not appear sufficiently good to 
justify tr.e cost of construction. . 
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(I) Considering that the cost of construction would be at least 25 per 
cent. higher than in 1908 and the traffic prospects today would be even less 
iavouT<,b'p. owing to the road motor competition which would be experi-
enced, Government are not prepared to consider the proposal again. 

EFFECT OF THE BOYCOTT MOVEMENT ON .A DELHI FIRM. 

24. *Mr. B. Das: (a) Has the attention of Government been drawn 
to the following news published in the Pioneer of 22nd November as a 
message from its special representative at Delhi? 

.. That boycott and its advocacy can prove a two-edged weapon has been the exper-
ience·of one well-known Delhi firm which relies for the great proportion of its business 
upon European custom. It became known that members of the firm, while accept-
ing English money, were actively associated with anti-British propaganca and its 
dissemination. The news waS circulated with the sllggestion that custom might 
advantageously be withdrawn, and from evidence available, the eRect. appears to have 
been salutary." . 

(b) Will Government be pleased to state the name of the Delhi firm 
referred to? 

(0) What are the charges against members of this firm, and what 
ilvidence do Government themselves possess against this firm? 

(d) Will Government be pleased to state to what extent Government 
officials took part in the circulation of the news that European custom 
might advantageously be withdrawn from this fiml? 

(e) Will Government be pleased to place the connected papers on the 
table? 

• The Honourable Sir .Tames Crerar: (a) I have seen the message in ques-
ti·!O. 

(b), (0), (d), and (eo). I do not think I Mn add for the Honourable 
Member's information to the contents of the message itself. 

Diwan Bahadur T. Rangachariar: Do Government consider this form 
Df 1:;oyc01 t worthy of adoption? 

The Honourable Sir .Tames Crerar: I can only say this that if a fil'II). 
is found to be engaged in activities hostile to the Government, it does not 
seem to me to be an unjustifiable proposition that Government should noti 
lewl it their financial support. 

Diwan Bahadur T. Rangachariar: Would Government ju&tify social 
pressure in cases of that sort? 

The Konourable Sir .Tames Crerar: No, Sir. I do not justify social 
pressure in any circumstances. 

.. Mr. B. Das: May I inquire, Sir, if officials of the Criminal Investiga-
tIOn Department have not communicated to the Honourable Member the 
namml of th(; firms that are so banned, and also a list of the Government 
Britiolt officials who have agreed in the boycott of that particular mot0r 
firm ancl are. carrying it out? 

The Honourable Sir .Tames Crerar: I do not think any advantage would 
~e gained. Sir, by my naming any names here. . 

](T. B. Daa: That is a matter of opinion. 
B2 
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RECENT LOANS RAISED BY THE GOVERNMENT OF INDIA. 

25. *JIr. B. Das: (a) Will Government be pleased to state the amount 
of debt incurred by them tilI December, 1930, from 1st April, 1930? 

(b) How much of this debt was anticipated in the last budget speech 
of the Honourable the Finance Member and how much was unanticipated? 

(c) How much of the loan incurred up to date has been utilised to 
meet-

(i) anticipated capital charges; 
(ii) capital charges not foreseen; 
(iii) deficit revenue of the Central Government; 
(iv) deficit revenue of the Provincial Governments; 
(v) other productive debts; and 
(vi) other non-productive debts? 

(d) If any fund from new loans has been allotted under items (c) (v) 
and (c) (vi), will Government be pleased to state the nature of such expen-
diture and the necessity of their provision by public debt? Will Govern-
ment be pleased to give details of expenditure on each of these items? 

The Honourable Sir George Schuster: A revised estimate of the deM 
posItion will be placed before the House when I present the Budget for 
1931-32. 

Ilr. B. Das: May I suggest, Sir, to the Honourable Member that the 
purpcrt of my question was the amount of debt incurred by my Honourable 
fr:end from 1st April, 1930, till 31st December, 1930, and the amoun~s ad· 

'vancul to the Provincial Governments and also spent by the Central Gov-
ernment on productive and non-productive heads? 

The Honourable Sir George Schuster: Sir, the purport of my answer 
was to suggest that when I present my Budget for 1931-32 I shall be in 
a position to give this House fairly accurate information on the various 
questions asked by my Honourable friend. If I were to attempt to answer 
the questions now, I should have to give very insufficient answers and a 
very incomplete statement. I suggest, Sir, that it is to the interest of 
the House that they should: wait for a matter of four weeks when I shall 
be able to put the position as a "'hole in my Budget Statement. 

Loss OF REVENUE DUE TO TRADE DEPRESSION. 

26'. *Mr. B. Das: Will Goyernment be pleased to state if they antici-
pate any loss of revenue owing to general trade depression? If so, what 
is the total 'amount of such loss (1) up to date, (2) anticipated total loss 
during the year H130-31? 

The Honourable Sir Ge9rge Schuster: Government do anticipate a 
serious loss of revenue owing, amongst other factors, to the general trade 
depression The position will be discussed at length in my budget speech. 
Meanwhile, I am afraid, I must ask the Honourable Member to be content 
with t,he information available in the published returns. 
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COMMITTEE APPOINTED BE SEPARATION OF RAILWAY AND GENERAL 
FINANCE. 

27. *JIr. B. Das: (a) Will Government be pleased to state whether 
,the Committee of both the Houses appointed to revise the Con-
vention over separation of Railway Finance from General Finance reached 

• any final decision about the future management of Indian Railways? 
(b) How many sittings did this Committee hold in 1929-30 and 1930-31? 
(c) Is it a fact that there ~as a deadlock over the preliminary discus-

sion as to procedure to ~e adopted in the Committee's future deliberations? 
(d) Is it a fact thnt after that deadlock between non-officials and officials 

in that Committee, Government never called any more meetings of the 
members? 

(e) Will Government be pleased to place on the table a brief resume 
of the work done in the various sittings of that Committee? 

(f) Will Government be pleased t,o inform the House of the Cllllses that 
delay decision over this rflvision? 

(g) Will Government be pleased to state if on their own part they are 
anxious to arrive at a decision over the convention before the next Rail-
way Budget wil'l be presented to the House? 

The Honourable Sir George Rainy: (a) No. 
(b) Two meetings of the full Committee and one of the Sub,.committee 

appointed by the Committee to examine in detail certain special quelitions 
weI e held in 1929. 

(c) and (d). No. 
(e) I place on the table of the House the' minutes of the meetings of 

the Committee and the Sub-Committee. 
(f) I would invite the Honourable Member's attention to the explanation 

on this point which I gave in a speech on the 22nd February last during 
tl1c course of the discussion on the Railway Budget. 

(g) Government consider it most desirable that a decision should be 
arrived at on the questions which the Committee was considering before the 
new constitution comes into force. But they do not think they can b@ 
seUled satisfactorily except in relation to the constitutional cha.nges. 

Review of the separation oj Railway from General Finances. 

The foIlowin,; motion was adopted by the Legislative .Assembly on 21st September, 
1928, rE'garding the e\E'ctioll of a Committee to review the Separation of Ra.ilway 
FinancE'S from General Finanees;-

"That this House do proceed to elect in such manner as lBay be prescribed by 
the Honourable the President sixteen members to serve with the Honourable 
Finance Member as a committee to review the separation of railway finances 
from the general finances of the country in accordance with the Resolution 
adopted by the Legislative .Assembly on the 20th September, 1924." 

In pursuance of the above, the following sixteen members v;ere elected members 
(If the (A)mmittee :-

1. The Hr,nourable Sir George Rainy. 
2. Mr. .A. A, L Parsons. 
3. Col. J. D. Crawford. 
1. SIr Purshotamdas Thakurdas. 
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5. Mr. M. S. Aney. 
6. Mr. Jamnad3.s M. Mehta. 
i. Mr. G. D. Birla. 
o. Mr. R. K. Shanmukham Chetty. 
9. Mr. A. H. Ghuznavi. 
10. Maulvi Abdul Matin Chaudhury. 
11. Haji Chaudhury Muhammad Ismail Khan. 
12. Maulvi Syed Murtuza Sahib Bahadur. 
13. Mr. Amar Nath Dutt. 
14.· Rai Bahadur Tarit Bhu.san Roy. 
15. Kumar Ganganand Sinha. 
16. Mr. Muhammad Anwar·ul-Azim . 

. MINUTES OF MEETINGS. 

FirM 7neeting-17th February, 1929. 

[26TH JAN. 1931. 

The first meeting of the Committee to review the separation of Railway Fiul\llces 
from the General fi~nances <)f the country was held on Sunday, the 17th of Febr.:lary, 
1929, III Room No. 50 of the Counci! House. The following Members were preserit :-

1. Sir George Rainy. 
2. Sir George Schuster. 
3. Mr. A. A. L. Parson3. 
4. Mr. M. S. Aney. 
S. Mr. G. D. Birla. 
6. Maulvi Abdul Matin Chaudhury. 
7. Mr. R. K. ShanmukhJ;m Chetty. 
8. Mr. Amar N ath Dutt. 
9. Mr. A. H. Ghuznavi. 
10. Haji Chaudhury Muhammad Ismail Khan. 
11. Mr. J·a.muadas M. Mehta. 
12. Maul \·i Syed Murtllzn Sahib Rahadur. 
13. Rai Bahadur Tarit Bhusau Roy_ 
14. KumaT Ganganand Sinha. 
15. Sir PUl'shotamdas Thakurdas. 

Sir George Rainy was eleoted Chairman of the Committ<)e. 
In opening the proceeding .. Sir George Rainy expreased his regret that it had not 

been found possible to obtain the presence of all members in time for a meeting before 
the beginning of the session, since during the session it was very difficult to find 
unoceupied days. He explained that the present meeting had been called in orde!' 
tbat the Committee might settle their procedure, and that the Government membera 
might have the advantage of hearing the views of other members of the Committee. 
Neither he nor Sir George Schuster had come with any pre-conceived ideas; they both 
W!lr.ted to know first what the points were which other members of the Committee 
thought should be examined. Certain members of the Committee had already indicated 
various subjects as requiring examination, and poasibly other members would LOW be 
able to put forward additiona to the list. 

2. The suggestions already received were then read out. Mr. Aney proposed that 
in addition a statement showing the economies realised as compared with those anti-
cipated by schemes placed before the Standing Finance Committee for RailwlllYs durmg 
the lest few years should be prepared. Mr. Chetty thought that it might be useful 
to have the percentage of administration charges, operation charges, etc., to the total 
expenditure on Indian railways compared with similar fil(ures for railways ill the 
United Kingdom and the Unite,1 States of America; but Mr. Parsons pointed out that 
it \TclOld be difficult to get a reliable basis for such a comparison, since it was unlikely 
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that. charges booked under. these heads ~ere the same in all. countr~es. Mr. Ja.lllnadas 
Mehta considered that as a general gUIde the tot.al operatmg ratIo might be I~und 
useful for comparative purposes. It was finally decided. that the ~otes already. received 
sbc.uJd be circulated to all other members of the Committee as qUIckly as possIble, and 
written suggestions invited from members by the 28th of February. 

3. On the motion of Mr. Jamnadas Mehta it was decided to appoint a Sub·Com-
m:1tee consisting of : 

Sir George Rainy. 
Sir George Schuster. 
Sir Purshotamdas Thakurdas. 

Mr. A. H. Ghuznavi. 
Mr. M. S. Aney. 
Colonel J. D. Crawford, and 

Mr. Jamnadas Mehta. 

The terms of reference to th", Sub· Committee w~rc then considered. Mr. Jamnadas 
MEhta suggested that the Suu·Committee should IJe asked to exam~ne t~e .operation 
of the Convention and to make suggestions for such changes or alteratIOns III It as they 
cOI.:sidered necesRary after this examination. Sir George Rainy suggested that it was 
plillcipally the financial basis of the Convention which the Sub·Committee should 
examine, and on which it should make recommendations, and that possibly it might 
bEl better to leave other points to be dealt with by the main Committee. Sir George 
Schuster thought that in addition to examining and making recommendations on the 
fin~.ncial aspects of the Conven~lOn, the Sub·Committee might usefully prepare a list of 
subjects which they thought should be examined by the main Committee. 

Mr. Chetty expressed the opinion that it was for the main Committee first. to settle 
what points should be referred to the Sub· Committee ; and it was finally decided that, 
if pc. ssible, a meeting of the Sub·Committee should be held before the next ml'6ting 
pf the full Committee, and that the Sub·Committee should, after considering any 
suggestions received from members, themselves put fOJward proposals for the tel:ms 
oi reference, and suggest a tim~·table for the business of the sub and main Committees. 

Second meeting-29th March, 1929. 

The second meeting of the Committee to review the separation of Railway from 
General finances was held on Friday, the 29th March, 1929, in IWom No. 12 of the.,. 
Council House. The following Members were present : 

Sir George Rainy. 
Sir George Schuster. 
Mr. Jamnadas M. Mehta. 

Mr. Amar Nath Dutt. 
Colonel J. D. Crawford. 
Kumar Ganganand Sinh'!. 

2. The Committee approved of thE' draft terms of reference placed before them liy 
the Sub· Committee with the addition of the following clause: 

"18. Whether any recommendations made fly the Sub· Committee would nec~sitate 
any amendments to the Indian Railways Act or pny other Act of the 
Legislature, and, if so, what." . . 

3.~t was considered essential that the meetings of the Sub· Committee and of the 
CommItteE'. should be con,:ened earl.y enough to enable a report to be presented to the 
t~sse~bly III the next sesSIOn, and It was decided that meetings should be called some-
r rrn,e l.n the. latter hal.f of June, 1929; the intention was that ten days should be allotted 
0°1 dlscu~lOns bo~h 111 the Sub·Committee and in the Committee, and that the mee~ingB 
a~l the Sub'C;ommlttee shoul~ start three or four days earlier in order that it lllay be 

e to ~ay Its recommendatIons before the full Committee. It was resolved that all r·apers CIrculated to Members of the Sub·Committee should 1>£ circulated at the same 
Ime to Membe~'s of the Committee who would thus be kert fully informed of the 

matters under discussion. 
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Terms of reference. 

To examine and make recommendations on the following subjects: 
1. Whether the present provision for depreciation is adequate and whether any 

alteration is necessary in the basis of the appropriations made thereto unddr the 
present rules of the Fund after investigation into the following, among other ques-
tions : 

(a) Whether the present assumption as to the life of assets is correct. 
(b) Whether the Depreciation Fund should provide for the full replacement cost 

of an asset or the original cost thereof. 
(e) Whether any special provision is required to be made for arrears of dept'ecia-

tion or for the writing down or writing off of capital. 
2. Whether it is desirable to establish a fund to be made up by appropriations from 

surplus revenue to cover expendttnre on betterment and minor capital improvements. 
3. What should be the correct method of calculating interest on the .;apital adv8ilced 

by the Government of India to the Railways. 
4. Whether Railway revenues should be required to provide in addition to interest 

and depreciation an annual allo("atioD from revenues for redemption of the whole or a 
part of the capital advanced by the Government to the Railways. 

5. Whether in addition to the above payments Railways should make a contribution 
to general revenues, and, if so, on what basis the contribution should be fixed. 

b. How the actual surplus accruing in any year, after provision has been made for 
ir:terest, depreciation, etc., should be. dIstributed, and in particular whether any, and, 
if so, what share should be allotted to: . 

(1/) the Reserve Fund; 
(b) General Revenues; 
(e) the welfare of employees; and 
(d) non·recurl'iDg expenditur~ on i'lcreased amenities for the travelling public. 

7. For what purposes the Reserve Fund should be held, and what should ·be its 
maximum limit. 

8. What policy should be followed when Government are ~atisfied that there has 
been a permanent I ~U:l·"ase in Lhe IJl'tt damings of the railways, and in particular to 
what extent the recurring surplus should be devoted to : 

((I) the reduction of rates and fares; 
(b) the improvement of the conditions of service of Railway employees; and 
(e) the provision of increased amenities for the travelling public .. 

9. 'Vhether strategic railways should be treated separately, and, if so, how. 
10. How the balances of the Depreciation and Reserve Funds should be invested; 

if left with the Government of India as part of the general ways and means bahnces, 
what rate of interest. should be allowed thereon, and whether such interest as is payable 
should be added to the reserve themselves or taken as items of general railway revenae. 

11. Whether any alteratio'J. is desirable in the form of the Railway budget presented 
to the Legislature or in the time of presentation. 

12. Whether a change is desirable in the constitutIon, functions, ;)r procedu.-e of 
the SLanding Finance Committee for Railways or the Central Advisory Council. 

13. What changcs, if any, are desirable in the powers exercised by Agents of 
Railways. 

14. Whether t~ere should be prep~red by the Railway Board annually a ba.lance 
sh!let for each railway and a consolIdared balance sheet for all Indiau State .• jwned 
railways. 

15. What should be the constitution and functions of the Rates Advisory Com-
mittee, or of any other body that may bd set up for the control of rat.es and fares. 

16. ~hether it is desirable tha~ the gervices of a Railway expert or experts should 
be obtame~ ,from. abrol\d to examme any, and, if so, what aspects of the Indian Rail-
way AdmlOlstratlOn. . 

17. What prog~e8s ~a8 been made in giving effect to the recommendations, Ilpart 
from the Conventwn, m the· Resolution of the Legislative Aesemblv of the 20th Sap_ 
tembel', 1924, and what further steps, if any, in that direction are desirable an.d feasible. 
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lB. Whether any reoommendations made by the Sub-C.ommittee woul~ necessitate 
any amendments to the Indian Railways Act or any other Act of the Legtslature, and, 
if so, what." 

Lettel'S containing suf)ge~tiolls receired from 1Il embers of the Committee appointed to 
Review the separation of Railwall from General Finances. 

DEMI-OFFICIAL LETTER FROM MR. JAMNADAS M. MEHTA, DATED THE 14TH DECEMBER 192B • 

. I thank you for your letter of the 1st instant intimating the date of the 
meeting of the Separation of Railway Finance c.onvention Revision Committee. 

My views are-
(1) That the Committee should be allowed to elect its own chairman. 

first 

.(2) That the contribution to the General finances from Railways should not be 
more than one per cent. on the capital at charge. 

(3) That the R!\ilway Reserves must not be more than an amount equal to two 
years' contribution <In thl' capital at charge. Any surplus must go 
towards the reduction of rates and fare~ and increa~e of amenities. 

{4) 

(5) 

That the depreciation J'esel've rules should he revised so as to bear less 
heavily on revenue. 

That members of the Railway Finance Committee should be allowed to 
raise any question of finance or policy lui moto. 

(6) That the minutes of the proceedings of the Railway Finance Committee 
should be so recorded that Members of the Assembly might be able to 
follow j,he trend :If discussion and the main 1)r08. and cons. of the issue. 

(7) That the Agents' powers must be curtailed in some respects of which I shall 
write hereafter. 

DEMI-OFFICIAL LETTER FROM MR. G. D. BmLA, DATED THE 14TH DECEMBER 1928. 

With reference to your letter No. 4773-F., dated the lst December 1928, the 
following are some of the points which I am likely to raise at the meetings of the 
Committee appointed to review the Eeparation of Railway finance from the General 
finance of the country;-

1. The amount of contribution to General finance and the desirability or other-
wise of the existing provision in the convention relating to strategic rail-
ways. 

2. Purchase of stOl'es_ 
3. Indianisation. 
4. Poli~y with regard to the size, BtC., of the Reserve Fund. 
5. Rates and Fares. 
6. Central Advi&ory Council-how far it has served the purpose for which it 

was formed. 
7. The utility 01' otherwise of the Rates Advisory Committee. 

I can think of nothing specific at the moment which requires the collection and 
tabulation of statistir.s. hut I f,'el th~ membeJ's will like to have notes or memoranda 
1iealing at some length' with important topics like those mentioned above. It's I> vast 
~eld which the Committee will h~ve to survey and to enable it to discharge its duties 
In a truly satisfactory manner, it is essential that information OIl. the various aspects 
of railway administration should be made available for it in :. handy form. The 
memb~rs have received a set of papers containing the minutes placed hefore the 
Commltte~ of 1925 thaL examined the qnestion and they are thankful fvr it. This 
however IS only a part of the material which will be required for an elucidation of 
the problem to be investigated. What I suggest therefore is the preparation by the 
Board of a set of papers explaining the status quo and· showing the improvenfents 
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brought about all along the line in response to suggestions in the Legislature. The 
Board might go a little further and provide for the use of the members of the Com-
mittee a comparative study of some of the important aspects of Indian railway manag~ 
ment, showing where it stands as judged by foreign standards and how far its 
modernization has gone. 

I note tha~ tll/' lirst meeting pf thl' Committee will be held at Delhi on the 21st 
January. I hope tha~. the programm(- will b~ so framed as to lead to no clash of 
dates with the meetings of the Legislature. The members should have ample time to 
deal with the questions which are likely to arise, and this they cannot have if they 
have to divide it between the meetings of the Committee and of the Assembly or the 
Council of State. 

DEMI·OFFICIAL LETTER FROM KUMAR GANGANAND SINHA, DATED THE 21ST JANUARY 1929. 

With reference to your letter Nc 4773·F., datl'd the 1st December 1928, I beg to say 
that I would like to have detailed information in regard to the following particulars 
in connection 'with the separation of Railway Finance from the General Finance:-

1. Railway Reserve accumulating from year to year. 
2. Details of th'3 amenities offered to the travelling public since the separation. 
3. Reduction of freights and fures. 
4. Improvement of the rolling stocks and locomotives. 
5. Progress in r3gard to the Indianisation of superior services. 
6. How far State Railway stores have been purchased from indigenous Indian. 

firms. 
Thanking you in anticipation. 

DEMI·OFFICIAL LETTER FROM MR. JAMNADAS M. MEHTA, DATED THE 26TH FEBRUARY 1929. 

In reply t~ your D. O. No. 4773·F., I am making the following suggestionF :-
(1) That one copy of the Standard Revenues Act (1921) for Railways in England 

be made available to every member of the Committee. 
(2) That the American practice in regard to the Depreciation and Reserve funds 

may, if possible, be made available to the members. 
(3) That statistics may be supplied to members as to the amount of interest 

paid from 1st April 1922 till 31st March 1929-
(a) for the construction of new lines before they are opened for traffic; 
(b) for the schemes of reh1tbilitation and improveme'1ts until they are completed. 

(4) That a balance sheet of each rairway and consolidated balance sheet of all 
the railways should be hereafter prepared and supplied to the Assembly. 

(5) That the form in which the Budget papers are presented should be re-
considered. 

(6) That a memorandum should be supplied stating what particular powers, both 
financial and administrative, had been delegated to the Agents since 1921. 

(7) That a similar memorandum regarding the delegation of powers from the 
Secretary of State and the Government of India to the Railway Board and 
of the powere which the Secretary of State and the Government of India 
still retain in their hands. . 

(8) That a statement of the steps that have been so far taken for arTanging the 
Railway Budget, in September instead of in February each yeaT should be 
circulated. 

(9) That a statement of such railway industries as have been established since 
1st April 1922 may be supplied to each member. 

DEMI·OFFI.CIAL LETTER FROM SIR PURSHOTAllDAS THAKURDAS, DATED THE 26TH 
FEBRl:ARY 1929. 

With reference to your D. O. No. 4773·F., dated t.he 18th instant, I think it desir-
able for the Committee to have a report from a. qualified expert on the adequacy or 
othE!twise of the. Railway Depreciation Fund and generally on the progress made in the 
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efficiency of Indian Railways, since say, the Inchcape Committee reported, i.e., since Ist 
April 1923. As a Member of the Inchcape Committee, I should, in ordinary course, 
not refer to the Report of that Committee, but it is unanimously 
agreed that the Report on the Railway Expenditure as made by 
that Committee, is very valuable. I particularly draw the attention of the Committee 
to paragraphs 15. 16, 17, 23, 24, 25, 28, 29 and the general remarks covering paragraph8 
33 to 37. I would also Iefer the Committee to conclusion No. 5 of the Committee 
as recorded on page 81 of their Report. 

In order to be able to get a reliable lead on these various questions, I would suggest 
that the Government of India bring out an expert in Railway matters, of the position 
of General Manager of one of the Railways in England, to review the progress made 
in the efficiency of Indian Railways since April 1923. Mr. Milne, who was brought 
out by Lord Inchcape to assist the Committee, T'endtred such ;nvaluable assistance in 
the preparation of the Report on Railway Expenditure, that I feel that the expenditure 
incurred in making similar advice available to the Committ~ will not only not be 
wasted, but will pay itself several times over. I would like to make it clear that I 
am for a really first-class railway expert being brought out and none els~. I am aware 
that what I am suggesting may delay the consideration of the question of depreciation, 
but I fail to undel'stand bow the Committee can proceed with the question of adequate 
depreciation for Indian Railways without a report of the nature that I have indicated 
above. 

DE.'U-OFFIClAL LETTER FRO~! MESSRS. TARIT BHUSHAN Roy AND AMAR NATH DUTT, 
DATED THE 7TH MARCH 1929. 

With reference to your D. O. No. 4773-F., dated the 1st December 1928, we beg 
to state that we desire t{) l'~iBe the following points for consideration of the Committee 
which has been appointed for dealing with the que~tion of separation of Railway 
Finance from General Revenues:-

(1) The principle on which contribution should be made to the general finance 
and the nature and extenL thereof. 

(2) The principle regulating the Reserve Fund and the Depreciation Fund. 
(3) The gradual reduction of freights and fares and the provision of increased 

amenities to the trayelling public. 
(4) Improvement of coaching stock and adoptioh of measures for securing efficient. 

and up-to-date transportation methods and quicker movement of the 
rolling stock. 

(5) Particulars relating to the purchase of stores. 
(6) The advantage or necessity of the Rates Advisory Committee. 
(7) Economy without impairing efficiency. 
(8) Transference of Strategic Railways from General Railway finance. 
(9)· Time for presentation of Railway Budget. 
(10) Statement showing the actual receipts (both pre-war and post-war) from 

passenger traffic of different classes. 
We &hould like to know the possibilities of electricity and oil fuel as a commercial 

proposition in the m'lvement of I'oIling stock in India. We regret we do 
not appreciate the necessity of the formation of a sub-committee which 
can hardly be or service llnlellB the whole committee is daily consulted 
and they have the oPPo,J'tunity C'f daily meeting the sub-committee. So 
it is necessary that the members of the full committee "hould also be 
present at the place where the sub-committee sits, to make suggestions 
as occasion arises. Having regard to the importance of the matters under 
consideration. we think it is eminently desirable that they shoui:l be 
considered by the full committee at meetings to be called and arr.mged· 
for early in Mayor June next at Simla. 

. A meeting of the Sub-Committee appointed by the Committee elected b~- the 
Assembly to review the Separation Convention was held in Bombay on Sunday the 
30th June. All the Memhers of the Sub-Committee, except Colonel Crawford, wh~ 
was out of India, attended. The following Members were present:-

1. The Honourable Sir GEORGE RAINY, Chairman. 
2. The Honcurable Sir GEORGE SCHUSTER. 
3. Sir PmtSHOTAMDAS THAKURDAS. 
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4. Mr. A. H. GHAZlIfAVI. 
5. Mr. M. S. Amy. 
6. Mr. JAMNADAS MEHTA. 

2. The Chairman explained that Government had not prepared any definite propo:;alij 
to lay before the Sub-lJommittee. When the separation proposals were placed before 
the Aasembly in 1924, the initiative was taken by Government; but the present COlll-
mittee had been appointed in response to a feeling in the Assembly that the existing 
.arrangements might with advantage be revised, and Government therefore desired to 
ascertain the pJovisional views of the Members of the Sub-ConuDlltee, in a general way 
at this preliminary meeting. Sir George Schuster pointed out that one of the most 
important questicns that ~hey had to consider was whether the Railway position was 
really as prosperous as it looked, or whether the system. of accounting at present in 
force showed the results better than they really were. He doubted whether enough 
money was being set aside at pr~sent for d9preciation or for minvr capital improve. 
ments or for betLermenfs, and pcinted out that there was no provision for the amortisa· 
tion by the Railways of the capital invested in them, though Government set aside 
annually a definite sum of money for amortising the whole of their debt including 
that incurred for Railways. Referring to the proposals made by Sir Arthur Dickinson 
in connection with the depreciation fund, he said that while there was room for differ-
·ence of opinion as to the lives that should he assumed for the different classes of as~~ts, 
which was a matter for experts to decide, the suggestion made by Sir Arthur Dickinson 
.that revenue should bear the total replacement cost and not merely the original cost 
was a very sound one. It was estimated, however, that it would cost at present ahout 
·2 crores more from revenue per year. Another proposal which was worthy of con8idera-
tion ",as the one made in Genelal Ha~mond's lettel' to him that a sum vf ahout 1jlOth. 
per cent. of the capital at charge should be set aside every year from revenue for 
betterments which did not directly earn revenue or reduce expenditure. He also favour-
'ad the suggestion that the limit of expenditure on minor capital improvements below 
which the cost should be charged to revenue should he raised to Rs. 10,000 from 
:Rs. 2,000. This was estimated to cost about 30 lakhs a year at present. 

After discussion, the Suh-Committee came to the conclusion that it would be 
desirable for the Chairman and Sir George Schuster to place their preliminary views 
before them for consideration. Thev also desired at the same time to have a statement 
showing what the effect of these proposals would have been on the Railway contribution 
to general revenues if they had been in force during the last few years. 

3. The question was then discussed whether in view of the fact that the Statutory 
<::ommission would probably deal in the course of their. general report with the con, 
stitutional position of Railways, it was worth while to go on with the present investi-
'gation. The general sense of the Committee was that the Statutory Commission were 
unl!kely to make a detailed recommendation regarding Railways, and that thein\'esti-
gabon they were engaged on should be ~ontinued. 

4. The next question discussed was a suggestion made by Sir Purshotamda~ Thakur-
'd~ that an ex~er.t shoulel. be obtained to report on the adequacy or otherwise of the 
Railway depreClatlOn fund, and generally on the progress made in the efficiericy of 
Indian Railways since 1923. The Chairman undertook to obtain the views of the 
·Railway Boa.rd on the proposal and to place them before the Sub,Committee at their 
:next meeting. 

Mr. B. Das: Do I understand that Government do not desire to call 
1\ meeting of this Committee in this Session of the Assembly? 

The Honourable Sir George Rainy: I am afraid, Sir, the Committee is 
:nc. longer in existence. 

Ir. B. Das: Do I take it that the Government have no intention of 
.asking this House and the other House to appoint a similar Committee once 
again? 

The Honourable Sir George Rainy: I do not think, Sir, that the precise 
prueedure to be followed in connection with the further investigation of 
tilis question can be settled in advance of the method of procedure that may 
be agreed upon for the investigation of all the numerous questions which 
haVE: to be examined in connection with the new constitution. 



Ql'ESTIONS AND ANSWERS. 

FRA.NCHISE OF INDIA.NS IN CEYLON. 

28. *Kr. B. Das: (a) Will Government be pleased to state at what 
stage of negotiation they are now with the Secretary of State for India 
about equality of franchise of Indians in Ceylon? 

(b) Will Goyernment be pleased to make a statement as to how the 
problem st.ands? 

The Honourable Khan Bahadur Kian Sir Fazl-i-Husain: (a) and (b). In 
pursuance of the Resolution adopted on the 11th February, 1930, in this 
House the Government of India made further representations to the Secret-
ary of State on the question of Indian franchise under the new constitution 
in Ceylon. His 1Iajesty's Government gave full consideration to the views of 
the Government of India and their decision was contained in the Despatch 
of the Secretarv of State for the Colonies No. 911, dated the 13th June, 
1930, addressec1 to His Excellency the Governor of Ceylon. That Despatch 
was published in India immediately on its receipt, and a copy has been 
nlnced in the Library of the House. It will be observed that His Majesty's 
Government decided not to include in the Order-in-Council the provision 
that an applicant for a certificate of permanent settlement should be re-
quired explicitly to renounce any claim to special protection by any Govern-
'11ent other than' that of Ceylon. It was also made clear in the Despatch 
that there was no intention of repealing or amending to the detriment of 
Indians any of the laws of Ceylon affecting their position or privileges, or 
of phrogating or lessening the powers and functions of the Agent of the 
Government of India. 

Mr. B. Das: Do I take it that the Government are satisfied with the 
pm:ition that has been stated by the Honourable Member? 

The Honourable Khan Bahadur IIian Sir ,J'azl-i-Husain: I shall be glad 
to hear if the House is satisfied. 

Mr. B. Das: The House will express its opinion when the occasion 
arises. ~Iay I enquire if the Government of India are satisfied with the· 
position as was stated by the Honourable Member? 

The Honoura.ble Khan Bahadur Kian Sir Fazl-i-Husain: The Govern-
n}pnt of India do not feel called upon to take any further action. 

Mr. K. Ahmed: Are the Government of India aware that the Indians 
who have been living in Ceylon for the past several years cannot expect 
e<]llHlity of treatment as regards franchise because there is a clause put in 
in the new Act, which is coming into force next ~fay or June, that Indians 
lw,-ing a mind to return to India will not get the franchise? 

The Honourable Khan Bahadur Kian Sir Faz"-i-Husain: I am not aware 
of .such a contingency. 

Mr. K. Ahmed: Are the Government of India aware that Indians, both 
Hino.us and Muslims, held meetings repeatedly and sent copies of resolu-
tions to the Government of India? (Hear, hear.) 

The Honourable Khan Bahadur )[ian Sir Fazl-i-Husain: On which 
subject,~ Sir? 

Mr. K. Ahmed: On the subject t~at the Indians have their right of 
franchise, that is to say, equality of footing in the matter of establishing 
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their claim under the new reforms, which they are not getting. As H 
mut,ter of fact equality of their right in the franchise is now being reduced 
ti!lder the new reforms. 

The Honourable Khan Bahadur Jrfian Sir Fazl-i-Husain: I am quite 
sat,jsfied, Sir, that in the matter of equality of franchise between IndianR 
~nd Ceylonese there is no difference. 

Mr. K. Ahmed: I say that the Government representatives preparing 
the list of voters and the judges who decide, as the revising officers, are 
liabk to construe-since their salaries are paid by the Ceylonese Govern-
ment-that Indians are likely to go back to India and therefore there need 
not be equality of franchise. 

lIaulvi lIuhammad Yakub: Is this a supplementary question to the 
question which was just answered by the Honourable Member? 

Mr. K. Ahmed: Yes, Sir, (Laughter) if you win exercise your right 
judgment. 

:M:aulvi lIuhammad Yakub: Is it right for an Honourable Member to 
answer a point of order addressed to the Chair and which the Chair has t::> 
decide? 

.Mr. President: Dr. Ziauddin Ahmad. 
lIaulvi lIuhammad Yakub: What about my point of order? 

Mr. K. Ahmed: There is no point of order. 
Dr. Ziauddin Ahmad: Sir, the Honourable Member has said that he had 

no information about any attempt made by the Government of Ceylon of 
t.he nature just mentioned by my Honourable friend, Mr. K. Ahmed. I 
mt\} just say one thing more about it, that is, that this House 

Mr. President: The Honourable Member can only ask a, supplementary 
question. He cannot make a statement. 

Dr. Ziauddin Ahmad: The post of a Deputy Secretary on a very high 
B~Jary has been sanctioned for this purpose. Was it not the duty of that 
offieer to find out all the facts? 

The Honourable Khan Bahadur lIian Sir Fazl-i-Husain: I am not able 
t;:) follow the Honourable Member's question. 

:Mr. President: Will the Honourable Member put a specific question? 
Dr. Ziauddin Ahmad: 'The House sanctioned a special officer, called the 

Deputy Secretary for this purpose and specially to deal with emigration. 
Was it not his duty to enquire as to what was going on about Indians in 
Ceylon? 

The Honourable Khan Bahadur lIian Sir Fazl-i-Husain: Of course, it is 
flIld that duty is being discharged fully. 

Mr. K. Ahmed: Is it not a fact that last year a deputation waited on 
the Honourable Member or his predecessor? Is it not a fact that that 
deputation came here and spent some time and exchanged their views with 
the Members of this Legislature? Of course a majority of the Members of 
the House are new (Laughter), but I happen to be one of the old Members 
who knows about this. ' 



\ QUESTIONS AND ANSWERS. 161 

Mr. President: The Honourable Member will put a specific question, 
arising out of· the facts disclosed in the answer to the question. 

Mr. K. Ahmed: Are the Government aware that last year or so, repre-
sentatives of Hindu and Muslim Indians living in Ceylon came anll 
1!PPl'oached the Honourable ~:[embe~'s Department~it?er his pre~ecessor 
or himself-and exchanged VIews WIth regard to thIS dIfficulty whleh they 
were anticipating in the coming reforms and what have the Government 
done in that regard? 

Mr. Arthur Moore: Is it not a fact, Sir, that Mr. K. Ahmed is basing 
h~~ questions Oll! a state of affairs which has passed and that the difficulty 
to which he refers was removed by the representations made by the Govern-
ment of India, last year? 

Mr. President: It is the privilege of the Honourable Member in charge 
to give that reply. (Laughter.) 

Mr. Arthur Moore: May I state, Sir, that I am asking the Honourable 
'M:ember whether that is a fact? 

Mr. K. Ahmed: Is the Honourable Member raising any point of order, 
Sir? 

The Honourable Khan Bahadur JIian Sir I'azl-i-Husain: Sir, my reading 
-of the reply must have been very indistinct indeed if the question that is 
now being put is to be answered over again, and therefore with your per-
mission, I will read my reply again. May I do so, Sir? 

:Mr. President: Yes; do please. 

(The Honourable Member, Khan Bahadur Mian Sir Fazl-i-Husain, re-
Tead the answer to question No. 28) and added: 

If the Honourable Members, if I may be permitted to add to my answer, 
take their minds off from what happened before February, 1930, they will 
realise that the wishes of this House were carried out by my predecessor 
and by the office, and the views of this House conveyed to the authorities 
with the result that has been mentioned in my reply. . 

Sir Hari Singh Gour: May I enquire of the Honourable Member whether 
the Indian residents in Ceylon are satisfied with the decision reached by 
His Majesty's Government on the representations of the Government of 
In,dia? 

The Honourable Khan Bahadur Mian Sir I'azl-i-Husain: That, Sir, cannot 
be answered either in the affirmative or in the negative, as it is, thtl 
Honourable Members will no doubt realise, so very difficult, without a 
referendum, to find out whether the opinion one way or the other pre-
ponderating. 

TRADE COMMISSIONERS AT M:!LAN, HAMBURG AND NEW YORK. 

29. *Mr. B. Das: Will Government be pleased to state if the Trade 
Commissioners' offices. at Milan, Hamburg and New York have commenced 
their operations? Who are the Trade Commissioners at these places? How 
many of these belong to the Indian Civil Service and how many to the 
Indian commercial circle? 
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The Honourable Sir George Rainy: No offices have, yet been opened, but 
Mr. S. N. Gupta, I.C.S., at present Deputy Indian Trade Commissioner in 
London, has been selected to be Indian Trade Commissioner at Hamb~rg, 
and will assume charge of hjs new office this year. Steps are also bemg 
taken to make a selection this year for the post of Trade Commissioner at 
Milan through the Public Service Commission, the selection for this post 
being made from persons not in the service of Government. 

RECRUITMENT OF TRADE COMMISSIONERS. 

30. *Kr. B. Das: Will Government be pleased to state the modu8 
operandi they have adopted or they intend to adopt for recruitment of 
Indian commercial men as trade commissioner&? 

The Honourable Sir George Rainy: Appointments of non-officials will be 
made on the advice of the Public Service Commission. As· I have stated 
in reply to the Honourable Member's previous question, this procedure has 
been adopted in selecting an officer for the post of Trade Commissioner at 
Milan. 

APPOINTMENT OF TRADE COMMISSIONERS IN TURKEY, AFRICA AND JAPAN. ' 

31. *Kr. B. Das: Will Go\'€rnment be pleased to state if they have 
reached decisions regarding opening of trade commissioners' offices in 
Turkey, Africa and Japan? Do they expect to open these offices during 
the year 1931-32? 

The Honourable Sir George Rainy: The recently sanctioned scheme for 
the appointment of Trade Commissioners abroad, does not provide for such 
appointments in Turkey and Japan. It includes the appointment of three 
'l'rade Commissioners in Africa, but none of these offices is expected to bn 
opened during 1931-32. 

Mr. B. Das: May I inquire if it is not 8t fact that before the Standing 
Fin~mce Committee the Government of India brought up a proposal for the 
appointment of six Trade Commissioners, and what is the cause of this long 
delay in the last three appointments? 

The Honourable Sir George Rainy: 'I'he original programme put befo!'e 
the Standing Committee was at the rate of two appointments a year. We 
then tried, in accordance with the wish expressed by the Standing Finance 
Committee, to expedite matters by proceeding with a third appointment 
tl.is year. But the reason why we have been unable to do so, as the House 
will realise, is simply financial stringency on account of which very desirable 
items of expenditure are unavoidably postponed. 

RETRENCHMENT OFFICER'S INQUIRIES. 

S2. *:Mr. B. Das: (a) Will Government be pleased to state if 
Mr. Jukes has completed his enquiry on retrenchment of expend.iture, 
on the civil budget? What is the total amount of saving they anticipate 
if Mr. Jukes' recommendations are given effect to? 

(b) Will Government be pleased to state if they intend to appoint the 
same officer or another officer to investigate if there are possibilities of 
ret,renchment on the heads of (.a) Army, (b) R.ailways? 
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The Honourable Sir George Schuster: (a) Mr. Jukes' enquiry into the 
<1rowth of Central civil expenditure was interrupted owing to his having had 
to act as Finance Secretary and Finance Member since September. An 
i:iterim report was issued during the Simla Session, and I hope to be able 
to present his full Report about the time of the budget debate. I would 
refer the Honourable Member to what I said about the purpose of Mr. Jukes' 
investigation in the course of last year's budget debate. I hope to de'll 
fully with the whole subject in my next budget speech. 

(b) Different considerations apply to the expenditure on the Army ilnd 
l}ilj Railways. I think the Honourable Member will have full opportunity 
for raising these questions and for eliciting a reply in the course of the 
budget debate. 

Diwan Bahadur T. Rangachariar: May I inquire if Mr. Jukes' Report 
will be made available to the Members of this House? 

The Honourable Sir George Schuster: Certainly, Sir. 

REPRE,ENTATIVES SELECTED FOR THE ROUND TABLE CONFERENCE. 

t33. *Rajah Sir Vasudeva Rajah: (a) Were the representatives to the 
Round Table Conference selected by the Government of India or on the 
recommendation of the Government of India? 

(b) Will Government be pleased to state who are the gentlemen nomi-
nated to represent the Zamindars and Talukdars 'and their interests in the 
Round Table Conference? 

(c) Has any representative of the ryotwari landholders, who form part 
of the. landholders constituency in Madras, been nominated to the Round 
Table Conference? If so, who? If not, wi'll Government be pleased to 
state why that important interest has not been represented? 

REPRESENTATION OF RYOTWARI LANDHOLDERS IN THE LEGISLATURES. 

34. *Rajah Sir Vasudeva Rajah: (a) Has the ryotwari landholders 
interest been represented in any province in India other than Madras? 
If. so, will Government be pleased to state who the representatives are 
and whether they have the necessary qualifications to represent those in-
terests in the Provincial or Central Legislature? 

(b) Are Government aware that the interests of the ryotwari landhold-
ers and those of Zamindari landholders are different? 

'l'he Honourable Sir George Rainy: With your permission, Sir, I pro-
pose to reply to questions Nos. 33 and 34 by the Honourable Member 
together. The delegates to the Round Table Conference were not selected 
by the Government of India or on the recommendation of the Government 
of India. The Honourable Member will no doubt appreciate the fact 
tha.t the delegation had necessarily to be limited and that representation 
individually of each of the numerous interests involved was consequently 
not possible. In the majority of cases persons were invited who might 
be representative of as many interests as possible and the delegates who 
might be held more particularly to represent one interest, represent in 
many cases other interests also. 

DiwanBahadur T. Rangac.hariar: May I ask whether the claims of 
landholders as such were considered in selecting the delega.tion? 

• For answer to this ql:"e ;tion, Bee answer to starred question No. 34. 
o 
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The Honourable Sir George Rainy: As I have said, the selections were-
not made by the Government of India or on their recommendation, but 
certainly it is my belief that the representation of landholders was con-
sidered. 

Diw&n Bahadur T. Rangachariar: Then the question is whether the 
claims of the ryotwari landholders, who f0rm by far the largest number~ 
were considered? 

. The Honourable Sir George Rainy: I am afraid I cannot answer ques-
tions in detail about this because this is not a primary responsibility of the 
Governor General in Council. " 

MaulVi Muha.mmad Yakub: By whom were the selections made? 

The Honoura.ble Sir George Rainy: By His Majesty's Government. 
Mr. C. S. Rmga Iyer: Will Government be.' pleased to see that in 

future discussions when the issues arising out of the Round Table Con-
ference are considered the claims for representation of the ryotwari 
interest are considered? 

The Honourable Sir George Ra.iny: I think I must remind the House 
that the whole question is in charge of His Majesty's Government. But 
I think I can say this that, if the Government of India were of opinion. 
that any interests were so inadequately represented that some change 
ought to be made, they would certainly make representations. 

lIr. X. Ahuled: May I safely take it that the Government of India 
were consulted in the selection of members of the Round Table Conference 
and they gave their views and made recommendations for selecting parti-
cular men? 

The Honoura.ble Sir George Rainy: As I said in repl.'" to the question. 
it is not so. 

lIr. B. Das: May I inquire if it is not a fact that the list of delegates 
to the Round Table Conference that was published in the Press con-
tained the names of 70 per cent. of the landholding classes? 

fte Honourable Sir George Rainy: I am afraid I cannot answer that 
without notice. 

L\.'sD R~VE~UE LEGISLATION . 

. 35. *Ra.jah Sir Vasudeva Rajah: (a) With reference to the anBwe~ 
given by Government on the 23rd September, 1929, to ~fr. Rangaswami 
Ayyang~r's question in the Assembly regarning land. reyenue legisll\-
ti~n., have the Government of India published the Resolution regarding 
land revenue legislation which they promised to is'';lIc on that occflPic}fl? 
If not. whll.t is the reason for the deby and when will it be issued? 

. (b) What steps are Government taking to see that the recommenda-
tions of the Joint Parliamentary Committee in 1919 regarding land reve-
nueJegislation are given effect to in Madras·? 

The Honom&ble Khan Bahadur .ian Sir I'ul-i-H1l8&in: (a) The answer 
to -the first part of the question is in the negative. After further careful 
consideration, the Government of India came to the conclusion that, in 
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view of the approaching publicaltion of the Sta.tutOOJ' Commission's 
Report, no advantjl-ge was likely to result from the issue of a Resolution. 

• the practical utility of which would, in all probability, be short-lived_ 

(b) In view of impending constitutional changes, Government do not 
consider that any action in the direction suggested by the Honourable 
Member's question is at present called for. 

:Mr. K. P. Thampan: Pending such legislation, will Government be 
pleased to issue orders to the Madras Government to keep in abeyance 
all new settlement proposals? 

(No answer was given.) 

SEPARATION OF BURMA FROM INDIA. 

36. *1Ir. C. S. Ranga Iyer: (a) Approp08 the Indo-Burmese sepMs-
tion question, will Government be pleased to state if any communications 
have passed between them and His Majesty'" GovernmenLl' 

(b') If so, will Government be pleased to lay the same on the table? 
(e) Have Government considered the question of the advisability of 

circulating the said question of separation of Burma from India to respon-
sible public bodies in both countries, and if not, why not? 

(d) Do Government propose to tak~ a referendum in Burma as to 
whether she wants separation from India on the understanding of her 
being converted into a Crown Colony or on the understanding of her enjoy-
ing Dominion Status in the terms of the Parliamentary announcement 
of August 1917? 

(e) Has any communication passed between the Burman Government and 
the Government of India on the said subject, and if so, are Governm~nt 
prepared to lay the same on the table? .. 

(f) Is it proposed that nurma should make any contribution to India 
for defence purposes '! 

(g) Is it proposed that the Viceroy aiter separation is to be known 8S 
the Governor General of India and Burma? 

(h) If the answer to part (g) is "no", will Burma make her own s~pa
rate arrangements with His Majesty's Government? 

(i) Will a Committee of enquiry be appointed consisting of two of the 
Indian Members (non-official) of the Central Legislature and two of the 
Burman Members of the Burma Provincial Council besides official!': to 
report on the minorities question? 

(j) Win a statutory guarantee be given to Indians settled in Burma-or 
employed in Burma for a period of five years or more--<>f special protec-
tion of their interests in Burma and special representation in the Burma 
Legislature and services and if not, why not? 

(k) Will Government be pleased to state whether theJ declaration of His 
Excellency the Governor General on October 31, 1929, on Dominion Status as 
embodied in. the late Mr.· Edwin Montagu's announcement of August 1917 
applies to Burma also, and whether it would continue to apply aftertbe 
Beparat~oll of Burma. from India? Will Q provision to that effect be em-
bodied in the statute relating to Burma, and are Gove3mment prepared 
to convey to His Majesty's Government that such a statutory provision 
should .be embonied in thf pre3mble of the new Burma C'o:as&itlrl;ion? 

02 
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(1) Will Government be pleased to state whether a referendum will be 
ta'ken-<>r Indian opinion in Burma consulted by some means other than 
a referendum-regarding the question of s.pecial protection for Indian 
minocities and interests in Burma? If not, why .not?-

The Honourable Sir George Rainy: (a), (b) and (e). The views of the 
Government of India on the separation of Burma are contained in the 
published despatch on proposals for constitutional reforms. Communica-
tions on incidental matters and on matters of information have passed 
between the Governments concerned, but none on the broad issue other 
than those already published. 

(c) (d) and (k). I would refer the Honourable Member to the reply 
given by the Secretary of State in answer to a question on the subject 
in the House of Commons on the 20th January, 1931, which has been 
reported in the Press. His Majesty's Government have decided to pro-
ceed with the separation of Burma and desire it to be understood that the 
prospects of constitutional advance held out to Burma as a part of British 
India will not be prejudiced by this decision, and that the constitutional 
objective after separation will remain the progressive realization of respon-
sible Government in Burma as an integral part of the Empire. The 
Government of India have nothing to add to this statement. 

(f) to (j) and (1). These are particular points, on some of which the 
general views of the Government of India have been clearly stated in the 
despatch. I would refer the Honourable Member to the Premier's state-
ment in the final plenary session of the Indian Round Table Conference 
on the 19th Januarv, 1931, to the effect that Government would make 
the necessary enq~iries as to the conditions upon which separation 
WW! to take place. The Government of India have at present nothing to 
add to that statement. 

:M:r. K. Ahmed: Are the Government of India aware that since the 
Third Burmese War in the year 188&----if I am not wrong-the revenues 
of India have been squandered in order to make an addition to their 
territories, and Burma being added, do Government propose now for the 
benefit of India to give Indian interests the first charge on Burma and 
do they not consider that the people of India have the right to be con-
sulted before the separation and Govt3rnment have not done so? 

Mr. President: Will the Honourable Member put a specific supple-
mentary question? 

Mr. K. Ahmed: In view of the fact that the Government of India have 
spent money in the last Burmese War, from the Indian exchequer, is it 
not the right of the people of India and their representatives· that they 
should have been consulted first before the separation of Burma was 
;decided upon? 

The Honourable Sir George Rainy: I may point out that the question 
was considered at the Round Table Conference in which a large number 
of Indians were present, and I hope it is not the Honourable Member's 
suggestion that they were not representatives of India. 

Mr. PresideDt: Order, order. 
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RECRUITMENT AND PAY OF CLERKS IN THE DrvISIONAL ACCOUNTS 
OFFICES OF THE NORTH WESTERN RAILWAY. 

.. 
1. Mr. S. C. Shahani: (a) Is it Il fact that temporary clerks have 

been appointed after the 1st April, 1929, in the Divisional Accounts Offices 
of the North Western Railway without passing the competitive recruitment 
examination? 

(b) Is it a fact that the initial pay of such clerks was originally fixed 
lit the uniform rate of Rs. 40 a month without consideration of their various 
academic qualifications? 

(c) Is it a fact that Government have recently sanctioned higher rates 
of initial pay to these clerks according t.o their university qualifications? 

(d) Is it a fact that Government hnve directed that these clerks should 
be given the benefit of the new rates of salary with effect from the date of 
their appointment? 

(e) Are Government aware that these clerks have not been given ne ...... 
salary from the date of their appointment but from some other fixed date? 

(f) Will Government be pleased to state the reasons for such procedure ~ 
Mr. A. A. L. ParsoDS: (a) to (c). Yes. 
(d) to (j). The orders apply to recruits appointed after the date of 

issue; the question of extending them to similar staff appointed before 
that date is at present under consideration. 

ALLOWANCES OF CLERKS IN RAILWAY DIvISIONAL ACCOUNTS OFFICES 
AT KARACHI AND QUETTA. 

2. lIr. S. C. Shahani: (a) Is it a fact that some clerks in the Divi-
sional Accounts Offices of the North Western Railway at Karachi ani! 
Quetta have not been g-etting compensatory allowance since April 1929? 

(b) Is it a fact that all the clerks under Divisional Superintendents of 
the North Western Railway at Karachi and Quetta are enjoying the same 
allowance without an~' distinction among them and irrespective of the date 
of their appointment? 

(c) Will Government be pleased to state the reasons for the anomaly 
in Divisional Accounts offices where some clerks are in receipt of the 
allowance and some are not? 

(d) Do Government intend to sanction the said allowanoe for the clerKS 
in question at Divisional Accounts Offices? 

(e) If so, whether with retrospective effect? 
(f) If not with retrospective effect, the reasons therefor? 
Mr. A. A. L. Parsons: (a) Yes. 
(b) Yes, except clerks locally engaged in Quetta after 31st December, 

1927. 
(:c) Clerks taken over from the old Audit Department have been 

allowed, as a personal concession, to retain their old scales of pay and 
also the compensatory allowances. New recruits, i.e., those appointed 
after 1st April, 1929, on the other hand, draw flat rates of pay, applicable 
to aU stations at which they are liable to serve, without any compensatory 
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allowances. These Ba.t rates have been worked out after taking into 
account the cost of living at the various stations at which these clerks 
are likely to be posted. 

(d) No. 
(e) and (f). Do not arise 

IMPORTS AND EXPORTS OF WHEAT. 

3. Xunwar Raghubir Singh: (a} Will C;tovernment be pleased to state 
how much wheat was imported in the year 1929-30? 

(b) How much wheat was exported during the year 1929? 
(0) Will Government please st,ate whdher any wheat was import~'d by 

Government agency or private firms in that year? 

The Honourable ][han Balladur iliaD Sir l'azl-i-HU8a~:' (a) 357,036 
'tions. ., 

(b) The exports of wheat during the calendar year 1929 amounted to 
14,204 tons. 

(r) The imports of wheat in 1929 on private account amounted to 
709,859 tons. There were no imports on Government account. 

REPORTS OF LOCAL GOVERNMENTS ON COMMUNAL TENSION. 

4. Iunwar Raghubir Singh: \Vill Government be pleased to lay on 
the table the reports of the Local Governments on communal tension 
since the last session of t.he Legislature? 

The Honourable Sir James Crerar: The Government of India have not 
called for nor obtained any special reports on the subject of communal 
tension from Local Governments since the last Session . 

• ..... t, 
ELECTION EXPENSES AND FORFEITURE OF SECURITIES. 

5. Xunwar Hajee Ismail Ali Khan: (a) Will Government be pleased 
to stAte the names of the Assembly candidates of the laoSt general election 
who lost th~ir se<!urities and could not secure the required number of 
votes? 

. (h) Will Govemment kindly lay on the table the following information 
- in connection with the last general election of t,he Assembly? 

Name olthe· 
Candidate. 

Name of the 
constituency. 

The amount of the election 
expensea which they 

lodged before the Returning 
Officer. 

Total of Rs. 

Sir Lancelot Graham: (a) The information is being collected 
be supplied to the Honourable Member in due course. 

and will 

(b) A statement will be prepared and laid on the table. 
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GRANT OF COllrlPENSATOlty ALLOWANCE TO CERTAIN CLERKS IN DIVISIONAL 
ACCOUNTS OFFICES IN KARACHI AND QUETTA. 

:6. Mr. S. O. Shahani: (a) Will Government be pleased to state: 
(i) whether it is a fact that after the separation of the Divisional 

Audit and Accounts Offices or the North Western Railway, 
clerks appointed before the 1st April, 1929, at Divisional 
Accounts Offices at Karachi and Quetta have been allowed 
to retain the compensatory allowance in addition to their 
revised scale of pay: 

(ii) whether it is a fact that this allowance is withheld only from 
the new clerks who were appointed at these offices after the 
1st April, 1'929: and 

(iii) whether it is a fact that all the clerks of the rest of the Divi-
sions of the North Western Railway, appointed before the 
1st April, 1029, who are transferred to these offices to displace 
the new clerks or otherwise, are being allowed to draw this 
aHowanro :' 

(b) Will Government be pleased to state the reasons for this invidious 
distinction between the clerks mnde on the score of their date of appoint-
ment simply? 

(c) Do Government know that the number of the new clerks at these 
:offices is very small? 

(d) If so, are Government aware that the additional cost of granting 
this allowance will be quite insignificant? 

Mr. A . .I.. L. Parsons: (a) (i), (ii) and (iii). Yes. 
(b) The new scales of pay introduced from 1st April, 1929, on the 

-separation of Audit from Accounts on the North Western Railway, do not 
provide for any compensatory' allowance, because they have been worked 
'out with reference to the average cost of living at the various places to 
which the clerks are like1y to be posted from time to time. The staff in 
service on 1st April, 1929, were allowed, as a purely personal concession, 
to retain the allowances which they were previously drawing. 

(~) and (d). I am not aware of the exact numbers imd am ascertaining 
them for the Honourab1e Member. But as will be seen from answer 
to (b), it is not considered that there are sufficient grounds for grantinlt 
the allowances to new clerks. 

GRANT OF COMPE!'lSATORY ALLOWANCE TO CERTAIN CLERKS IN DTYIfHONAL 
ACCOUNTS OFFICES IN KARACHI AND QUETTA. 

7. Mr. S. O. Shahani: Will Government be pleased to state: 
(a) whether it is a fact that after the separation of the Divisional 

Auoit and Accounts Offices in the North Western Railwa-o;·. 
the same revised scale of pay was fixed for all the new cJerks 
in all the Divisional Accounts offices without t.aking into 
consideration the cost of living at various places? 

(b) Is it a fact that the cost of living at Karachi and Quetta is much 
higher than that at other places on the North Western Rail-
way? 

(Co) Is it Q fact that in view of this consideration- the old clerks in 
the Divisional Accounts Offices at these places were allowed 
to retain the compensatory allowance? 
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(d) If this allowance for the new clerks in these offices be not sanc-
tioned, will the scale of their pay be revised so as to bring 
their pay appro:J:imately to the level of the aggregate salary of 
their old colleagues, according to their qualifications and length 
of service? If so, will this be done with retrospective effect? 

Mr. A. A. L. Parsons: (a) No. The revised scale of pay was fixed with 
due regard to the average cost of living at the various stations to which 
the clerks are likely to be posted from time to time. 

~b) Government understand \that the cost of living at K&J"achi and 
Quetta is somewhat higher than at other Divisional Headquarters on the 
North Western Railway. 

(c) The former staff were allowed to retain the allowances which they 
had been enjoying for some time before, as a personal concession. 

(d) The answer to the first part is in the negative; the second part 
does not arise. 

GRAN'!' OF COMPENSATORY ALLOWANCE TO CERTATN CLERKS IN DIVISIONAL 
ACCOUNTS OFFICES IN KARACHI AND QUKTTA. 

8. Mr. S. C. Shahani: Will Government be pleased to state: 
(a) whether it is a fact t.hM after the separation of t.he Divisional 

Audit and Accounts offices in the North Western Railway all 
th<:! new clerks have not, been locally appointed at Divislonal 
AC(lounts offices at Karachi and Quetta; 

(II) whet!:ler it is a fact that the undertaking was given before the 
separation, that the new clerks would be appointed locally at 
:-ill the Divisional Accounts offices; 

(c) whether it is a fact that some of the new clerks appointed at 
the Diyisionnl Accounts office, Karachi, locally after separs.· 
tien, have been displaced by old clerks transferred from other 
Di'lisions; . 

(d) whether it is a fact that the new clerks who will be permanent 
in these offices arc those who have passed the recruitment 
examination; 

(e) whether it is a fad that even these clerks get no benefit of 
• cO!Ilpensatory allowance; and 

(f) whether it is a fact that initial pay of sucn clerks is ihe same 
Rs. 40 a month as that of tbe temporary or substit~te 
matriculate clerks who are not in receipt of compensatory 
allowance? 

)(r. A. A.. L. Parsons: (a) Yes. 
(b) No such undertaking was given, but efforts are being made at pre-

sent to recruit the staff locally as far as possible. 
(c) I am making enquiries on this point and wiTI let the Honourable 

Member have a reply as soon as possible. 
(d), (e) and (f). Yes. 

CASES UNDER CERTATI( RECENT ORDINANCES 

9. Sardar Sant Singh: Will Government be pleased to state the 
total number of 'cases in which action was taken under Ordinances Nos. II 
lind VII of 1930, tbe number of newspapers seized, the number of printing 
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presses forfeited, the number of securities demanded and the number and 
total amount of securities forfeited? How many presses managed b-y 
Europeans have been affected by the Ordinances? 

The Honourable Sir James Crerar: The information is being collected 
a.nd will be supplied to the Honourable Member in due course. 

CASES UNDER CERTAIN RECENT OltDlNANCES. 

10. Sardar Santo Singh: Will Government be pleased to state the 
number of persons arrested and tried or merely tried under Ordinances. 
Nos. I, III, V, VI and VIII of 1930, the number convicted by the trial 
court, the number let off by the appellate court or court of revision, the 
number of persons sentenced to death, or ".'hipping, the number executed 
and the number awaiting execution? 

The Honourable Sir James Crerar: The information is being col1ected 
and will be supplied to the Honourable Member in due course. 

PROPERTIES TAKEN POSSESSION OF UNDER ORDINANCE No. IX OF 1930. 
] 1. Sardar Sant Singh: Will Government be pleased 1,0 state the 

number of places notified and taken possession of under Ordinance No. IX 
IJ£ ]930 in the various provinces giving the number for each province 
separately? 

The Honourable Sir James Crerar: The information is being collected 
and will be supplied to the Honourable Member in due course. 

NUMBER OF ABRESTS AND CONVICTIONS IN CONNECTION WITH THE CIVIL 
DISOBEDIENCE MOV~ENT. 

12. Sardar SantSingh: Will Government be pleased to state the 
total number of arrests made in each province since the 1st March, 1930, 
in connection with the civil disobedience movement, the number convicted 
and the number at present undergoing sentence? Will Government be 
pleased to stat~ further how many of the persons convicted were placed in 
A, Band C Class respectivel,\' { 

The Honourable Sir James Crerar: I have no information regarding the 
number of a.rrests. The number of persons sentenced to imprisonm~t 
in connection with the civil disobedience movement up to the end of 
December 1930 and the number undergoing imprisonment at the end of 
December is as fo}lows: 

No. sentenced t·o 
imprisonment. 

Madras. 
Bombay. 
Bengal. . 
United Provinces 
Punjab . 
Burma. . 
Bihar and Orissa 
Central Provinces 
ABsam. . . . . 
NO'l·th·WeRt Frontier pro"in.~e 
Coorg 
Delhi 

3,998 
9,732 

11,463 
7,606 
3,561 
Nil, 

10,899 
3,!!61 
1,089 

761 
6 

],073 

54,049 

No. undergoing 
imprisonment. 

2,119 
3,803 
!!,973 
4,555 
1,34P 
xa 
i,9£>0 
2,139 

291 
.{37 

4 (on 30·11·30) 
953 

23,503 
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2. Information is being collected regarding the classification of 
prisoners undergoing sentence on· the 30th November and will be supplied 
to the Honourable Member in due course. 

CRIMES COMMI'l'TED BY REVOLUTIONARIES . 
. ' 

13. Sardar Sant Singh: (a) Will Government be pleased to state the 
number of anarchist crimes conJrnitted or attempted by the revolutionaries 
·during the year 1930? 

(b) Will Government be pleased to state the total number of arrests 
made in each province in the year 1930 of the persons connected with 
revolutionary crime, the number tried, the number detained without any 
trial a.nd the number convicted by the trial court and the number acquitted 
by the appellate court, the number sentenced to death or transportation 
for life a.nd the number actually executed? 

TIle Honourable Sir James Crerar: The information is being collected 
and will be supplied to the Honourable Member on receipt. 

USE OF FORCE IN DISPERSING UNLAWFUL ASSEMBLIES. 

14. Sardar Sant Singh: Will Government be pleased to stnte the 
number of times the police or military authorities had to u£e force in dis-
persing unlawful assemblies in each province during the year 1930? How 
many persons were injured in each province? Was any medical aid arranged 
for by the Government for the injured before force was used? How 
many of the injured persons d;ed in consequence of injuries received during 
those operation!'? In how many instances medical aid offered by non· 
official agencie8 after the infliction of injuries, was not allowed? 

The Honourable Sir James Crerar: I presume the Honourable Member 
is referring to dispersals by firing. . 

I lay on the table a statement of casualties among the public due to 
firing collected up to the end of July 1930. r have called for similar 
information from Local Governments in respect of the period between 
1st August and 30th November last and will communkate it· to the 
Honourable Member in due course. 

r have no information on the other points to which the question refers, 
but I am trying to ascertain the occasions of dispersal by gun:fire when 

. medical aid was provided. • 

STATEMENT. 

Ca,uaities a'lring th" nwnth of 11'ril, 19.1.1. 

Casuaitieq among the pnblir. 
Provinces. 

Madras-
Madras City, April 27th 

Bombay Victoria Terminus, 4th April (Rail-
way strike). 

----------------
Killed. 

2 

'Vounded. 

6 
(one died subsequently). 

7 
(one died subsequently). 
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Provinces. 

Bhusaval, 6th April (Railway strike) 

Kurla, 6th April (Railwar strike) 

Karachi, 16th April 

Bengal-
Calcutta, 1st April 

Calcutta, 15th April • 

24.Parganas, 24th April 

'Chittagong, 18th, 19th and 22nd April 

Noakhali (Feni), 23rd Apri.1 

Chittagon!!, 24th April 

N •• W. F. Province (Peshawar), 23rd April 

MrJ.'j,19.10. 

Madras, May, 19:10 

Bombay--

Sholapur, 7th ~Iay 

Sholapllr. 8th May 

Wadala Salt Pans, 2!th May 

Bhendy Bazar, 26th and 27th May 

Bengal-

·Howrah. lith May 

Chittagong, 7th May. 

Mymensingh. ath May 

Midnapur-Gopinathpur. 20th l'IIar 
·1 

Casualties among the public. 

Killed. 

1* 

7 

10 
(terrorists). 

I 
(ter:rorist). 

30 
(approx.). 

12 

5 

:'1 
insurgents 
and 1 other. 

'Voullded. 

2* 

6 
(one of whom died sub. 
sequently). 

59 

3* 

3 

2 
(terrorists) (both died sub-

sequently). 

33 
(approx.). 

28 

67 

1 
insurgent 1 (who died 
sut..sequently) and !i. 
of,here (two of "hom died 
Buuaeq utmt.ly). 

Between 30 to 40. 

*Thase c!\~ul\ltie~ were result of accident. 
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provinces. 

Bengal-contd. 
Dacca, 25th and 27th May (communal riot) 

Lillooah, 29th May, E. I. Railway 

Midnapur (Pratapdighi), 31st May 

United Provinces-

Lucknow, May 26th 

Punjab-

Kalu, Jhelum District, May 18th . 

Burma-

Rangoon, last wack 01 May 

N.-W.F.P. 

Delhi, 6th May. 

Madras . 

Bagmari (Midnapur) 

Chechuahat (Midnapur), 6th June, 1930 

Narcndia (Midnapur), 6th June, 1930 . 

Fakirhat (Midnapur), 10th June, 1930. 

Kherai (Midnapur), 11th June, 1930 

Ramnagar (Bakarganj) 

N.-W. F. P. 

Madras . 

Khersai (Midnapur), 2nd July, 1930 

Keshorganj (Mymcnsingh) 

Saran (Etah), 11th July, 1930 

Amunagar Sarai (Meerut) . 

Jubbulpore, 19th July, 193(1 

Casualties among the public. 

Killed. 

2 

2 

5 

17 

4 

3 

2 

3 

2 

5 

Wounded. 

5 

2 

about 42 
(2 died subsequently). 

1 

37 

:n 
40 

18 

3 

11 

19 

1 
(died subsequently). 

21 

1 

9 

1 

11 

19 

(J 

FALL IN THE PRICE OF ST.,APLE FOODS. 

15. S&rJiar Sant Singh: Are Government aware that the price of the 
staple food of India has fallen considerably during the last few months? 
What remedies have Government adopted to combat this fall in the prices? 
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Have the remedies already adopted proved adequate to check this fall? , 
Are Government prepared to adopt any further remedies? If so, when? 

The Honourable Xhan Bahadur Jlian Sir Pol-i-Husain: The 
answer is in the affirmative. No action by Government could prevent 
this falJ, since the price of commodities such as wheat and cotton, which 
are exported from India in considerable quantities, must be governed by 
wnrld prices. Government have, however, reduced the railway freight 
on wheat to Karachi in order to facilitate the export of the existing sur-
plus, which is estimated at a million tons. The effect of this step is not 
yet evident. Government will continue to watch the position ca;refully. 

IMPORT OF WHEAT AND GUR INTO INDIA. 

Hl. Sardar Sant Singh; (0) Is it a fact that wheat and gUT (raw Sugar) 
have been imported into India during the year 1930, and if so, in what 
quantities and from what countries? How has this import affected the 
prices in the Indian market? 

(b) Is it a fact that Government have been receiving representations 
from public meetings and public men to stop the import of these cereals? 
Is it a fact that the Punjab Government have been making constant re-
presentations to the Government of India in this respect? What steps 
have Government taken to stop this import? 

The HonourabJe Xb.an Bahadur lI1an Sir Pazl-i-Busain: (a) The 
imports of foreign wheat into India mainly from Australia during 
the current fiscal year and up to December 27th amounted to 92,134 
tons as compared with 249,449 tons for the same period in the previous 
fiscal year. These imports have been more than counterbalanced by 
exports of wheat amounting to 192,606 tons and exports of wheat 
Hour up to November, 1930, amounting to 30:227 tons. 

There are no separate statistics for the import of gur, but the imports 
of all kinds of low grade sugar, i.c., of sugar below 8 Dutch standard, in 
H130, amounted to 5,758 tons up to November 30th, of which 5,126 tons 
were imported during the current fiscal year. 

Government do not consider that these imports, which are exceedingly 
small compared with the total Indian production, have had any effect 011 
the internal prices of wheat and gur. . 

(b) Yes. As already stated, they do not consider that the imports 
have affected internal prices of wheat which are dominated by world prices 
and by the existence of a large exportable surplus. The question of the 
rrotection of the Indian sugar industry is at present under examination by 
the Tariff Board. 

FIRING ON THE SIS GANJ QURDWARA AT DELHI. 

17. Sardar Sant Singh: Will Government be pleased to state the 
circumstances that led to the firing at the Sis Ganj Gurdwara Sahib at 
Delhi? Is it a fact that this firing has considerably shocked the feelings 
6f the Sikh community? Have the Government of India received any re-
presentations from the Sikh community on this subject? What dem·ands 
have been made? How have Government met those demands? Has th6 
attitude of the Government satisfied the Sikh community? If not, are 
Government prepared to adopt Bome reasonable method to conciliate the 
wounded feelings of the Sikh Community? Are Government aware that the 
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Shiromani Gurduwara Parbindhak Committee, Amritsar, is thinking of 
having recourse to some direct a.ction to compel the hands of Government 
to right the wrong? Are Government prepared to agree to some measure 
which may go to satisfy the demands of thE> Shiromani Gurduwara Parbin-
dhak Committee? 

rite Honourable Sir lames Crerar: I am supplying to the H~nourable 
Member the infonnation he desires. 

NON-REPRESENTATION OF ORISSA AT THE ROUND TABLE CONFERENCE. 

18. Mr. Bhuput Sing: Will Government be pleased to state: 
(a.) the reason or reasons for which no member of the Oriya co~ml1nity 

or any body from the province of Orissa was taken to repre-
sent the interests of that province at the Round 'rable Con-
ference; and 

4 (b) the reason or reaSOilS for which no other Hindu member repre-
i senting any other interests but the landowning was taken to' I represent Bihar and Orissa at the Round Table Conference? 

/
f The Honourable Sir George Ra~y: (a) and (b). The Honourable Mem-

ber is no doubt aware that the delegates to the Round Table Conference 
I were invited by His Majesty's Government. The selection of the dele-I gates is therefore not primarily the concern of the Governor General in 
. Council. As I have previously' said in reply to another question, the 
i number of .deltlgates had necessarily to be limited and in the majority of 
Ii cases persbns were invited who might be representative of as many interests 

as possible and the delegates who might be held more particularly ~ i represent one interest, represent in many cases other interests also. 

SAFEGUARDING OF 'mE INTERESTS OF INDIAN SET TLERSIN THE TRANSVAAL • 

19. Mr. Bhuput Sing: Will Government be pleased to state: 
~~) the ~rovisions of the Transvaal Asiatic Land Alienation Act; 
(b) since when the Government of India have become aware of that 

measure; 
(c) the steps the Government of India have adopted to safeguard 

the interests of the Indian settlers in the Transvaal so far aa. 
that particular measure is concerned; and 

(d) the detlds of the correspondence, if any, that has passed between 
the Government of India and the Transvaal Government on 
the subject? 

The BGDOUl'able nan Bahadur Mian Sir :razl-i-Busain: (a) The Honour~ 
able Member is presumably referring to the Transvaal Asiatic Tenure 
(Amendment) Bill. A copy of the Bill has been placed in the Library 
of the House. 

(b) A summary of the provisions of the Bill was first telegraphed to 
the Government of India by their Agent in May, 1930. 

(0) The Govermnent of India took immediate steps to move the Gov-
ernment of the Union of South Africa to allow adequate time for ca.reful 
examination of the provisions of the Bill. As a result of their represen-

J~tion, it was decided to postpone furiher consideration of theBiH until 
the following Session of the Union Parliament. The matter is· still 
engaging the earnest a.ttention of the Government of India. 



'\ VNSTAI:RED QVESTIONS AXD ANSWERS. 177 

(d) No official correspondence on the subject has passed 'between the-
two Governments. 

RECRUITS FOR THE IND:IA.N ARMY. 

~~ ~. BIJu.put Sinl: Are Government aware of the flpeech ma,de by 
one General- Ber-rows at the Fast India Association, in London, in October 
last, to the effect that recruits to the Indian Army were generally made 
from baEar and dockyard coolies, r;ff.r~-ff!! and other non-descript popula-
tion and that they abandon th~ service as soon as their want is removed? 

If the answer is in the affirmative: 
(a~ is it !lot a fact thau the said military officer was once attached 

to an Indian regiment? . 
(b) is it not a fact that the said General is still receiving a pension 

from the Indian exchequer? ... 
(c) is it really a faet what the said General has stated? 

:Hr. G. M. Young: Government are in possession of the full tex:t of 
General Barrow's lecture, No statement of the kind suggested was made 
about the Indian Army; The Honourable :Member probably has in mind 
a statement referring to one battalion of the Indian Territorial Force. 
whieh the lecturer had inspected during the tenure of his last command, 
and in the ranks of which he sarid, there were to be found-"Only waifs 
and strays from the docks and bazaars, and indigent 'wayfarers who joined 
up for the sake of the food, pay and clothing, and who 1lfter a single-
training departed to return no more". 

The second part of the question does not arise. 

LEAVE GRANTED TO SIR NORMAN BOLTOX, CmEF COMMISSIONFR, NORTlI. 
WEST FROl\"TIER PROVINCE. , 

21. Mr. Bhuput Sing: 'Will Government be pleased to state: 
(a) the period for which Sir Norman Bolton, the late Chief Com-

missioner of +be Xorth-West Frontier Province, has taKen 
le2ve; 

(b) the r:ature of the leclve ayailed of L~' him; 
~c) the reference to the London Gazette or the Time8 in which the-

leave of that Officer has been published? 

Mr. J. G. Acheson: (0) and (b). The leave granted to Sir Norman 
Bolton consisted of leave on average pay for 1 month and 16 days combined 
with leave on half average pay for 6 months and 14 days with effect qum 
1st May, 1930, This leave was subsequently extended by threE! months 
on half 'average pay. 

(c) Government of India notifications of this nature are not published 
in the London Gazette, nor so far as Government are aware was this 
notification published in the London Times. 

TERMINATION OF 'l'HE AGREEMENT WITH THE BENGAL Ali"D NORTH-
WESTERN RAn,WAY, 

2'2. JIr.. Bhupu.tSing: Will Government be pleased to state :t~, 
'\a) the year in which the existing agreement of the Govemment , .... 

with the Bengal and Nort,h-Western Railway will terminate; 
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(b) the arrangements that are being made by Government with 
that end in view; and 

(c) if any correspondence on the subject has of late passed between 
the Government and the Railway Company; 

(d) If the answer is in the affirmative the nature and details of 
that correspondence? - - - -- --

Kr. A. A. L. Parsons: (a) The agreement will terminate by effiux of 
time on the 31st December, 1981, but the Government have the option 
of determining it at the end of 1932. 

(b) The question whether the contract should be determined on the 
earlier date is under consideration. 

(c) No. 
(d) Does not anse. 

REVENUES REALISED IN THE PROVINCES. 

23. :Mr. Bhuput Sing: Will Government be pleased to state the 
revenues realised in 1929-30 and that expected in the present financial 
"-ear m: .. 

(a) Bengal, (b) Bombay, (0) Madras, (d) the Punjab, (6) the United 
Provinces, (f) Bihar and Orissa and (g) the Central Provinces 
respuctivdy? 

The Honourable Sir George Schuster: I take it that the Honourable 
Member wishes to have figures relating to provincial revenues. The 
Tevenues actually realised in 1929-30 and anticipated in the budget esti-
mates for the current year are as follows: 

Bengal 

Bombay 

Madras 

Punjab 

United Provinces 

Bihar and Orissa. 

Central Provinces 

province. 

(In lakhs of Rupees.) 

Aetuals, Budget, 
1929-30. 1930-31. 

11,36 10,97 

15,92 15,74 

18,09 17,P7 

lI,27 11,82 

12,99 12,84 

5,95 5,85 

5,28 5,56 

The revised estimates for the current year will not be available for 
some time yet, while I may say that it is clear that the Budget Estimates 

.cannot be fully tealised, I am not in a position to give any figures, and 
1: am afraid the Honourable Member must wait for accurate information 
mltil the new Budgets in each province are introduced. 
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GOVERNMENT BULLETIN TO OOMBAT THE CIvn, DIsOBEDIENOE 
MOVEKENT. 

:24. Kr. Bhuput Sing: Will Government be pleased to state: 

179 

(a) Since when the idea of starling a bulletin to openly combat the 
civil disobedience movement has attracted the attention of 
the Government; 

,(b) The expenditurf> expected to be incurred on that head in each of 
the major provinces? 

(c) How long Government proposes to continue that sort of propa-
ganda? 

(d) The names of the Publicity Officers in the major provinces and 
their quali6cations therefor1 

ft.., Hcmourable Sir lames Crerar: (a) During the past nine montha 
tIOttle Local Governments have been issuing periodical bulletins to combat 
misrepresentations infurtheran.ce of the civil disobedience movement. 
, "(0) The information is not in the possession of the Government of 
India. 

(c) The matter is one for the decision o~ LoooJ Governments, who will 
no doubt be influenced by the extent to which aeiiivities in pursuaJlce of 
the civil disobedience movement render such action necessary. 

(d) The appointment of such officers is entirely within the discretion 
of Local Governments, and the Government of India are not in a pORition 
to furnish the information required. 

INQUIRY TO BE UNDERTAKEN BY Sm ARTHUR SALTER. 

25. Mr. Bhuput Sing: Will Government be pleased to state: 
(a) the Special reasons for which Sir Arthur Salter, Director of the 

League of Nations, Economic Section, has been invited by the 
Government of I&dia.; 

(b) who else from Europe or India, but Sir Arthur, has also been 
invited for the purpose for which that gentleman has been 
invited; 

(c)· whether India will hbve to bear the travelling and other expenses 
of Sir Arthur? 

The Honourable Sir George Rainy: (a) and (e). The attention of th& 
Honourable· 'Member is -invited to the Press communique issued b~' the 
Government of India on the SOth· Deoember, 1930, a copy of which hu 
been placed in the Library. 

,. 
(b) Noone. 

CLAsSInOATION OF BUDDBlSTS, ETC., FOR TH,E CENSUS. 

26. Mr. Bhuput Sing: Will Government be pleased to state: 
(a) whether it is arfact that the Commissioner of Census in India, liaS 

circularised the Provincial Superintendents to direct the 
Enumeratora not _tQ classify the Buddhists, Joins. Bralimo:;, 
Sikhs and, Arya,-S~majist8 as Hindus, although theSe people 
may themselVes desire to be so classified; , 

D 
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(b) if the answer is in the affirmative, the reason or reasons for 
which such a direction has been given; 

(0) whether Government are aware that the judicial decisions made 
by the Indian High Courts have unanimously declared the 
J ains, Brahmos, Sikhs and Arya-Samajists as Hindus; 

(d) if the answer is in the affirmative, the particular reasons for 
which Government make a departure from the conclusions laid 
down by the High Courts in the present Census? 

The Honourable Sir James Orerar: (a) Instructions, as on previous-
occasions, were issued that the answer which each person gives about his 
religion must be accepted and entered by enumerators in column 4 of the 
general Schedule, but that Buddhists, J ains, Sikhs, Arya Samajists and 
Brahmos should not be entered as "Hindus" in this Schedule, with ,. 
.view to secure accurate figures of the sub-totals of these sects. Taole 
XXI (Religion) makes Aryas and Brahmos sub-heads of a general head 
"Hindu" and there was therefore no question of their exclusion from the-
Hindu total. As, however, some apprehension was felt, these instructioDlf 
have been since revised so as to ensure that Brahmos, Aryas, Buddhists 
and Jams, if they desire, may add the term "Hindu" to the description 
of their religion given in column. 4 of the general.Schedule. 

(b), (c) and (d). Do not arise. 

DIsoRIMINATION AGAINST THE STUDENTS OF THE BEN ARES ENGINEERING 
COI.LEGE. 

27. JIr. Bhuput Sing: Will Government be pleased to state: 
(a) the causes for which the Bahadurabad Hydro-Electric Manage-

ment, in Saharanpur, in the United Provinces, did not grant 
permission this year to the final year degree students of the 
Benares Engineering College to undergo a course of training 
in the said institution as University improvers; 

(b) the reasons for which the Jamalpur and Lillooah Workshops are 
invariably shut out to that class of students; 

(a) whether students frcm other places are not allowed to undergo 
training as apprentices in those workshops; 

(d) whether the Chief Electrical Engineer at Jamalpur and the 
Deputy Mechanical Engineer at Lillooah are not invited to 
examine the degree students of the Benares Engineering 
College? 

... JIr •. A. A. L. Parsons; (a) The information nas been called for from. 
Jtne Loca1Governmentand a reply will be furnished to the Honourable 
Member on receipt. 

(b) The rules for recruitment on State-managed railways of apprentice 
mechanics are in the Library of the House. They give no preference to 
students of particular Colleges or Universities,· and if applications are 
received from students of the Benares Engineering College they are con-
sidered on their merits along with others. 

(c) Students in other Colleges are eligible under the rules for appoin~-
ment as apprentice mechanics. . 

. (d) If the Honourable Member would let me know .. to what examination 
he refers, I will send him ·an answer to -his question. 
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. THE BANI RATE, REVERSE COUNOILS AND DEELA'l'ION' OF CURRENCY::' 

28. ~. Bhuput Bing: Will Government be pleased to state: 
(a'j the reason or reasons for which the Imperial Bank rate was 

raised from 5 to 6 per cent. on tbe 25th November, 1930; 
(b) the amount of the Reverse Councils which the Government dis-

posed of just before that date; 
(c) to what extent the currency was contracted at that time; 
(d) the total deflation of currency duritlg the present financial year '1 

The Honourable Sir George Schuster: (a) The fixing of the Bank rate is 
aetually the re~ponsibility . of the' Imperial Bank, and it is not their 
practice to give explanation of their action. Their policy in these matters 
is n.a.turally considered in .close relation. With the policy of the Government as currency authority. For an explanation of this, I would refer the 
Honourable Member to my answer to pari (b) (ii) of starred question No. 
107 of Seth Haji Abdulla Haroon in this Session. 

(b) The Bank rate was raised from 5 to 6 per cent. on the 20th 
November, 1930. Between the 17th and the 19th November, the amount 
of sterling sold by Government was £517,500. 

(c) The amount of contraction effected in the week ending the 22nd 
November, 1930, was Rs. 5,88 lakhs. 

(d), The decrease i:n the amount of thf' note issue between the 1st 
April, 1930, and the 31st December, 1930, was Rs. 15,89 lakhs. During' 
the same period, the return of silver rupees to Government from the llU1lic' 
amounte.d to Rs. 15,65 lakhs, but it is not possible to say how many of 'these 
rupees were in active circulation .. 

FACILITIES FOR INDIAN TRADERS IN JAPAN 

29. Kr. Bhuput Bing: Will Government be pleased to state: 
(a) whethtlr there are British Consulates in the important cities in 

Japan; . 
(b) whether there is also a large community of Indian traders in 
. . those places; . 
(c} the approximate nu~ber of pers~ns in: that community; . 
(d) whether. the British Consuls have instructions to afford any fflci-

lities to the Indian traders ~ . 
(e) whether British Banks there offer any banking or shipping facili:-

ties to the Indian traders? 

The Honourable Sir George Rainy: (a) Yes. 
(b) and «(l). The latest published statistics to which Government have-

/Wcess give the' number of British Indian residents in Japan as 244 in 
1926 and 271 in 1927~ Government are unable to say how many· of thCile 
were traders. 

(d) British Consuls have instructions to afford assistance' to all British 
!!ubjects so far as they D;lay be able to give it. 
J8 (e) Gove~~nt ,~ave n~ .r.eason to do~?t ~.hat t.he British banks in 

apan offer the ordmary faCJ!Jties to all theu" clients. .' 
D2 
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Oo-OPB&ATION BETWBEN INDIA. AND TIDI Ilft'BLLBmu.u. eo_lTTJIB OJ' 
THE LUGUE OF NATIONS. 

30. Kr. Bhuput Sing: Will Government be pleased to state: 

. (a) since when the Government of India have had under their con-
sideration- the desirability for establishing intellectual co-
operation between India and the International Committee of 
the League of Nations; 

(b) what had led the Government to precipitate the fulfilment of 
their consideration into immediate action this year; 

(c) the name of the Educa.tional Commissioner who is 00 act as 
correspondent with the Secret.ariat of the Intellectual Com-
mittee of the League; 

(d) the peculiar or special qualifications which the new Educational 
Commissioner possesses for the task he is caHed upOn ~. 
perform; 

(8) the name of the service to which he is appointed, the period of 
his appointment and the nature of his emoluments; and 

(f) the names of other members of the League who have thus sought: 
to establish such intellectual co-operation between their 
country and the International Committee of the League? . 

The BODOurabl& Xhan Bahadur lilian Sir l'azl-i-BUS&in: (a) and (b). 
The question of establishing relations between India and the organisatioll 
of the League of Nations for Intellectual Co-operation has been under the 
oonsideration of the Government of India since 192'. It was decided last 
year that, for the present, the most suitable arrangement would be to 
appoint the Educational CommiBBioner with the Government of India as 
Correspondent with the Secretariat of the International Committee of the 
League. 

(0), (d) and (e). Mr. R. Littlehailes, M.A .. C.I.E., the present Educa-
tional Commissioner with the Govemment of India, will act as Correspond-
ent with the Secretariat of the International Committee in addition to his 
other duties and without any additional remuneration. 

(f) Australia, Austria, Belgium, Bolivia, Bulgaria., Cuba, C~echOBlov&kia. 
Denmark, Estonia, Finland,' Fra.nce, Germany, Great Brita.in. Greece, 
Hungary, Italy, Japan, Latvia, Lithuania, Luxemburg, Netherlands. 
Norway, Poland, Portugal, Rumania. Salvador, 'South Africa, Spain. 
Sweden. Switzerland and Yugoslavia. 

CoNVENTION BB EMPLOYMENT OF WOMEN AT NIGHT • 

. 81. Mr. Bllupat· Sing: Will (lQvemmont be pleased: to sta.te: 

(a) whether tbey have of late received any communictdion from the 
International Labour Office regarding the revision of tibe 
Wsshington Convention about the employment of womeD 
during night: 

(b) the details of such communication; and 

(0) the view that the Oo-.eminent propose to t&k~ inlihe r.nattei? 
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Kr. J. A. SbiUidy: (.r) Yes. 
(b) The letter, which is dated the 18th August, 1930, forwarded to the 

Government of India for their observations a draft report on the working 
of the Convention. 

(c) At its meeting to be held this month, the Governing Body of tne 
International Labour Office will, after taking into a.ccount the replies of 
the Governments, adopt the final report, and will define exactly the ques-
tion or questions which it decides to place on the agenda of the next Con· 
ference in pursuance of the proposed revision of the Convention. The 
Government of India will finally decide on their attitude as soon as the 
proposals of the Governing Body are communicated to them. 

LACK OF WIRlI FENCINO NEAB, AND FACILITIES FOR PASSENGBBB ..... 
AzrMOANJ CITY STATION. 

32. Mr. Bhuput Sing: Will Government be pleased to state: 
(a) the reason or reasons for whioh the permanent track is not pro-

tected by wire.fencing on either side between a mile o~tside 
Azimganj and Barharwa on the Bandel-Barharwa sectIon of 
the East Indian Hailway; 

(b) how many feet betnw t.he permanent track is the platform situa~ 
in .Azimganj City Staticnj 

(c) whether there exisin! a waiting-hall for third c188s passengers also 
at the Azimganj City Station; and 

(d) the number of first and second class passenge1'8 that entrain &ad 
detrain normally at the Azimganj, City Station annually? 

Kr. A. A. L. Parsons: I am making enquiries and a reply will be sen( 
to the Honourable Member when the information has been collected. 

INCOJI[E AND CLASSIFICATION OF AZIMGANJ CITY STATION. 

33. 1Ir. Bhuput Sine: Will Government be pleased to state: 
~) the ineome derived from Azimganj City Station annually for 

coaching and go')ds traffic; and 
(b) as rep,'ards nonnal income the elass of station in which Azimganj 

Station wm fall? 
Xl' • .A.. A. L. ParsoD8! (a) For the financial year 1928-29, the uroings 

of Azimganj City Station were Rs. SS.'1S5. 
(b) Stations are not classified aecording to their income. 

D1sOBDlINATION IN TIlE ISSUE OF RAll.WAY PLATFORM TIOKETS. 

34. 1Ir. Bhuput Sing: Will Government be pleased to state: 

(a) whether all manner of persons without distinction of creed, cute 
ani colour are required to take platform tickets for admiaaioa 
iII~o the platfoIms where the platfonn-ticket-system is in 
TO~; ancl 

(") whitt class of pe1'9()ns are Ullially exempt from the operations of 
that rule? 
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Mr. A. A. L. Parsons: (a) The rule on all railways is that at stations 
.where platform tickets are issued all persons without distinction of creed, 
. caste or colour, who are not passengers, must have platform tickets to 
, obtain admission to station platforms. 

" (b) The only exception to this rule is that an officer or non-commis-
;sioned officer in charge of small parties of men who have to be despatched 
by rail may be allowed on the platform without being required to purchase 
,a platform ticket. 

WITHHOLDING OF FINANCIAL Am TO THE BENARES UNIVERSITY. 

35. Mr. Bhuput Sing: Will Government be pleased to state: 
!,' (a) the reason or reasons which have led Government to withhold 

financial aid to the Benares University during the present 
year; 

(b) whether the grant is not in the nature of a statutory grant from 
the Imperial revenues; 

(c) whether Government are not under an obligation to provide fund& 
for the up-keep and maintenance of that institution; and 

(d) ',vhatother Universit;} is being thus treated in the matter of its 
financial aid from the Imperiai Government this year? 

'The 'Honourable Khan Bahadur lIian Sir I'azl-i-Busain: (a) The pay-
ment of the grants-in-aid to the Benares Hindu University was deferred 

,pending the receipt of certain information which was called for regarding 
t.he· financial and general administration of the University. 

(b) and (c). Not exactiy. The Honourable Member is perhaps under 
,llOme misa.pprehension. 

(d) Does not Rrsr, 

RAILWA¥ MAGISTRATES; 

"'36. IIr. Bhuput Sing: Win Government b'e pleas,ed to state: 
. (a) whether there are such appointmeBts as "Railway MagistrRtes" 

on the East Indian Railway system; 
_ (b) the place or places where ,there are such magistracies; 

({)) the special reason orressons for which such magistracies ,are 
instituted in. that place or thos~ p~aces; 

(d) whether the incumbents are in receipt of any kind of payor 
remuneration and privileges or concessions; 

(e) the nature of duties which the incumbents have got to perform; 
and 

. (f) any other' place or places on any other railway system in India 
where such Bailway Magistracies are in existence? 

~~ . 
Ill. A. A. L. Parsons: (a) and (b), At three sta.tions· served by the 

Ea~t. Indian Railway, namely Allahabad, Moradabad and Bareilly, special 
'Magistrates have been ,appointed· for the purpose of dealing with railway 
MRes. 
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_ (c) and (e). The Agent of the Ea~t. Indian Railway reports that the 
special Magistrate at Allahabad was orI~nally. deputed t? prevent molesta-
tion of pilgrim by Pandas and touts. His dutIes ~ave smc~ been exte~ded 
and he tries cases of thefts, trespass, etc., occumng on raIlway premIses, 
also cases under sections 112, 113 and 132 of the Indian Railways Act, 

'1890. It is believed that the same duties are performed by the special 
Magistrates at Moradabad and Bareilly. 

(d) The incumbents receive no pay, remuneration, privileges or con-
. cessions from the Railway, except that the special Magistrate at Allahabad 
-is given a railway pass to enable him to carry out his enquiries into railway 
, cases. 

" 

, (f} This information is being obtained and will be communicated to the 
fHonourable Member. 

EXHIBITION OF POSTERS BY THE BRITISH EMPIRE ASSOCIATION. 

37. Mr. Bhuput Sing: Will Government be pleased to sbate:, 
(a) whether they are aware of the existence of an Association which 

goes by the name of the British Empire Association; 
(b) the names of some 0f the conspicuous persons \rho compose that 

Association; 
(c) whether that Association is now engaged in publishing posters on 

a large scale and exhibiting them on the streets of Calcutta 
with a view to c&ricature the non-co-operation movement; 

(d) whether they are prepared to call for some 1)( those posters and 
place them on the I.ibrary tal,>le; 

(e) who provide funds for that Association; 
{f) whether high placed executive officers of the Government are not 

actively identified with the propaganda started by that 
Association; and 

(g) whether that Association is not the same as the British Empire 
Party referred to incidentally by the Manchester Guardian in 
criticising the inopportune speech of Mr. Churchhill about 
India in Decembel last? 

'1'he ][ollourable Sir ;rames Orerar: (a) Yes. 

. (b), (c), (e), (f) and (g). The information asked for is not in the posses-
sion of the Government of India. 

(d) The Association is a private body and Government have no authority 
1;0 call for the posters. even if they considered it desirable to do so. 

LAOK OF A BOOKING CLERK AT BUKHTIARPUR JUNCTION STATION. 

B~. Mr. Il. Ilaswood: (a) Are Government aware that the travelling 
pubhc pf Bukhtiarpur Junct'on is being greatly inconvenienced for the 
.want of a booking clerk at the railway station? 

(h) Is it a fact that representations were made to that effect to the 
pl'Oper authorities as far back as the year 1928? 
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(c) Is it a fact that in spite of the fact that the Railway Board, the 
Agent, the Chief Operating Superintendent, and the Divisional Superinten-
dent of the East Indian Railway were approached, yet nothing was done in 
the matter till the 4th September, 1930, when the whole matter was 
abruptly dropped? 

(d) Will Government be pleased to place on the table a copy of the 
letter No. Com.-1402j28, dated the 4th September, 1930, from the Diyi-
sional Superintendent, East Indian Railway, Dinapore? 

(e) Is it a fact that certain assertions of the Agent, East Indian Rail-
way, as regards dealing with the grievance::. of the public were placed 
before the members of the Advisory Council for Railways in September, 
1928, at SimIn, for their information? 

(f) 1£ the answers to (a), (b), (c), (d) and (e) be in the affirmative, 40 
Government propose to take any action in the maHer? 

)(1. A.A.L. P&I'8OII8: (a) The Agent of the East Indian Railway re-
ports that there have been occasional complaints regarding the incon-
venience in booking arrangements at Bukhtiarpur, but that it is not correct 
that the inconvenience is great. 

(b) Yes, 
(c) Additionrl.l booking clerks have not been appointed at present for 

financial reasons. With the heavy drop in railway earnings. the Administra.. 
bioD consider such appointments not to be justified . 

. (d) I am having a copy of the letter referred to sent to the Honourable 
Member. 

(e) Yes. 

(f) For the reasons given in my reply to part (c) of the question it it 
not proposed to take any action in this matter at present. It will ~ 
dotilit be considered by the Agent of the East Indian Railway when thert 
if. un improvement in railway earnings. 

NEW RULES AT THE IMPERIAL LmRARY, CALCUTTA. 

39-. AIr. BhupM Sing: Will Government be pleased to state: 
(a) whether the Libral-ian of the Imperial Library, Calcutb, haa 

issued orders to the effect that lIeasonru or d&.ily cards of 
apmission, should henceforth be issued only to those who are 
either introduced by some Gazetted Officer or by somebodJ; 
known to the Libr.ary st.aff: .. 

(b) whether it has also been required that the cards of admission 
should be shown to the durwan at the entrance and then.to. 
the officer in charge and every time when 'l.ny requisition for 
a book is made; 

(c) whether the new rules have been introduced at t:be iDBtance of 
the Educational Commissioner; 

(d) whether it is. proposed to make the l;brary a copyright library; 
(e) whether there is any other .library in India or abroad ,where suoH 

a set of nlles as newly introdu~.ed therf> is in, operation? . " , 
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The Honourable Khan Bahadur )[iau Sir I'ul-l-Husain: (4) No. 
(b) Yes. 
(0) No. 
(d) The question is under consideration. 

ItW" 

(e) The rules of the Imperial Library follow generally the lines of those 
of the British Museum Library. 

CURRENCY STATISTICS. 

40. Mr. Bhuput Sing: With referenc£; to the Official Currency Statis-
tics for the week ending the 15th December, 1930, will Government be 
pleased to state: 

(a) whether the amount of silver coins shown therein is the token.. 
or actual bullion value of the coin in reserve; and 

(b) whether the amount of silver shown therein i.s the bullion or 
token value of the metal? 

The Honourable Sir George Schuster: (a) Token value. 
(b) The silver bullion now held in the reserve was obtained by melting 

down silver coin and is valued at the rate of one rupee for 165 grains troy 
of fine silver under clause (a) of sub-section 8 of section 18 of the Indian 
PaperCun-ency Act., 1923, as amended by the Indian Paper CUlTena1. 
(Ami>ndment) Act. H123. 

THE GOLD STANDARD RESERVE . 

• 1. Mr. BBupat Sing: Will Government ~e pleased to state: 
(a) when forty millions pounds sterling was reached in the Gold 

Standard Reserve; 
(b) how much of the Gold Standard Reserve is invested in India-

and how much of it abroad; and 
(0) how the interest accruing on the investment of the Gold ReserVit 

is accounted for? 

The HollwrableSirGeoxge SchuaW: (a) In 1920-21. 
(b) Olil. thf' ~nst December. 1930. the Reserve was held in the following 

forms: 

Cash at short notice in London 
Gold in Indlll 
Gold in London 
Investments in LODdon 

£ 
4,'728 

401,106 
2,152,334 

. 3'1,441.832 

(c) The Honourable Member is refelTed to paragraph 23 of my speecll 
introducing the Budget for 1930-31. 

INTEREST ON SECURITIES HELD IN THE CuRRENCY RESERVE • 

. . ~2. lEI. Bailpatfbg: Will. Govel'llmen~ be pleased to .state how 
the mtereBt obtained on securities held in reserve in the CUl'l"8DC)' ill 
8CCouft:iloo for yoor by yenr? ... . . . " 
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The Honourable Sir George Schuster: The interest on securities held 
in t,he Paper Currency Reserve was earn1arked for the reduction of created 
securities in the Reserve by the Paper Currency Amendment Act, XLV of 
1920. This provision has, however, been temporarily suspended by succes-
sive Indian Finance Acts since 1922 and the interest hRs been credited to 
~evenue under the head XXVII Currency. 

GOVERNMENT WORK EXECUTED IN GOVERNMENT AND PRIVATE PRESSES. 

43. Mr. Bhuput Sing: Will Government bf: pleased to state: 
(a) the amount (in rupees, of Government WOtk that was executed 

in Go'vernment Presses in 1929-30; [lnd 

(b) the alrnount of such work that was done t.hrough private presses? 

Mr. J. A. Shiltidy: The Government of India regret that they cannot 
undertake to collect all the information desired by the Honourable 

'Member, as it would involve an amount of time and labour dispropor-
tionate to the result, But, the following information is readily available: 

(i) The amount of work done in the Government of India Presses 
at Delhi, Calcutta. Simla and Aligarh, for Central Depart-
ments, is approximately Rs, 42,10,000, 

(ii) The amount of work produced in the Provincial Government 
Presses for Central Departments is approximately Rs_ 1,61,248. 
This figure does not include t,he cost of work produced in 
Provincial Presses on behalf of such Departments as pay 
for their work direct to Provincial Governments and no' 
through the Central Stationery and Printing Department_ 

GOVERNMENT PUBLICITY WORK HANDLED BY PRIvATE PRESSES. 

44. ~r. Bhuput Sing: Will Government be pleased to state: 
(a) the amount (in rupees) of Government publicity work that was 

executed by Government est,ablishments; and 
(b) the amount of such work handled by private agencies? 

The Honourable Sir James Orerar: The information is being collecteC1 
:and will be supplied to the Honourable Member in due course. 
'" 

INAUGURATION OF NEW DELHI. 

4-5. Ilr. Bhuput Sing: Will Government be pleased to state: 
(a) the approximate cost estimated to be incurred in the forth-

coming formal inauguration of New Delhi; 
(b) since when the project of the inauguration has been in the in-

ception of the Government of India; 
(c) the details of the inauguration ceremonies; and 
(d) the purpose or purposes that are calculated to be achieved hy the 

functions? 
"JIr. J. A. Shlllidy: (a), (b), (c) and (d). The project of the formal 
ina.ugura.tion of "New Delhi took'sha.pe in the course of 1929. The original 
intention had been to examine the possibility of conducting oelebratioDl 
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:on the lines of previous durbars. This intention however was abandoned 
on the ground of expense, and it was decided to confine the public celebra-
tions to the ceremony of commemoration .on the completion of the 
Memorial Arch, the unveiling of the four Dominion Columns and a Peoples' 
. Pete in the Fort. A provision of approximately 2t lakhs for this reduced 
programme was approved by the Standing Finance Committee and finds 
a place in the Budget for this year. In addition, the contractors of New 
Delhi have contributed very largely to the expenses connected with the 
P('oples' Fete. 

REPRESENTATION OF RYOTWA1U LANDED INTERESTS AT THE ROUND 
TABLE CONFERENCE. 

46. Dewan Bahadur T. Rangachari&r: Will Government be pleased to 
state what steps have been taken by them to have an adequate representa-
tion of the ryotwari landed interests at the Round Table Conference now 

. being held in London to settle the future constitution of the Indian Govern-
ment? 

The Honourable Sir George Rainy: The delegates to the Round Table 
Conference were invited by His Majesty's Government. Their selection 
is therefore not primarily the concern of the Governor General in Council. 
The Honourable Member will no doubt realise that the number of delegates 
had necessarily to be limited, and in the majority of cases persons were 
invited who might be representative of as many interests as possible and 
the delegates who might be held more particularly to represent one interest', 
represent in many cases other interests also . 

.ApPOINTMENT OF INDIAN TRADE COMMISSIONERS ABROAD. 
f 

47. Dewan Bahadur T. Rangachariar: Win Government be pleased to 
state whether they have ('oncluded their consideration of the question of the 
appointment of Indian Trade Commissioners abroad, and, if so, whether 
they will be pleased to lay on the table It statel.mmt of the principles, J.·olicy 
and programme that are going to be adopted by them in the matter? 

The Honourable Sir George Rainy: Full details of the approved scheme 
are set forth in the proceedings of the meeti~ of the Standing Finance 
Committee held on the 16th January, 1930 (Volume IX, No. 13). As soon 

. '1108 budget provision had been made for the scheme, the Government of 
India took steps to carr~' it into effect. Mr. S. N. Gupta, I.C.S., at pre-
sent Deputy Indian Trade Commissioner, London. was selected to ue the 
first Indian Trade Commissioner at H>1mburg and will assume charge of 
his new office this year. Steps are also being taken to make a selection 
this year for the post of Indian Trade Commissioner at Milan through the 
rubIic Service CammiRsion, the selection for this post being made from 
persons not i,n tqe service of Government. Further pro,.,oress with the 
",cheme, which it had been hoped to accelerat,e in accordance with the 
views expressed by the Standing Finl'tnce Committee. has been prevented 
1,y thp financial stringt;ncy and must! await the provision of further funds. 

'ABOLITION OF THE RIND AND BALUCHISTAN POSTAL CmCLE. 

48. lIIr. S. O. Shahani: fa) Do Government know that the Sind and 
.' Baluchistan Circle of the Postal Department existed formerly also? 

(b) Will Government be pleased to state wliy it was abolished? 
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(c) Do Government know that after abolition of the carcle Sind and 
. Karachi were attached to Bombay Circle and Quetta and Baluchistan to 
- Lahore Circle? 

(d) WiH Government be pleased to state whether there were any pro-
tests from the public or the staff w~th regard to the abolition of the Circle? 

(e) Will Government be pleased to state whether there were any diffi-
culties experienced in the management of post offices of the Province of 
Sind and Ba'lu~histan by their respective Circle Officers after the abolition 
of the Sind and Baluchistan Circle? If the work of the post offices in Sind 
and Baluchistan was being managed satisfactorily, will Government be 
pleased to state why the same Circle, viz., Sind and Baluchistan, waa 
given fi second birth? 

(f) By re-creating this Circle, will Government be pleased to state what 
was the sav;ing that was made in the offices of the Postmaster-General, 
Bombay, and the Postmaster-Genera;}, Lahore, and what is the expendi-
ture that is being 5ncurred yearly on the maintenance of this Circle after 
its formation? 

(g) Is it a fact that the then Postmaster-General, Bombay, was not in 
-favour of the recreation of the Circle? 

(h) Will Government be pleased to lay on the table of the Rouse copies 
of correspondence exchanged between the Postmaster-GenerL,I, Bombay and 
t»e Director-General, in the mstter? 

Kr. J. A. Shillidy: (a) Yes, up to 1907. 
(b) There WIlS no necessity for the sep~rRte control over II small nnd at 

the time comparatively unimportant isolated Circle. 
(c) Yes. 
(d) So far as can be ascertained, there were r~o protests. 
(e) Yes, difficulties were experienced in the ease of the Bombay Circle. 

No information is availablE' in regard to t.he Punjab ,:mel North-We8t 
Frontier Circle. 

The latter part of the question does nc..t arise. 
(1) The approximate figure!'. under 6st,ablishment charges are as fol-

1ov.'lI: 

(1) Bombay Circle Oftice 

Yearly average saving. 
&s. 

• 1'7,500 
(tl Punjab and North West Frontier Circle • 3,400 
(3) Annual expenditure on maintenance of Rind and Balllchis-

t·an Cir<-Ie after its formation • 69,200 

(g) The fact is not as stated by the Honourable Member. The opinions· 
expressed by tbe Postmaster-GenerAl, Bombay, were thgt Q Minor Circle 

. for Sind and Bl\luchiRtan would be an advantage. 
(h) No. Government. nre not prepnr~<1 to publish depnrtment.alc6l'l'e8-

pondenoo. 
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ABOLITION OF THE SIND AND BALUCmSTAN POSTAL CIRGLE. 

49. Kr. S. O. ShahaD1: (a) Do Government know that the postal 
oftlciais are discontented with the administration of the Sind and Baluchis-
tan Circle vide Indian Post for the month of July 1930 and the issues of 
the Postal Awakening for the month of August, 1930, and that they want 
f1hemselves to be attached to the Circle to which thev were attached for· 
merly, viz., Bombay Circle? v 

(b) Do Government know that t.he Postmaster, Karachi, is a stationary 
First Class Postmaster vested w.i.th the first class powers and is competent 
~ deal with public complaints and mail arrangements by himself? 

(0) Will Government please state whether financial stringency and 
discontent were the cause for the abolition of the Sind and Baluchistan 
Circle formerly, and whether the same causes exist now also? If so, do 
Governm~nt propose to take any practical action? 

Kr. 1. A. Shillidy: (a) Government are not aware of any such discon· 
tent, nor could the reasons given by the Honourable Member be regarded as 
of any weight in reaching a decision on this questIOn. 

(b) Yes. 
(c) The circumstances were not as stated oy the Honl)ull"uble Member. 

In this connection the Honourable Member's attention is invited to part 
(h) of my reply to his unstRrred question No. 48 put in this House to-day. 

The latter part of the question does not arise. 

CONSTITUTION OF NEW POSTAL DIvISIONS IN SINO AND BALUCHISTAlf. 

50. Kr. S. O. Shaha.ni: (14) Are Government aware that tiU the 30th 
September 1925, two postal div.isions of Sind in Sind and Baluchistan 
Circle stood constituted as Indus Right Bank and Persian Gulf Division 
and Indus Left Bank Div.ision but from the 1st October 1925, this consti-
tution of the divisions was broken up and the two divisions, viz.. Lower 
Sind and Persian Gulf Division and Upper Sind Division were formed? 

(b) Will Government be pleased to state whether there was any griev-
ance from the staff against the constitution of the divisions that stood 
prior to the 1st October 1925? . . 

(c) Will Government be pleased to state whether, while breaking up the 
old constitution of the. divisions, the wishes of the staff were ascertained? 

Cd) Are Government aware that Mr. Crawford, the then Deputy Post-
master-General, Sind and Ba'luchistan Circle had, after a sifting enquiry 
and obtaining opinion of the Divisional Officers, rejected the proposal for 
reconstituting the divisions when p'laced before him? . 

(e) Are Government aware that, as soon as Mr. Crawford left charge 3f 
the Circle and Mr. Birlingham succeeded him, he gave effect to this pr0-
posal within two months of his arrival? 

(f) Will Government be pleased to sta.te why the 88me proposal once 
rejeoted was again put up before the new Circle officer, who put it up. and 
what were the new grounds that led to the effect beL."lg given to tWs 
proposal? 

(g) Is it a fact that the officials of. the Lower SInd and Persi/tn Gulf 
Pivisionsent the.ir representations against the new constitution of the divi-
si011sbnt the same were not forwarded hv the Circle officer to the Director 
General, Posts and Telegraphs, Delhi? . ";: 
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(h) Are Government aware that the offi.c.ia1s of the Lower Sind and Per-
sian Gulf D!vision were dissatisfied against this procedqre of the Circle 
officer and sent a second representation to the Director General but it Was.. 
also withheld by the Circle officer? 

(i) Are Government prepared to call for the representations of the· 
petitioners withheld by the Circle Officer? 

Mr. J. A. Shillidy: (a) Yes. 

(b) No such representation was ever received from tlie staff. 
(c) No. The change was made for lldministrative reasons. The staff; 

are not consulted ip such matters. 
(d) No. 
(e) Yes. 
(f) Does not arise in view of the answer to item (d). 
(g) Yes. 
(h) Yes. 
(i) No. Duplicates of both these representations were received and 

oonsidered by the Director-General. 

CONSTITUTION OJ!' NEW POSTAL DIVISIONS IN SIND AND BALUOHISTAN., 

51. 1Ir. S. C. Shahant: (;a) Are Government aware tha.t the educa.tional 
facilities in the Lower Sind and Persian Gulf Division are much less than 
th9Be in the Upper Sind Division? 

(b) Are Government aware that, outside the respective Head Offices in 
both the Divisions, there are only, two high schools in the Lower Sind and 
Persian Gulf Division against ten in Upper Sind Division? 

(c) Are Government aware that the approximate road journey, excluding 
Gulf offices, which an official of the Lower Sind Division is liable to travel 
over, is four hundred miles-the distance of t.he farthest post office, viz., 
Nagar P,arkar from "the Railway'station at Gadra Road being one hundred 
and two miles,' whereas in t.he Upper Sind Division the road journey is 
practically nil? 

· (d) Are 'Government, aware that the Lar tracts of Karachi and Rydera-
bad Districts in the Lower Sind Division are noted· for malaria? 

(6) Are Government aware that the Lar trAct of Karachi district has 
81so no railway facilities? 
· (f)' Are Gov~rnment' aware that .the desert tract of Thar and Parkar dis-

t.rict in the Lower Sind Division is devoid of any railway facilities, and on 
~count 'of innumerable steep sand mounds, the road journey is also very' 
difficult? . . " , 

(g) Are Government aware that the tracts shown in parts (d), (6) and 
if) forin 8 major part Of the Lower Sind Division? 

· '. (h)Will'Government be pleased to state whether any tract, as pointed 
out in parts (d), (e) and (f),forms a part of the Upper Sind Division? If 
~. ,to w.hat. e~ent ,in comparison with the Lower Sind Division? 
'~' ,Kr .. J. A •. ShJllidy: (a) Education is a transferred provincial subjeet. 
e.ndthe Honourable Member will be able to obtain information in regard 
to educatil)""'Y facilities from the Local Government. 
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(b) to (h). I regret I am not able to answer the various questions asked 
b) the Honourable Member without knowing their exact purport. If the 
Honourable Member will be good enough to explain his meaning to me, 
I shall assist him to the best of my ability. 

OONSTITUTION OF NEW POSTAl, DIVISIONS IN SIND AND BALUOHISTAN. 

52. Mr. S. C. Shahani: (a) Are Govemment aware that, before the 
constitution of the present divisions, the Lar tract of the Karachi District 
and the Gulf were in one division, and the Lar tract of the Hyderabad dis-
tmct and desert tract of the Thar and Parkar district were in the other 
division, i.e., Indus Right Bank and Persian Gulf Division and Indus Left 
Bank Division, respectively? 

(b) Are Government aware that the Circle officer has fixed 8 rotatory 
period in the Lar tract of t,he Karachi district on account of its unhealthi-
ness? 

(c) Are Government aware that the rotatory period is restricted to the 
officials of the Lower Sind Division Bnd it will be the officials of that divi-
sion only who will have to iace the trouble? 

(d) Are Govemment aware that the Circle officer, in his letter No. E.R.· 
17, dated 2nd April, 1929, to the Director General, has said that the peti-
tioners by asking for reversion of the constitution of the present division to 
the old arrangement that stood prior to the 1st October, 1925, do not mean 
to serve in their own province? If so, will Government be pleased to state 
if as requested, by the petitioners, the constitution of the divisions is> made 
as it stood before the 1st October 1925, the two divisions will be in the 
province of Sind and the officials of the Lower Sind wi'll aIso be in the 
same province? ' 

(e) Do Government propose to take action by reverting to the old 
arrangement of the divisions that stood prior to the 1st October, 1925? 

Mr. J. A. Shillidy: (a) Yes. 
(b) Yes. 
(c) Yes. 
(d) As regards the first part of the question. Government understand 

that the Director of Posts and Telegraphs, Karachi, reported t,hat the 
petitioners were not content with serving in their own province, but were 
endeavouring to restrict their transfers to the immediate neighbourhood 
or their homes. The replv to the second part of the question is in t.he 
affirmative. . 

(e) Government do not propose to disturb the present arrangement. 

LOOATION OF THE HEADQUABTERS OF THE SUPERINTENDENT, RAILWAY 
MAn. SERVICE, SIND AND BALUOHISTAN. 

53. Kr. S. O. Shahani: (a) With reference to starred question number 
671 of the 19th March, 1930, why has the headquarters of the Superinten-
dpnt, Railway Mail Service, Sind and Baluchistan Circle, been fixed 8~ 
Karachi, which is at the extreme end of the Circle, in face of clear rulings 
in the Posts and Telegraphs Manual, Volumes V and VIII, that the head-
quarters ot the Superintendent must be at 8 central plaoo in the DiVision? 
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(fI) Is it a fact that on account of the headquarters being stationed at 
Karachi, ·the Superintendent, Railway Mail Service, is being granted Houlile 
Rent of about Rs. 60 per month, the house rent being much higher than at 
-S .. l1dmr, which is the central place of his Division? 

(c) Is it a fact that the office of the Superintendent of Post Offices, Lower 
Sind and Persian Gulf Division, was removed from the office of the Director 
of Posts and Telegraphs, Sind and Baluchistan Circle to make room for the 
oiD'oeof the Superintendent, Railway Mail Service7 If so, what is the 
amount of rent being paid for the new office of the Superintendent of Post 
Offices, Lower Sind and Persian Gulf Division? 

(d) Is it a fact that recently the headquarters of some of the Railway 
Mail Service sorters has been shifted to Karachi? If so, what was the 
additional expenditure incurred on account of their travelling allowance, 
increment of pay under F. R. 22, and compensatory allowance to selection 
grade officials, which is payable only at. Karachi? 

(e) Since how long have the headquarters of the Superintendent, Rail-
way Mail Service, been located at Karachi and during that period hoW' many 
inspections of sections, mail offices and record offices have been made by 
the Superintendent himself and how many by the Headquarters Inspector? 

(f) Is it a fact that on account of the headquart~rs of the Superintendent, 
Railway Mail Service, being Btationed at the extremity of the Division, the 
aInOlint of travelling allowance granted to the Superintendent, tho Head-
quarter Inspector and the sorters will be more than it would be at the 
central place (Sukkur)? If not, _ how? 

. (g) Is it a fact that the building of the office of the Superintendent of 
Post Offices, Upper Sind Division, Sukkur, is so big that the Superinten-
dent ha':l also pis quarters in the premises? If so, could not the office of 
the Superintendent, Railway Mail Service, be shifted to Sukkur without 
having to pay any additional house rent? 

JIr. H. A. Sams: (a) The Honourable Member's attention is invited to 
the replies given by me to parts (a) and (a) of the starred question referred 
to. 

(b) A house-rent of Rs. 46 a month if' grant,ed to the Superintendent, 
Railway Mail Service, at Karachi. Government have no informat-ion as to 
the comparative rates of house-rent at Karachi and Sukkur. 

(c) With reference to the first part of the question, the at,tention of the 
Honourable Membel' is invited to the reply given by me to. part (c) of Mr_ 
Lalchand Navalrai's starred question No. 671 in the Legislative Assembly 
on the 19th March, 1930. As regards the second part. the rent paid is 
R~. 75 . 

.. (d) The answer. to the fil'st part is jn the affirmative. As regards the 
second part, the informat:on is being collected and will bE; communicated 
to the Honourable Member in due course. 

(e) Sinoe April, 1929, s:nce then the 'Superintendent hag earned out 12 
Hnd the Headquarters Inspector 30 inspcletions. . 

(f) In the. case. of. the Superintendent, there win be 1,\ ~rp$.ll i;ncrease. 
"he Headquarters Inspector trav.els on a free pHSS and the sorters travel 
j~ihe .Mail. V IU}, hence the question. Qf .fTll"~elltng allowanct' does not arise 
in their ca~e. - .... .. . 
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(g) Yes, and the Superintendent pays house-rent for the portion d the 
building occupied by him as his residential quartert-o As regmds the second 
part, the attention of the Honourable Member IS invited k my reply to 
part (d) of Mr. Lalchand Navnlrai's st,am'd question No. 07] in this House 
on the 19th March, 1930. 

APPOINTMENT OF TWO ASSISTANT DmECTORS IN THE SIND AND BALUCHIS-
TAN POSTAL CmcLE. 

54. Mr. S. C. Shahan!: (a) Is it a fact that in the Sind and Baluchistan 
Postal Circle (which is a minor circle) the Director has got one Assistant 
Director on the Postal side and the other on the Railway Mail Service side? 
If so, cannot one Assistant Director do both these duties, and is each of 
them getting Rs. 100 special allowance for this duty? 

(b) When the Railway Mail Service work was being transferred to the 
Director of Posts and Telegraphs, Sind and Baluchistan Circle, was it then 
contemplated to give him an Assistant for the Railway Mail Service work? 
If not, why has the necessity arisen now, and what is the additional ex-
penditure on that account? 

(c) Is it a fact that the same officer is working as Assistant Director 1108 
weH as Superintendent, RaIlway Mail Service? 

IIr. E. A. Sams: (a) No. There is only one Assistant Director in the 
Sind and Baluchistan.Circle; he is in receipt of a speeiB.l pay of Its. 100. 
The latter part of the quest,i0fl does not arise. 

(b) The Honourable Member is referred to my replies t.o parts (dj and 
(e) of Mr. Lalchand Navalrai's starred cluestion No. 670 in this House on 
the 19th March, 1930. . 

(c) Does not arise in view of m~' replie!; to parts (a) and (b). 
I ' 

ERECTION OF A MOSQUE IN THE PREMISES OF THE KARACHI GENERAL 
POST OFFICE. 

55. 1Ir. S. C. Shahan!: (a) Is it a fact that a mosque (plaoe for 
Mahomedans to offer prayer) has been erected in the premises of the Karachi 
General Post Office? If so, when was it built, whether it was built at Gov-
ernment expense or otherwise? If at Government expense, who sanctioned 
the expenditure? Is the D. P. T., Karachi, empowered to sanction the ex-
penditure? If not, and if he has sanctioned it, what action is proposed to 
be taken in this matter? 

,1:) Is it a fad tbat there are some orders of the Bombav Government 
or the Government of India not to construct such mosques in the premises 
of such offices? If so, who is responsible for this? Do Government pro-
p'lse to take any action in this matter? 

Mr. J. A. ShUlidy: (a) The facts are not altogether as stated. A 
platform for prayers had been built by the Muslim staff at their own ex-
pense in the Karachi Post Office compound. When this ulatform was 
df'IDolished in connection with f.be erection of quarters for menials, a new 
rlatform was bu:lt at Goyernment expense by W!-ly of compensation. Sub-
sf'quentlv in 1929-30 a roof was sanC'tioned bv the Dil'cetor of Posts and 
Telegrap'hs, Sind and Baluchistan, under his own powers of sanction. 

(b) Information is being obtained and will b§ communicated to the 
Honourable Member in due course. 

]I 
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DISMISSAL OF POSTAL OFFICIALS IN SIND AND BALUCHISTAN. 

56. JIr. S. C. Shahani: (a) Will Government be pleased to state tne 
total number of dismissals of officials of all cadres since the formation of the 
8ind and Baluchistan Circle for the second time? 

(b) How many appeals were made to the Director of Posts and Tele-
graphs, Sind and Baluchistan Circle, Karachi, and with what result? 

(0) How many appeals were made to the Director-General of Posts and 
Telegraphs against the decision of the Director and with what result? 

(d) What was the total amount of allowances paid to the dismissed 
officials on re-instatement? 

(e) Is it a fact or not that the amount thus paid was a clear loss to 
Government? 

(f) If the reply to part (e) be in the affirmative, what action do Govern-
.nent propose to take to avoid wrongful dismissals and the resultant loss 
of revenues? 

JIr. J. A. ShiIlidy: (a) to (e). The information is being collected and 
will be communicated to the Honourable Member in dUE course. 

<I) Reply will depend on the hlformation collected. 

LOCATION OF THE HEADQUARTERS OF THE SUPERINTENDENT OF POST 
OFFICES, LOWER SIND AND PERSIAN GULF DIvISIONS. 

57. JIr. S. C. Shahani: (a) Is it a fact or not that the Superintendent 
of Post Offices, Lower Sind and Persian Gulf Division, Karachi, has got 
his headquarters at Karachi? 

(b) How many second class Head Offices has he in his Division and 
what are their names? 

(0) Is it a fact or not that according to Po~t and Telegraph Manusl, 
Vols. V and VIII, the headquarters of the D:visional Superintendent are 
to be located in a central place in the Division br.'d preferably where !I 
second class Head Office is located? 

(d) Ha~ the attention of Government been drawn to the art.icles appear-
ing in local papers of Karachi, viz.: Daily Gazette and Sind Ob8erver, dated 
the 26t,h August 1930 and 24th December 1930 in support of changing the 
headquart.ers of t.he Superintendent to Hyderabad (Sind)? 

(e) Will Government be pleased to state what action, if any they pro-
pose to take in the matter? 

JIr. B. A. Sams: (a) Yes. 
(b) One. Hyderabad (Sind). 
(0) Yes, the headquarters are required t(} be at an Important central 

station in the Division where there is a head office. 
(d) Government have seen two letters in the Sind Ob8erver, but the 

Daily Gazette of the dates mentioned does not mention the matter. 
(e) I have fully considered the questIOn recently and have decided to 

make no change at present in the locat.ion of the headquarters of this 
Superintendent. 
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58. Xr. S. O. Shab.aDi: (a) Is it a fact or not that the Director of Posts 
and Telegraphs, Karachi, toured in the month of November 1930? 

(b) Is it a fact that he 1l1so viaited Hyderabad (Sind)? If so, for how 
long did he stay there? 

(e) Did the Manager, Co-operative Societies, Hyderabad (Sind), apply 
for an interview with the Director? 

(d) Was the Manager, Co-operative Society, granted an interview? If 
not, why not? 

(e) Are Government aware that the Director refused to grant an inter-
view to the J.iana;ger, Co-operative Society, Hyderabad (Sind), on the 
plea of his being very busY' then? 

(f) If the reply to part (e) be in the affinnatiYe, do Govemrnent intend 
taking any steps to ensure to the public the grant of interview by the 
Director? 

(g) Is it a fact or not that the Director also refused to grant an interview 
to certain officials of the Lower Sind and Persian Gulf Division at Hydera-
bad (Sind) on similar grounds? 

(h) Will Government be pleased to give the names of the postal officialR 
who applied for interview and who were refused? 

(i) Will Government be pleased to lay on table a copy of the procedure 
observed in cases of interviews by the postal officials with the Director 
or the Circle Officer either at his headquarters or while on tour? 

Mr. J. A. Shi11idy: (a) Yes. 
(b) Yes; 2t days. 
(e) Yes. 
(d) and (e). No. The letter of the Manager, Co-operative Society, 

asking for an interview reached the Director of Posts and Telegraphs on 
the 22nd November, 1930. 'rhe Direc1m' had already bet tied his day's 
programme and informed the Manager that he was leaving for Karachi 
very early nf·xt morning. that he expected to return to Hyderabad about 
the end of December, and that he woul.l let the Manager know the date 
in due course. 'Wihen the Director of Posts and 'l'elegraphs came to 
Hyderabad in December, he wrote to thr Manager and interviewed him 
en the 30th December, 1930. 

(f) Does not arise. I would however add that, while Government 
expect their officers to be as accessible as possible to members of the public. 
they must decline to limit their discretion by t.he imposition of·.any hard' 
and fast rule. 

(17) No. 
(h) Does not arise. 
(i) No procedure is prescribed.. 

i 
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A1'POINTMENT OF A HEADQUARTER INSPECTOR IN TlIE RAILWAY MAlL 
SERVICE, KARACm DIVISION. 

69. Mr. S. O. Shahani: (a) Is it a fact or not that one Headquarter 
Inspector is attached to the Office of t.he Superintendent, Railway Mail 
Service, Karachi Division, Karachi?, 

(b) Will Government be pleased to state what are his functions? 

(c) Are Government aware that this ::.ppointment was o6ginally sanc-
tioned for six months only? . 

(d) Are GoverIl!Inent aware that while recommending the permanency 
of this appointment, the Director of Posts anJ Telegraphs, KarachI, is 
said to ha.ve written that since air-mail work W,iS being performed by the 
Superintendent, Railway Mail Service, this appointment should be danc-
tiqned permanently? 

(e) Are Government aware that the air·mail w(lrk has since been trans-' 
ferred t.o the Postmaster, Karachi? If so, will Government be pleased 
to st.ate why t.he post of Headquarter Inspect.or, Railway Mail Service, st.ill 
continues? 

(f) Are Government aware that the volume of work of the Headquarter 
Inspector Railway Mail Service (in t.he Sind and Baluchistan minor Circle) 
is much less than that of t.he Headquarter bspectors in other major 
circles? 

(g) po Government propose to still rontinue this post? If so, why" 

JIr. X. A. Sam.s: (a) Yes. 
(b) To assist the Superintendent in the general control of the Division. 

and to carry out invest'gatiom [md inquiries.' 
(c) Yes. 
(d) No. The Director did not justify his proposal bv anv reference to 

t·he work which has now been given to the Postmaster ;'n c~nnection- with 
the air mail. 

(e) The answer to t.he first part of the quest~on is in the affirmat.ive. 
As regards the second part, the retention of the appointment is justified 
for the performance of the duties refen'eo to in the answer to part (bl 
above. 

Cf) No. 
(g) Yes, for the reasons giwn in rerly to part ((') above. 

ApPOINTMENT OF A TOWN INSPECTOR OF POST OFFICER IN HVDERABAD 
SIND. 

60. Mr. S. O. Shahani: (a) Are Government aware that the post of 
'l'own Inspect.or in the Hyderabad Sind Head Offtce is a '0ime-scale nne? 

(b) A1'I'I, Government aware t.hat this nppointment. carries an allowance 
of Rs. 40' per mensem excluding pay? 
_ (c) Are Government av;are· thA,t there is no fixed principle in fiUing 
up this appo:ntment? 

(rl) T!'. it a fact or not t,hat n mOf'lt junior official in the Hydernbad 
(Sino) Helld Office was appointed flS Town Inspector since two years? 
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(e) Are 'Government aware that hitherto the post of Town Inspector \vas 
being filled according to seniority? If SQ, will Governlrnent be pleased to 
state why they have departed from this procedure? 

(f) Are Government aware that there have been many complaints 
from the public, against the present Town Inspector? If s~, do Govern-
ment propose to take any nction in the matter? 

1IIr. J. A. ShIDidy: (a) to (c). Gov·;rnmen •. have no information, nor 
do they propose to call for it as nny officer feeling himself aggrieved by any 
particular appointment has his remedy hy way of flppeal, and it need hardly 
be said that any appeal will be considerecl enrefnlIy on its merits. 

(f) Only two complaints were received agailist the present Town InR. 
PJ3ctor, which on enquiry were found t.,) be groundless. The second part 
of t.he question does not ar'se. 

SHOR'r NOTICE QUESTIOX AND ANSWER. 

CONSULTATION OF' INDTAN OPINION' ON THE' :l'EW CON'3TI'fUTION. 

Sir Hari singh Gour: (a) With reference to the Prime Minister's speech 
at the Round 'fable Conference. as l'Oported in the Press, will 

12 NOON. Government be pleased to stat.e ,,;hat steps t.hey propose to take 
to consult Indian opinion on the subject d the new constitution? , 

(b) Arc Government prepared to consider th~ desirability of liberating 
Mahatma Gandhi, Pandit, Jawahar Lal ~ehru and other leaders of the 
Congress movement to enable them to give dispassionate consideration to 
the proposed constitution? 

(c) What. steps do Government propose to tnke to consult the Central 
lind Local LcgiRlatures on the subject '? 

(d) Will Government be pleased to 8f~'~ that the White l'apat- about to 
be published in England, embodying the proviF;ional conclusions of the 
Conference. iR trnnsbted ;nto the Inrlinn ycrnaculars and made available 
to the public? 

(e) Will Government give this Hbu8e an early opportunity to examine 
the proposals of the Conference before the close of its Delhi l::lession? 

The Honourable Sir George Rainy (Leader of the House): (a) My 
Honourable friend has no doubt observed in the Prime Minister's ann:JUDce-
ment the expression of the intention of His :'II ajesty 's Goyernm('nt to 
continue discussions and maintain personal contacts, and also to consider 
'\vithout delav plans whereby Ind:an Opill :on may be cdnslllt6<t.· ~and co-
cperation may be cont.inued. His Maj(~8£y's Go'vernment. have~ not yet 
communicated their contemplated plans to the Government of India, who 
&re therefore not at present in a position tG describe the steps which it will 
b.e necessary for them to take. If the Honourable Member has any sugges-
tions to make, I need hardly say that I shall be very. grateful if he will 
place me in possession of them . 

. (b) I lay on the table a copy of the statement published yesterday bV; 
HIS Excellency the Governor General on behalf of the Government of India. 
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(0) I shall be in a better position to deal with this question when the 
Government of India have received and been able to consider the plans 
which His Majesty's Government have in view. 

(d) The White Paper to which my Honourable friend refers will pre-
sumably be a Command Paper, .for the reproduction of which the appro:v~l 
of His Majesty's Government wIll be necegsary. I do not, however, antICI-
pate that there will be any difficulty on this pomt. The Government of 
India are fuily sens;ble of 'the importance of giv)ng wide pubJ:city to the 
provisional conclusions of the Conference, and will certainly consider my 
Honourable friend's suggestion. 

(e) An early opportunity for discussion is likely to arise on the Resolu-
tion which stands second OIl the agenda for the meeting on the 29th instant. 
8hould further opportunity for discussion be generally desired, the Govern-
ment will of course do their best to meet the wishes of the House. 

Statement by H. E. the GovernOr General re Release Of the Members of the IV orking 
Committee Of the All-India Congress Committee. 

"In order to provide opportunity for consideration of the statement made by the 
Prime Minister on the 19th of January, my Government, in consultation with L'>cal 
Governments, have thought it right that the members of tbe Working Committee of 
the All-India Congress should enjoy full liberty of discussion between themselves and 
with those who have acted as members of the Committee since the lst of January, 1930. 
In accordance with this decision and with this object, and, in order that there may be 
LO legal bar to any meeting they may wish to hold, the notifications declaring the 
CommiUee to be an unlawful aSSIOciation under the Criminal Law Amendment Act 
will be withdrawn by all Local Governments, and action will be taken for the relea1!e 
of Mr. Gandhi and others who are now members of the Committee, or who have a :ted 
a~; such since the 1st of January, 1930. 

My Government will impose no conditions on th!lse releases, because we feel 'hat. 
the best hope of the restoration of peaceful conditions lies in the discussions being 
conducted by those concerned under terms of unconditional liberty. Our action has 
been taken in pursuance of a sincere desire to assist the creation of such peaceable 
conditions, as would enable Government to implement the undertaking give~ by the 
Prime Minister that, if civil quiet were proclaimed and I1ssured, Government ROuld 
not be backward ill response. 

I am content to trust those who will be affected by our decision to act in the same 
spirit: as inspires it, and I am confident that they will recognise the importance of 
securmg for these grave issues calm and dispassionate examination." 

Sir Han Singh Gour: Sir, with reference to the Resolution on the 
29th of this month, will the Government be in a position to supply the 
~embers with at least a summary of the White Paper issued on Saturday 
In the House of Commons? 

The Honourable Sir George Rainy: I do not think so, Sir; and I CaB 
quite understand that the House might wish to have an opportunity for 
discussion after the full proceedings of the Conference have been brought 
before theJIl. I only alluded to the Resolution on the 29th because it does 
provide an opportunity for some ,discnssion on the subject. 

Mr. B. Das: With reference to the reply to part (b) of the question, 
will Government be pleased to consider whether a general amnesty to aH 
non-violent political prisoners will not restore the proper atmosphere for 
discussion of the Premier's declaration and the Viceroy's statement.? 

The Honourable Sir George Rainy: I do not think that arises out of the 
answer I gave. 



ELECTION OF THE DEPUTY PRESIDENT. 

MESSAGE FROM Hrs EXCELLENCY THE VICEROY AND GOVERNOR GENERAL • 

. JIr. President: I have received the following communication from His 
Excellency the Governor General: 

(The Assembly received the Message standing.) 

"In purBuance Of the provisions of sub·section (2) of section 690 of tAe Govern· 
ment of India Act, I, Edward Frederick Lindley, Baron Irwin, hereby signify that 
I approve the election by the Legislative A.ssembly Of Mr. R. K. Shanmukham 
Ohetty as Deputy President Of the said A~sembly. 

NEW DELHI; 

The 23rd January, 1.931. 
(Signed) IRWIN, 

Viceroy and Got·ernor General." 

(Applause.) 

JIr. R. It. Shanmukham Chetty: Sir, with your permission, I would 
just like to thank my Honourable colleagues for the honour they have 
conferred upon me in electing me as the Deputy President of this House, 
and I may assure them, Sir, that it will be my constant endeavour to 
prove myself worthy of the trust they have placed in me. (Applause.) 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON 
PILGRIMAGE TO THE HEDJAZ. 

The Honourable Khan Bahadur Kian Sir :razl-i-Husain (Member for 
Education, Health and Lands): Sir, I move: 

"That this Assembly do proceed to elect, in such manner as the Honourable the. 
President may direct, five Muslim Members to sit on the Standing Committee on· 
Pilgrimage to the Hedjaz." 

JIr. A. Das (Benares and Gorakhpur Divisions: Non·Muhammadan 
Rural): Sir, I had sent an amendment to the Resolution which has been 
moved by the Honourable Member. But in view of the fact that there is 
an apprehension that the moving of that amendment may give rise to 
communal discussion which is far from the object with which I Bent 
in that amendment, I wish to withdraw it. 

Mr. President: Motion by leave withdrawn. 
Honourable Members: It is not moved. 
Mr. President: It is not moved; it is withdrawn. 
Kr .. A. Daa: May I make a suggestion that the five Muslim Members. 

who are to be elected, might be those who have themselves performed the 
Raj? 

Khan Bahadur Hall Walihudd1n: Instead of five, there might be seven 
Members. 

( 201 ) 
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I(r. President: Motion moved: 
"That this Assembly do proceed to elect, in such manner as the Honourable the 

President may dil'ect, five Muslim Members to sit on the Standing Committee on 
Pilgrimage to the Herljaz." 

)[r. K . .Ahmed (Rajshahi Division: Muhammadan Rural): Since then 
an amendment is moved to add two names. 

][r. President: Order, order. That was a suggestion and that sugges-
tion cannot be translated into a motion or an amendment. 

The question I have to put is: 
"That this Assembly d..> proceed to elect, in such manner as the Honounble the 

President may direct, five Muslim Members to sit on the Standing Committ~ OD. 

Pilgrimag" tc the Hedjaz." . 

The motion was adopted. 

ELECTION OF A COMMITTEE TO CON SIDEll PROPOSALS ON THE 
SALT INDUSTRY, 

The Honourable Sir George Schuster (Finance Member): Sir, I beg 
to move: 

"That this A,.~embly do proceed to the election in such manner, as may be approved 
by the Honourable the President, of a Committee consisting of 10 Members of the 
Asselllbly to which shall be added two Member;, of the Assembly to be nominaied by 
the Go~ernor General for the pUl'pose of considering the proposals contained in the 
Report of the Indion Tariff Board on the Salt Industry in India and making such 

'recommendations in regard tu them as they may think fit. One of the Members so 
nominatE-d shall be the Chairman of the Committee." 

Sir, as this is a matter of some public importance, I think it is right 
>-that I should give this House some explanation of the reasons which led 
me to make this proposal in its present form. I do not think it will 
he necessary, and I hope it will not be necessary, to have any lengthy 
'discn,ssion on the subject this morning. Bnt I am anxious that Honour-

- 'Rble 'Members should appreciate the issues that are involved, and I hope, 
aiter t]ley have appreciated them, they will be able to agree to this pro-
posal.·· 11;1 the first place, as regards the constitution of the Committee, 
we have included a proposal that two Members should be nominated by 
the Governor General. I wish just to explain the reasons for that. 
We wish the Committee, as far as possible, to be an nnofficial committee, 
but aRmy own time is likely to be extremely fully occupied during the 
Dext few weeks, 1 thought it desirable that I should have one member 
who might serve as an understudy for myself; that is the reason why we 
have suggested that there shonld be two nominated members. T think 
the House will agree that ten lillofficial members is a suitable number 
Jor 0. committee of this kind. 

Then, Sir. as regards the nature of the business which we wish this 
Committpe to consider: the Report of the Tariff Bo-ard on the salt industry 
hal> now been before the country since September, and 1 daresav a good 
many of my ,Honourable friends have read it. On the other hand, possi-
bly some have not, and I should like to remind Honourable 'Members of 
'some of thE' main issues. The Government of India, in their original 
Resolution of the 25th July. 1929. called upon the Tariff Board to report 
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whether, having regard to all relevant considerations, it iii desirable in the 
national interests that steps should be taken to encourage the production 
of salt in India, suitable for consumption in those markets which are at 
present wholly supplied from abroad, and if so what measures they re-
commend. The Board were asked to take into account the relAtions 
bdween the Government of India and Aden. and the conditions of the 
existing salt industry in the latter place, and to make such special recom-
P1endatlons, if any, affecting the treatment of salt produced there as may 
seem to them to be appropriate. 

In their Report. which WAf; pllblished on the 12th September. the 
Tflriff Board came to the conclusion that it is possible to produce in 
India-and in that term thev definitely decided to include Aden since 
Aden is actually part of the" Indian E"mpire and three out of the four 
works there are Indian concerns and the industrt is liable to Indian taxa-
tion-they decided that India, including Aden, could produce the quantity 
of salt of the required quality necessary to make India independent of 
foreign salt. The point At issue really is the salt required for. the supply 
of the Bengal market. There iI; amluaUv imported into Calcuttrt About 
500,000 tons of fine white crushed salt: of that about 180,000 tons comes 
from Aden, and the balance of H20,000 tons would. if India is to be made 
self-supporting, have t.o be found from Indian sources, including of course 
the increase of the Aden production. The Board are of opinion thAt that 
additional 320,000 tons could be supplied partly by increasing the Aden 
production and partly by supplies from Karachi and Okha, and partly also 
by increasing the Quantities of salt produced at certain northern In~an 
80urces of production. The Board considered the encouragement of an 
increased supply of sea-horne salt would be to the national interest to some 
extent, but not to such an extent as to justif~ pla.cing any considerable 
burden on the consumer for the purpose. And. here I should like the 
House to appreciate exactly what is involved in this question. It is a 
matter, as I have said, in which the public take considerable intere!'!t. On 
the other hand I think it is important to realise that what is involved 18.. 
at, least on economic g-rounds. not of eIIomlOUS economic importance. 

"To produce 500,000 tons of salt . . . " 
I am quoting from the Tariff Board's Report-
" ... not more than 4,000 men would Le required, engaged mainly in manual)abour. 
Machinerv is used in salt manufacture on a small scale and there is little seoPe for 
the higher type of employment. The additional employment afforded by the establish-
ment of the industry is therefore extremely limited. As regards profits, the capital 
.,xpenditure of the Indo-Aden works has been stated to Le Re. 17 lakhs for an output 
of 70,000 tons. The capital required for an output of 500,000 tons would not exceed 
Rs. 120 lakhs, and allowing a profit of 10 per cent., the amount remaining in the hands 
of manufacturers would Le approximately Rs. 12 lakhs. Taking the price oi fine white 
crushed salt at Rs. 8 per ton ex-works, the total amount of money retained in the 
country by the substitution of Indian for foreign salt would amount to about H.s. 40 
lakhs. The whol.' of this advantage, however, will not accrue by the sai>stitution of 
sea-borne salt from India proper fOr foreign salt, if it is decided that there can he 
no di,;crimination between Ad.lIl and other Indian ,ea,-borne salt. F"r it must be 
;;s,umed that Aden will retain at least her present import of 180;000 tons. If thl!' 
loalance of 320,000 tons were supplied by Karachi and Okha, it would mean employment 
of less than 3,000 additional men while the additional amount of I1l()ney retained in 
the country ill the form of wag~s and. profit~ would be about Rs. 26 lakhs. Thus 
although thE' national interests are to some extent served bv the encouragement Of the 
r;'o~uction of salt at Karachi and Okha, the advantages' are not so marked as to 
i,uStlfy the country in undertaking any drastic action Or imposing any considerable 
~rden on the consnmer. This is particufarly the case inasmuch 1I3 the production of B t at Okha or Karachi would ali .• rd no guarantee against a shortage of white salt in 

. engal such as occurred during the war." 
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The Tariff Board then go on to Bay: 
"From the economic point of view there is no case for protection in the proper 

sense of the term so far as Indian sea-borne salt is concerned. The salt works at Ade. 
have for many years faced foreign competition unaided, and since we have found that 
these works form part of the Indian industry, no claim, for protection of the industry 
as a whole can be substantiated. Further, even if the works at Aden are excluded from 
r.onsideration and salt manufacture at Karachi and Okha is regarded as a nascent in-
dustry, assistance on strictly economic grounds cannot be justified. These works on the 
whole possess no advantage over works situated on the Red Sea Coast in respect of 
natural facilities for the production of salt, including freight, and in consequence no 
economies may ultimately be expected in the cost of salt to the consumer in Bengal 
such as would justify a case for protection on ordinary economic grounds. Morenver 
it has not been proved to our satisfaction that they could ever face competItion 
unaided save in respect of a smalI proportion of the possible output." 

I think these paragraphs state very clearly what making India self·sup-
porting ill. the way of salt would mean economically to India, and they 
~lso state very clearly the limitations and the limited advantages which 
would accrue from anything done to increase the sea-borne supply of 
salt from IndiRn sources to Calcutta. On the other hand, the Board 
then go on to deal with the development of the supply of rail-borne salt, 
that is to say, salt which could 'be produced at sources of production like 
Khewra and Pachbadra, and might be brought down to Calcutta by rail. 
For that sort of development the Board consider that there are' much 
f1rE'ater and much stronger arguments. For such development would 
se011re a guarantee against shortage in time of war; it would Flecure addi 
tiona] traffic for the railways; it would secure a reduction in the price 
d baIt as a rMult of the increased production, chiefly at Khewra; and 
it wOCild produce some additional business for Indian steel, iron and w'lgon 
r>nnpmr-es. In the national interests, therefore, there is mU"h more to 
be said for :naking an effort to develop these internal sourm''l )f supply. 
'I'll€. HUHrd then fW on to consider the chief difficulties in dcvell)r,in~ an 
Indian industry and they find that the chief obstacle in the way of t~at 
has lain in the enormous fluctuations in the price of salt in the Calcutta. 
market: . 

They, therefore, hold that stabilisation of prices is the first nece"s;ty. 
They cQ.tJ.sider that stabiliBation of prices is impossible as long as the im-
port trade remaiD.8 in private hands, for at one time rings are able to raise 
prices to exorbitant heights, but another time unrestrained competition 
means that salt is brought into Calcutta at prices which must be less than 
the cost of production. These fluctuations, apart from other considera-
tions, render direct protective measures on ordinary lines inapplicable, and 
that is one of the reasons why the Board come to the conclusion tha\ 
ordinary protection could be of no value in this case. 

Now, the actual scheme which they have recommended in all these 
!'ircumstances is as follows. They recommend that Government should 
assume control of imports; that Government should provide India with 
second grade sea-borne salt at a price which represents, according to their 
calculations, a fair selling price. They put that price at B.s. 63-11-0 per 
hundred maunds ex-ship, which the Government would sell at Rs. 66 per 
hundred maunds. They make certain recommendations for extra prices 
for first grade salt. They consider that, if the production were greatly 
expanded at Khewra and crushing machinery installed aud railway rates 
of one pie per maund per Olile from Khewra to Calcutta were introduced, 
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it .would be possible to put ~ewra salt into Calcutta at competitive 
pnces, and that Khewra salt, If assured of what they consider a fair 
selling price, could be produced at a profit. They coiJsider in recom-
mending this sche~e,. that foreign s~lt will be required for ~any years 
to come, because It wIll take some tIme to develop the Indian supplies. 
1"0: so . long as f~reign salt is required, the central purchasing organisation', 
whICh IS controlbng the market of salt, according to the Board's proposals, 
would have to buy that foreign salt at the lowest price at which it could 
be procured and which could be sold at the standard prices ex-ship. The 
difference between the buying and selling prices is supposed to meet the 
cost of the machinery of control but if on this foreign salt the Govern-
ment were to make a further profit that profit would have to be funded for 
the purpose of recouping losses should the price of foreign salt rise above the 
Government standard price. That is to sav Government' or the Central 
Control Board would buy Indian produced' ~alt (and Inilia. as I h9"e 
already stated, includes Aden) at 'l price of Rs. 63-11-0 per hundred 
mflUnds, and would sell it at Rs. 66. It would buv the balance of 
:creign salt that is required at whatever price it could be got. and if it 
made a profit. the Central Control Board would refund that profit to 
c'wer future losses if it had to pay more than the standard price of 
Rs. 63-11-0. Then if it incurred a loss, that loSs could be met out of Ilnv 
funded profits that had been previouslv earned; if there were no funded 
profits. the Government would have to bear the loss. I shall refer to that 
point again in summing up the arguments for and against the Board's 
IIcheme. For the moment I propose to go on and complete my account 
()f the Board's scheme. ' 

The Board do not consider that the contrpl of imported salt ought to 
be exercised by a Government Department. They think that a Govern-
Inent Department is not a suitable organization for carrying on a business 
of that kind, and I must say that, to that extent, I entirely agree witli 
the Board. Thev contemplate the ultimate formation of a Public Utility 
Company, or a similar body for the purpose, with permanent Govern-
ment representation on the Board of Directors, operating a§ a Marketing 
Board and fixing prices on strict commercial principles. They say that 
to set up this Marketing Board and t.o introduce this complete '3cheme 
for control would take considerable time, and meanwhile they foresaw 
that immediate action might be necessary. 'l'here are various reasons 
why time should be taken in setting up the Marketing Board. In the-
first place, as it is quite clear, a great deal of elaborate machinery will 
bave to be devised. In the second place, there is a practical question 
to be considered. The Board have assumed from their own provisional 
investigation that the production from the Indian internal sources, 
Khewra principally, and possibly also Pachbadra, can be very largely in-
(ll'eased but they had not time themselves to investigate that question· 
in all its technical details, and they have recommended, as a first step>-
the Government should undertake a further and much more technical 
inquiry into the possibilities of expanding those sources of production. 
That inquiry we launched at the earliest possible mom~nt. . We .thought 
that the inquiry should be entrusted to a small and bUSIness-lIke body and 
that it should be mainly in the hands of a man of business experience._ 
of public position in India. whose name would command confidence with 
the Indian public. For t,hat purpose we approached Sir Chunilal Mehta, 
and asked him if he would take on this inquiry. I am v,ery glad to say 
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·that he was able to accept it, and since the autumn Sir Chunilal Mehta. 
:and Mr. C. H. Pitt, who is one of the best practical Salt Engineers 
available in Government service, have been engaged in making this inquiry. 
We hope to have their Report in a few weeks' time, and on,e of the points 
'''hich I expect would occur to Honourable Members when I am moving 
this motion for the appointment of a Committee, is that until the Com-
mittee, have that Report before them, it will be very hard for them to 
make final recommendations. That is a verv good point, and it is quite 
elear that they cannot make final recommendations until thev have that 
Report. The~e is, however, a great deal of preliminary work' to be done. 
"and I think that it is advisable that the Committee should get to work 
'm: quicklY as llossible and \\'e hope that in two or three weeks' time Sir 
'Chunilal 'Mehta's Report will be available for their considen.,tion. 

Before I start to give my general resume of the arguments for and 
.against these proposals and of the difficult consideration that are involv-
·~d, I would like to sa.y something on the urgency of the matter. The 
Board anticipated that, before it was possible to introduce this scheme, 
there might be a fall in the price of imported salt which would be extremely 
embarrassing to the Indian producers that were just coming into existence. 
Theil' anticipations in that respect have been more than realised. Tll'3re 
Lfls in the last few months been a remarkable slump in the price of im-
ported L:Jlt aL Cdcuttu, and whereas the Board fixed the fair sellin~ pl'lce 
at Us. 63 per hundred maunds, the actual price now is not much more 
than Its. 40 per hundred maunds. As a result of that. the produ'rers who 
have just begun their business at Karachi and the new company at Okha 
'and s<'me of the smaller companies at Aden find themselve;; in oon8i<1e1'-
ahi" difficulty. and they have addressed an urg'3nt appenl to t·he Govel'!'-
l11~nt to take emergency action to protect their position. I m,vi;elf WftS 

lllet on mv arrival at Bombav on the 12th Decemher bv A deputntioll ,'e-
'Plesenting' these companies, urging upon the Government that thev !';holll,~ 
take immeuiate emergency action. We studien t,he matter with gr:<:>at 
(;are as quickly as we could. but we came to the conclusioll t.hnt thf'fe ,,:,11'1 
'no action which we could properly take without referring the mntt,er to 
i,he Legislature. 

The deputation suggested various forms of action. They asked for a 
differential import duty to be imposed upon foreign saH, or if that could 
not be done, that a rebate of four ann as per maund should be allowed on 
their production. They suggested that, if we could a~cept neither of 
"these courses, the Government should at once start purchasinr their salt 
at, what the Board recommended as a fair selling price. But I think it 
will be obvious to Honourable Members that none of those steps could be 
taken without reference to this Assembly. If it is a question of imposing 
1l.n additional import duty, that requires legislative action; if it is a ques-
tion of giving a rebate on the excise, that, as ,a matter of fact, requires 
no legislative action, but it is a matter fundamentally affecting the finan-
cial position of the Government which, in present circumstances. we 
could not possibly undertak'3 wit.hout consulting this House. Then, again, 
1t it had been It question of Government stepping- in and buying up this 
salt that would have meant expenditure of public funds on a new servic.e, 
which could not be undert,aKen, at least without referencE' 10 the Standing 
]<'lDance Committee. Therefore. our hands were tied, and even if we had 
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desired to do so, there was nothing which we could have done without 
bringing the matter before the Assembly. We have now taken the earliest 
possible moment to brmg the matter before the Assembly, but for reasons 
which I shall explain more fully in a few sentences, we think that emer-
bency action should not be taken until the case has been very thoroughly 
l!1vestigated. Investigation of that kind cannot be suitably undertaken 
in debate in th!:' Assembly. and I venture to think that, if we can have a 
"mall Committ.eE' of Members who understand the situation and who are 
interested in the questions involved, that will be by far the be'lt way of 
getting- all the issues thoroughly studied Imd a right decision in the pub-
lic interests arrived aii.., 

There is, as I have said, a good deal to be said on both sides about 
this issue. In the first place. if it proved practicable, it would render 
lndia independent of foreign salt, and this, I have no doubt, is in itself 
a consummation that many Indians would desire to see. On the other 
hnnd, I would ask this House to remember that the econoIQic results, as 
1 have already pointed out, are not of very great importance. In the 
second place, it would, if the Board are correct in their appreciation of the 
position. secure to consumers in Bengal a regular price; the\' would be 
immune in future from the wide fluctuations in prices which have hither-
to characterised the general salt market. On the oth.c:r hand, as against 
that., the Bengal consumer, if that proposition were put to him to-day, 
would sav, "A biro in the hand is worth two in the bush. At present, 
0111' salt is costin!!' liS on It basis of Rs. 40 per 100 maunds. If ~·ou intro-

. duce this scheme, you' will at once put up the price to Rs. 66 per 100 
maunds. And what guarantee have we that that is going to be of any; 
real benefit to us in the future?" It is going to mean an immediate lOllS 
to the whole of the Bengal consumers of something like 20 or 30 lakhs of 
rupees. I think that the Bengal point of view is one which deserves 
most serious consideration, and I hope that ~e shall have some Bengal 
::-epresentatives on the Committee. We must consider the interests of 
t.he Bengal consumer, and we must also consider that, apart from increas-
mg the price, the Government could not possibly be justified in proceed-
JU b with a scheme the object of which was to' force on the Bengal con-
wmers a quality of salt which they do not want. Th!:'refore, Bengal 
is entitled to be assured, first of all, that they 'will not in the long run be 
renalised as regards the price, and secondly, that thes!:' measures will 
not have the effect of forcing them to consume a quality of salt inferior to 
i,hat which they want. Apart from this. a scheme of this kind obvi>8usl~' 
involves v,ery far-reaching innovations. That it involves interference ~·jth· 
thp ordinary course of trade is plain: it would also mean a departure from 
the present Government policy of selling salt at cost price at Govern-
ment sources and of allowing the inhabitants of tracts nearer to those sources 
to en ioy the advantages of their proximity. for one of the Board's propO!l9.ls 
is that prices- should be equalised all over India regardless of proximity of the 
rhwe to t~ source of production. This. of course, mi!!'ht be regarded as an 
advantage bv some of those Affected but it would be a disaavantar-e to others 
'lccording to the circumstances in which they live. 

I think that on general lines I have SAid enough to indicate to this 
House the issnes that Are involved. T wish. as far as possible, in pre-
"ent,ing the case. to preserve an impartial attitude. I wish t;() sav no more 
than is sufficient to indicate to the House thRt consiilerable f)l'Rctical diffi-
('ulties are involved. I 11Ope. therefore. that the House will agree wit'll 
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me tha~ the G~veJ;nment have taken the right course in taking the Legis-
iature. ~nto theIr confidence on the issues and in refraining from taking 
a decIsIon one way or the other until the representatives of the public, 
as we see them before us here have had an opportunity of considering the 
matter in all its bearings. . 

Sir, I move. 

Mr. B. Das (Orissa Division: Non-Muhammadan): I rise to support 
the motion moved by my Honourable friend the Finance Member. 
When I came to this House to-day, I did not expect such a long speech 
(An Honourable Member: "And luminous speech.")-long and luminous 
and wise' speech to which I shall allude later-from the Finance Member 
presenting the views of the various interests affected by the question, nor 
was I prepared myself to speak to·day on the subject. 

Before I go into the mam subject, I welcome the decision of the Gov-
.ernment in that they have brought forward a Report of the Indian Tariff 
Board for consideration by a Committee of this House. It is a very 
'welcome change, and I hope that my Honourable friend, Sir George 
Bainy, who has just left the House, will also follow that example. 
Whenever he gets a Report of the Tariff Board, instead of taking a. 
quick decision on the subject cir coming with definite proposals before 
this House, the Department of Commerce should take up the same attitude. 
that the Honourable the Finance Member has taken, and ask a Com-
mittee of this House to go into the Report and arrive at the greatest 
measure of agreement on its recommendations. Now, Sir, I feel very 
.grateful to the Honourable the Finance Member that his Department 
has not come to any decision over the recommendations of the Tariff 
Board on salt and that it will be guided by the Report of Sir Chunilal 
Meht!\'s Committee and by the Committee of this House. I welcome 
that, but I listened to his speech with mixed pleasure. A month or so 
ago when I received the Report on the Salt Industry by the Tariff Board 
I had the same feeling. When this question was debated before, Members· 
of the Assembly-some of them are here now and some are not present 
on the floor of this House to-day-pressed on the Government an inquiry 
by the Tariff Board ,as to how far India could be made self-supporting in 
the matter of salt. As regards the salt industry, we wanted that salt 
shollld be manufactured as it was manufactured in the days of the 

. East India Company all over the sea coast of India. It ssems to-day, 
as has happened before on the floor of this House, that the Bombay 
capitalists have won. The Bombay capitalists who have got very large 
firms in Aden. Okha and Karachi want protection. These capit.alists 
·have got large manufacturing industries on a modern scientific basis and 
thev want some protection, and. they have got into favour with the Gov-
€rninent of India as usual. Not that I say that my friend the Finance 
Meinber has said anything showing great favour to these manuf,acturing 
concerns, but his speech made me think that he is more inclined towards 
the protection of these large manufacturers than the millions of salt 
producers on the sea coast in Madras, Orissa and Bengal. I am not in 
the least concerneil. with the Aden, Okha or Karachi salt works. As far 
as I have read this Report cursorily, I nm not convinceil. that they need 
.any protection, but I think the provinces of Madras, Orisss and Bengal 
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can produce their own salt and supply their own local areas without 
getting salt from Cheshire or from Karachi or Aden and even they can 
supply interior provinces. Of course the Committee is going to sit and 
that aspect will be looked into in detail. I would refer those Honourable 
Members, who would like to get a full view of what was being doue on 
the Madras coast and Orissa ceast and in Bengal in the good old days 
of the East India Company and which was stopped by an ukase from 
London in 1863, to the speeches which my friend Mr. K. C. Neogy and 
myself have made on certain occ·asions on the floor of this House and I 
would refer them also to the speeches of Mr. Duraiswami Aiyangar. They 
will be found in the Library, in the Assembly Debates. I would also 
ask those who are interested in 8alt manufacture and also to know how 
it was destroyed in Orissa, to read my written evidence which was publish-
ed in Volume I of the evidence before the Tariff Board on Salt and there 
they will find how the cruel and negligent policy of the then Government 
of Bengal killed that tl'\ade in Orifisllt. I am not concerned with the profit 
of the capitalists. Whether it is protection to the cotton mill~ or pro-
tection to the steel industry, it is only a few that enjoy the benefit. 'fhe 
Government may say that labour also enjoys a certain benefit, but every-
hody knows, and my friend, Mr. Kabir-ud-Din Ahmed, who is a member 
of the Indian Labour Commission, will come to my rescue when I say 
this, that labour gets only sweated wages and that it does not get anything 
much. What is the use of giving protection to these large concerns in 
Kal'\achi, Okha and Aden? The number of workmen employed in these 
works is limited to hundreds. At one place in the Report, the :~()ard 
have mentioned that the Bengal market could be supplied by the Madras 
process, but they have had no time to go into the details of the Rources 
that can supply the Bengal market. On the East coast they recom-
mend that, before Government come to any decision, they ought to avail 
themselves of opportunitie8 for investigating the sources of salt supply 
that are 'll.t present available Or are possible on the East coast. I was 
talking only yesterday to my friend, Mr. Govinda Reddy, who is himRelf 
a salt producer, and who has a salt pan of 75 acres from which he manu-
factures salt to the extent of 40,000 maunds per annum. If 40,000 maunds 
of salt can be produced with a farm of 75 acres, I think that system can 
again be revived on the coasts of Orissa, Midnapore and CltittagoIig, where 
the sy&tem used to exist in the days of the East India Company, and 
which was squeezed out of its existence by the administrative poi!cy of 
the Bengal Government. It has been contended, the Honourable the 
Finance Member's predecessor said it, that the East coast rivers are 
discharging too much water into the Bay of Bengal and so the water 
of the Bay of Bengal has become less saline, but the East coast used to 
produce salt a hundred years ago. That point has been cont.ested on 
the rloor ·)f this House ,and I still contest it. India is a country wher6 
the wages of labour are not, and cannot be, as high as is prevalent in 
England. There is no occupation for millions of people on the coasts 
in summer time. If these agricultural populations find an occupation for 
four to six months in the year by manufacturing salt, I think that would 
be a very welcome change. My Honourable friend is in charge of the 
Finance Department and he knOWR that the economic condition of India 
18 verv distressing Rnd he has invited a gentleman, Sir A.,~hur SR1~er. 
-from the League of Nations to give him Rdvice as b ho·,.. .. o form an 
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Economic Board in India. If that be so. I think that evel'Y avenue for 
improving the economic condition of t,h~se people should be explored. 
I have very often expressed it on the floor of this House, and I again 
say it, that in Orissa in 1863 the Government of Bengal stopped tht:\ 
manufacture of salt and soon after that ~eat. disastrous famine of 1865-
1866 deotroyed half t.he population of the coastal districts of Orissa. If 
salt manUfacture had not been st,opped this disaster would not have 
pappe.ned in Orissa. 

Now, f::lir, I welcome this Committee on which there will be the Finance 
Member alld other Members of this Assembly. They ought to see whether 
they cun make Illdia self-supporting by the establishment of large manu-
fact.uring industries, whIch will receive a certain system of protection 
and bounty from Government. or whether they wilJ permit the coastal 
people to manufacture salt, which they were able to manufacture in the 
£lays of the East India Company, and the question is whether the Gov-
ernment, as long as they have got the present system of duties, cannot 
adopt· an effective system of duties and protection by which they can 
maintain their excise duties and yet coastal people can make salt all 
over. Sir, we are not bliud t,o t.he demand of millions of people in the 
country that the salt duty ought to be abolished and that people should 
be able to manufacture salt without, any prevelltion from Government. 
Well that is a point which. though I have got a good deal of sympathy 
with the people who hold that view, I cannot support at present bec~:use 
owing to financial difficulties the Government must, be carried on. (Hear, 
henr.) Whet.her it is t.he Government of m~7 Honourable friend, Sir 
George Schuster, or whether it is the Government drawn from those who 
are at present sitting in or abstaining from this House, Government must 
be carried on (Hear, henr), and at present I am not in a position to 
-advise the Government. completel~' to abolish a tax which brings them 
six crores of rupees. Yet I think the members of the Committee and the 
Government of India should bear in mind that the time is coming when 
the future Government in India should take steps to abolish the salt 
duty. If that be so, any system of protection that this Committee should 
recommend should not be onlv meant for the Bombav capitalists so that 
their bank bal~nces may gro~ and the Honourable the Finance Member 
may get a little extra money from the income-taxes; but we have to see L at 
the masses do benefit; and the coastal regions of India are so large, 
especially those of Madras, Orissa and Bengal, that these people can get 
a subsiciinrv income wit1lOut nny detriment to the G(wernment rE'ycnnc 
if the C:rOvernment be only prep"(m'd to allow them 2 rmnas or 4 annas 
as protection or 11S a bounty. In fact I think in one place the Tariff Board 
have recommended a system of bounties; but any bounty that will 
go on lv t·o the bil! manufltCturers T fear I shall strongly oppose. Rnd J 
l'n~7 this House wOllld stultify itself if it always supports .capitalists and 
capitalist int.erests and never looks t,o the interests of the mAsses. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muh'l.m-
madan Rural): Sir, I thank the Honourable the Finance Member for taking 
immediate steps in carrying oub the recommendations of the Tariff Board 
on the salt industry, a question so important to this countrv And I nIsi> 
join my friend, Mr.' R. Dils. in tll1lnking him for giving us th~' opportunity 
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to discuss the Report. A few weeks ago I approached the Government 
and asked them whether they could give us an opportunity to discuss the 
Tariff Report in connection with the bides cess. I am still waiting for 
the reply and I hope with my friend, Mr. B. Das, that the Honourable 
Sir George Rainy will see his J"ay to give us an opportunity to discuss 
that Report, and follow the good precedent initiated by Sir George 
Schuster. Sir, the Honourable the Finance Member has given some figures 
regarding the import of salt into this country. I put these figures in 
rupees. He gave his figures in tons. We import every year Rs. 175 lakhs 
worth of salt from other countries out of which Rs. 148 lakhs worth are 
consumed by Bengal. The supply of salt consumed by Bengal is the 
important problem for us. The first question that we have to consider 
is whether we can produce in this country the amount of salt which we 
import from outside. Now this question is answered by the Salt Com-
mittee and they say: 

"We find therefore that salt of a quality suitable for consumption in the Bengal 
market can be manufactured by Bolar evaporation in any part of India where a brine 
supply is available either from the sea or from BubllOil lIOurces." .. 

Now they have given the verdict· that the amount of 9Qlt necessary for 
consumption in this country can be produced in this country. I, Sir, 
go one step further 'Bnd say that all the salt required for consumption in 
Bengal can be produced in Bengal, and I entirely support the remarks 
made by my predecessor. In support of my remarks I will just quote 
the evidence recorded about a century ago before a Select Committee of 
the House of Lords. The Honourable ~ndrew Ramsay, an employep. 
of the East Indian Company, in his evidence before the 1830 Select Com-
mittee of the House of Lords, showed that there was a lot to be said in 
its favour. The :first question put by the Sele~t Committee was, ~'What 
is the quality of the salt; is it refined 1". He said, "No, it is not refined: 
it only undergoes one boiling". That is about the Bengal salt. Toe 
second question was, "Is it to be compared to the salt eaten in this 
country?". His reply was, "I think it is very far superior". The next 
question was, "In what respects 1". The reply was, "It is not so bitter 
8S the English saW'. The next question was, "Are tlie crystals large?" 
The reply was, "It is very fine; it is not in crystals at an ". Now this was 
the evidence given about Bengal salt a century ago. If, then, Bengal 
could produce the saIt necessary for her consumption It century ago, I see 
no re'ason why the province should not go Rhead and bef!;in to' produce 
again the saIt which the. people require today. 'Of course, I do not want 
to go into the history oJ salt manufacture during the last century, but 
it is plain enougn that steps were tA,ken from time to time bv the Govern-
ment of Bengal in the interests of the manufacturers 'lit home. Now at 
one time the proportion of the salt. imported from England into India 
was 85 per cent. in favour of England; that is, out of the tota) amount 
imported, England contributed 8;') per cent., hut durinf!; the 1ast 50 years, 
other countries h-a.ve come into the field ann. England is ~ow importing 
only 1;') per cent.; Spflin, Germany and other eountrie!l Rrf' now importing 
more salt into India than the Fnit·erl Kingdom. Therehre, it is very 
important that we shoulcl tfll,f' immerliate steps to produce now the salt 
necessary for our consumption in this country, and not only this, but we 
should go one step furth<!r finn try to export salt to other countries ~'hich 
don't pOS8ess nfltural re80urces fOr producing salt. Now the argument was 

F 
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brought forward some years ago that Bengal wanted a special type of salt 
which could not be produced there. Now this argument was prominently 
in the mind of the persons who carried on the recent investigation, and 
presumably in the interests of capitalists in Bombay. They say that 
Bengal wanted salt of a particular type which could not be produced except 
in a particular manner and in particular localities. I say Bengal wants 
salt, Bengal wants good salt and Bengal wants cheap salt; and as regards 
the shade of the colour, I think that is immaterinl, as long as salt is 
cheap and is not poisonous, I think Bengal would be always willing to 
purchase it. 

Sir Bari Singh Gour: They want white salt. 

Dr. Ziauddin Ahmad: As regards the question of whiteness, it is 
very difficult to define because there are so many shades of whiteness lind 
it is very difficult to lay down the shade of whiteness that Bengal 
desires. 

JIr. K. Ahmed: Try to get a refinery. 
Dr. Zl&uddtn Ahmad,: Bengal. used to produce a large quantity of salt 

by the crude Molunghee process, and if the same process may be revived 
and st.arted again then there is no reason why they should not be able to 

produce the amount of salt which they require. The Gov,~rn· 
1 P.M. ment of India, recently instituted an Enquiry Committee We 

are thankful for this enquiry, but at the same time, it is not desirable to 
spena large sums of money on· this Enquiry Committee. A salt (·xpert 
was engaged on a salary, which we ~an hardly believe to be true; he was 
ellgaged on a salary m~ch greater than the salary of a High Court Judge. 
The salt expert was engaged on k salary of ·REi. 5,000 a month to find 
out what particular quality .of salt would be necessary for the ben~fit (jf 
Bengal. No~ had this money ~een given in the shape of bounty t,,, 
smnUfirms and to those persons who carryon cottage industries in Bengal, 
then it would have been more usefully employed and probably the iudu3try 
in Bengnl would soon be. able to Btand on its own legs. 

Sir, the province of Sind, we know, is a very neglected province; even 
in matters of salt manufact.ure it is neglected, We find t.hat :l great 
injustice has been done to t.he province of Sind. In 1847, Lieutenant 
Bmke said that there was a very good salt bed on the. left bar.k of the 
Indus, which was 20 miles long and 15 miles wide, but .no speciai step 
wns f,ver taken by the Government of India to get salt from t.his s')\'rce 
or to tap this particular place where salt could easily be produced. Sir, 
the SnIt Enqu:ry Committee has also drawn our attention to the ftbundance 
in the supply of salt in Northern India. In the divi.sion of Agra, we 
h3YC g')t u large number of places where salt could be produeed from 
Reh. In Reh, we find several things mixed up; Nit.rates are mixed up 
with various forms of· chlorides and at one time t.his was a very 1'1:'08pel" 
ous industry in the United Plrovinces. ,But on account. of the l~olicy .~f 
t.he Government of India in monopolising salt manufacture, the trade has 
pract,ica.Uy disappeared. If only the Government would leave us al.me 
and would' encourage private individuals to carry on their indigenous 
industries as they had been carrying on about thirty years ago, the whole 
difficulty would disappear. We do not want many enquiries, we do Dot 

) 
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want many committees, but we simply want the people to be left alone 
&0 that they may carryon the manufacture of salt in the way in which 
Lhey hall been carrying on from generation to generation during the hat 
3,000 years. 

Sir, the next point to which I should like to draw the attention of the 
Honse is the recommendation, for the creation of this Marketing Bl-ard, 
made by the Tariff Board. I am glad that the Honourable the Finance 
Member did not approve of Government control of this Board, but I am 
very much afraid that if a commercial Board of this kind is established, it 
will monopolise the sale of salt in the same way as the petrol guild 111 regu-
lating the sale of petrol. The prices will be put up by this Marketing 
Board ami all the poor consumers will practically suffer. ']'he example 
of the monopoly of petrol which is before us should serve as a gwde for 
UE and we should not take any. further risks and should not create any 
Board of the type recommended by the Indian Tariff Board. Sir, the one 
thing in which the Government can really help the salt industry in this 
c0untry is this. The Government may give facilities for carrying salt 
from {lne place to another place. If the railway authorities would QOI;)]e 
forward and cheapen the freights for carrying salt from one place to 
anothe,r, then this industry will very much revive. The Tariff Board 
mentioned thut several railway companies, such as the B. B.9.nd G. I., 
the G. 1. p. and the E. 1., were willing to reduce their freights to '1 
pie p(>~' mile only between two parti!)ular places, that is from Khewra to 
Calcutta, but if this can be further reduced, which I think it is possibb 
fa;, them to do, then, it will be a great help for this indmtry. There 
artl two points which I should like to mention and perhaps the Railwny 
Board may see their way to reduce their freigHt still further. '1'h8 ODe 
is t,hat they send their coal from Dhanbad to various parts of India and 
many wagons return empty to the colliery from their places of destinat~on. 
Now, if these wagons may be utilised t.o bring salt, the Railway wit)hout 
any loss will be able to cheapen their rates still further. The second 
point is this. The railway authorities also have repeatedly said tha.t in 
traffic there are seasons of slackness. If special reduced rates are adopted 
during the seasons of slackness, then it is quite possible that producers 
may be able to convey the salt during this season to places where salt. 
is consumell. With these few remarks, I beg to support the appointment 
of a c(,mmittee. 

Mr. B. N. Misra (Orissa Division: Non-Muhammadan): Sir, now-
a-days, the trend of thought has advanced in such a wav that we always 
thillk of scientific met.hods, machines and engines. But we forgc~ th~t. 
hand-mane-engines are nothing in comparison with the natural f'.l1gines 
that we have got. On the Orissa coast, particularly, I am Itware that 
throughout 1:ht~ coast, salt was manufactured to such an extent that a 
great hlstoriall; Mr. Sterlling, stated that, in the year 1822, the revenue 
from salt was 18 lakhs of rupees, and the time has come now when we 
do not get even one pice worth of salt from our own sea or from the L9.1re 
Chilka. ~hMe were the natural sources Irom which we were getting sait 
:md the TlCh people then were only t.hose who had industries in salt, or 
What th~y called nirnalc. Thel': were the only people who were doing it. 
T~on flClence had not advanced. so much as it has today. This must be 
sal.d to the discredit of the East India Compa.ny. Though the coast of. 
Onssa was only conquered in 1803 and there was then perhaps no proper 
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control, salt was manufactured to' such a large ext'ent, that Orissa not 
only supplied its own needs, but supplied the needs of the Central Fro-
vinces, :alhar and other provinces too. Then, what happened? With the 
advent of scientific arrangements, probably certain-' officials were put in 
there where salt was manufactured, 01' in places like the Chilka I .. ake. 
The officer who was sent there, instead of helping the proper manufacture 
of salt, instead of assisting the process, as one would have naturally 
ex vee ted him to do, instead of devising ways and means for increasing the 
product.ion, instead of that, he managed to send a report to the effect that 
there was no good production of salt there; that it was not a proper p.lr.ce 
for the manufacture of salt, and so on, with the result that salt manufac-
ture was !;!topped there. In those days there were no machines. Nothing 
but the sun-the great natural engine-was used in the manufacture of 
salt. Salt water used to enter the field!:! or the saIt pans and the sun 
used te: dry up the water and salt would settle on those very fields, and 
in this way ealt was easily manufactured. By this process, they supplied 
salt to all the provinces, and the revenue from salt was something hke 
22 lakhs of rupees. Fr9m this you caD. very well imagine how much 
money could be earned by the people, and how much employment it gave 
to the coolies engaged in the process of manufacture of salt. With the 
stopping of the manufacture of salt, the people lost their employment. 
There was also a Resolution in the Bihar and Orissa Council about this. 
The Goyernment said that science was a great boon, but the people think 
that it is such a boon that it kills all our enterprise, all our industries 
and manual labour. The Government think that salt must be scientifically 
produced and so they will not consent to revive our old method of manu-
facturing salL. The Government think that they must have big machines 
and large sums of money to manufacture salt and without this equipment 
they could not manufacture salt. Perhaps they then requested the Tata 
Company, who were managing their steel concern. They did not agree, 
and perhaps as no rich man 1)1' millionaire came forward, it was not d0ne. 
But it can be very easily done by any individual or any villager jf s!llt is 
permitted to be manufactured on the Orissa coast_ But the scientific 
ttwthod of manufacturing salt, as is done in the case of Liverpool or 
Madras salt, requires great capital and also a great many machines. You 
want to encourage these scientific methods but not these natural methods. 
You want only artificial methods. That is why the salt industry llas hec:n 
killed in Orissa, and also I believe in many other places. The natural 
method has been killed perhaps on account of the commercial spirit and 
commercial jealousy and not by allowing the natives of the soil 1;0 mnnU-
facture salt. But salt can be manufactured very easily, as was proved 
bv the salt satyagrahis last year, who showed how it could be ma~ll
f~ctured without any detriment to the Government reveriue and without 
any (lost to the people. 

Si~, as a Committee i~ go~g to be appoin~ed, I hope. they will.thoroughly 
eX!lmm€ not only the SCIentific method of manufacturmg salt WIth the aid 
of machinery, but the natural method as well, whether on the sea c('a~t 
or in the salt mines at Sambhar. where salt can be natUTIIIUy manufactured. 
'I'hey sh' uld also consider whether the stringent rules 8,O'ainst salt manl]-
facture should not be abolished. It will also be of benefit to the Govern-
ment becausE' they will realise some duties and it will also be benafici'll 
t;o tIle people_ 
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Sir, I thank the Honourable the. Finance Member for bringing this up for 
consideration and I hope the 'Committee will have both t,he methods 
in view. 

Seth Haji Abdoola H&1'OOn (SInd: Muhammadan R~al): Sir, 1 want 
to speak a few words on this motioll: because th~ sp~ech ?f my Honourable 
friend Mr. Das might create some misunderstandmg III thIS House. I come 
from a province which my Honourable friends say wants so~e sort of pro-
tection. I want to tell my friend Mr. Das that KarachI only recently 
started this industry. 

Mr. B. Daa: I know it. 

Seth Haji Abdoola Haroon: And when they started this industry, the 
Calcutta market rate was between Rs. 60. and Rs. 75 per hundred maunds. 
Imtnediately the Karachi merchants began to transport their salt to 
Calcutta, these Red Sea port concerns found that Karachi could compete 
with them easily and therefore they started to reduce their prices. j<'rom 
1915 they began to make lots of money from the Calcutta market. I think, 
before the war, the Calcutta price was between Rs. 60 and Rs. 65, and 
during the war they raised it to Rs. 175. I have not got the figures but 
they did make lots of money. They have plenty of reserves at present and 
therefore they commenced to bring more salt into the Calcutta market and 
tried to compete with Karachi-not compete properly, but they tried with 
their reserve funds to ruin Karachi. Therefore the industry requires some 
sort of protection because these Red Sea ports are sending today large 
quantities of salt to Calcutta and will not a1l6W Karachi to sell. There-
fore the Karachi merchants requested Government to pay attention to it 
and give them proper protection, because we are Indian and the Red Sea 
ports are not Indian. For this reason'l support the motion of the 
Honourable the Finance Member. 

Mr. President: Does the Honourable Member wish to reply? 

The Honourable Sir George Schuster: No, Sir. I have nothing more 
to say in reply. 

Mr. President: The question is: 

"That this A!sembly do proceed to the election in such manileI', as may he approved 
by the Honourable the President, of a. Committee consisting of 10 Members of the 
Assembly to which shall be added two Members of the Assembly to be nominated by 
the Governor Gene~al for ~he purpose of considering the proposals contained in the 
Report of t.he IndIan Ta.rIff Board on the Salt Industry in India and making sueh 
recOl,nmendations in regard ~o thE'm as they IDa~ think fit. One oi the Members s 
nommated shall be the Chatrman of the ComllUttee." 0 

The motion was adopted. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 
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The Assembly re-assembled after Lun~h at Ha.lf Past Two of the Clock, 
Mr. President in the Chair. 

ELEC'l'ION OF MEMBERS TO 'l'HE ·fl'l'ANDING COMMITTEE ON 
ROADS. 

Mr. J. A. Shillidy (Secretary, Industries and Labour Department): Sir, 
I move: 

"That this Assembly do proceed to the election for the rest of the financial year 
1930-31, in such method! as may be approved by the Honourable the President, of silt 
Members to serve On a Standing Committee on Raads which will be appointed !Jy the 
Governor General in Council and the constitution and functions of which shall be as 
defined in the Resolution on Road Development adopted by the Assembly on the 4th 
February, 1930." 

The need for the election of this Committee arises, Sir, from the election 
of the new Legislative Assembly. 

The motion was adopted_ 

THE CANTONMENrr:S (AMENDMENT) BILL. 

Mr. G. M. Young (Army Secretary): Sir, I move for leave to introduce 
a Bill furt.her to amend the Cantonments Act, 1924, for certain purposes.; 

The motion was adopted_ 
Mr •. G. M. Young: r~ir, I introduce the Bill. 

'rHE INDIAN TERRITOIUAL FORCE (AMENDMENT) BILL . 

. Mr. G. M. Young (Army' gecretary): I move for leave to introduce 
a Bill further to amend the Indian Territorial Force Act, 1920, for a certain 
purpose. -

The motion was adopted. 
l'4r. G. M:. Young: 'Sir, I introduce the Bill. 

THE AUXILIARY FORCE (AMENDMENT) BILL, 

Mr. G. M. Young (Army Secretary): Sir, I move for leave to introduce 
u Bill further to amend the Auxiliary Force Act, 1920, for a certa.in purpose~ 

The motion was adopted_ 
Mr. G. K. Young: 'Sir, I introduce the Bill. 

TEE VIZAGAPATAM PORT BILL. 

The lI~nourable Sir George RainY' (Member for Commerce and Rail-
ways): SIr,. I. mov~ for leave to introduce a Bill to make special provision 
for the lIdml111stratlOll of the port of Vizagapatam. 

The motion was adopted. 
The Honourable Sir George Rainy: Sir, I introduce the Bill. 



THE INDIAN NAVAL ARMAMENT (AMENDMENT) BILL. 

Mr. G. M. Young (Army Secretary): Sir, I moYe for leav~ t? in.troduce 
It Bill to give effect in British India to the Treaty for the ~ImitatlOn and 
Reduction of Naval Armament. 

The motion was adopted. 
:Mr. G. M. Young: Sir, I introduce the Bill. 

THE GOLD THREAD INDUSTRY (PROTECTION) BILL. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move for leave to introduce. a Bill ~o pr~v:ide fOl:' the 
fostering and development of the gold thread mdustry III BrItIsh IndIa. 

The motion was adopted. 

The Honourable Sir George Rainy:. Sir, I introduce the Bill. 

THE STEEL INDUSTRY (PROTECTION) BILL. 

The Honourable Sir George Rainy (Member for Commerce' and Rail-
ways): Sir, I move for leave to introduce a Bill to provide for the 
modification of certain import duties relating to the fostering and develop-
ment of the steel industry in British India. 

The motion was adopted, 

The Honourable Sir George Rainy: Sir, I introduce the Bill. 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The Honourable Sir George Scbuster (Finance Member): Sir, I move 
for leave to introduce a Bill further to amend the Indian Income-tax Act, 
1922, for a certain purpose. 

The motion was adopted. 

The Honourable Sir George Schuster: Sir, I introduce the Bill. 

ELECTION OF MEMBEThS' TO THE STANDING COMMITTEE ON 
PILGRIMAGE TO THE HEDJAZ, THE SALT INDUSTRY COM. 
MITTEE, AND THE STANDING COMMITTEE ON FtOADS. 

Mr. Pres~ent: I may inform Members that nominations for the pur-fhse of ~lectJo? of Mem?ers ~o the Standing Committee on Pilgrimage to 
e HedJaz wdl be receIved III the Assembly office up to 12 noon on 

( 217 ) 



218 
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[26TH JAN, HIS!. 

Tuesday the 27th January, while nominations for the Salt Industry Com-
mittee and the Standing Committee on Roads will be received up to 12 
noon on Thursday the 29th January, 1931. The election for the Standing 
Committee on Pilgrimage to the Hedjaz will be held iIi this Chamber on 
Wednesday the 28th January, while the elections for the Salt Industry Com-
mittee and the ,Standing Committee on &ads will take place on Monday 
the 2nd February, 1931. The elections will be conducted in accordance 
with the principle of proportional representation by means of the single 
transferable vote. 

The Assembly then adjourned till Eleven of the Clock on Tuesday. the 
27th January, 1931. 
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